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Consolidated Report in the matter of Execution Application No. 06/2020 in 

OA No. 384/2016: Khalid Ashraf Vs. UOI, in compliance of the Hon'ble 

NGT order dated 21.01.2020 

1.0 Background: 

The Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi vide its order 

dated 11.07.2017, in the matter of Execution Application No. 06/2020 in OA No. 

384/2016: Khalid Ashraf Vs. UOI, directed as follows: 

"There shall be total ban on the Manjha or thread for kite flying which is 

made of nylon or any synthetic material and/or coated with synthetic 

substance and is non-biodegradable. All the Chief Secretaries of all the 

States/UTs are directed to enforce the prohibition of manufacture and 

use of synthetic manjha/nylon thread for kite flying throughout their 

state / territories. The respondents are directed to ban import of any 

synthetic manjha/nylon thread or similar thread coated with synthetic 

substances, in any part of the country. // 

While hearing the matter, w.r.t. allegation of non-enforcement of the directions by the 

States, for the prohibition of manufacture and use of synthetic manjha/nylon thread 

for kite flying, Hon"ble NGT in its order dated 21.01.2020, directed as follows: 

"In view of above allegations/ we consider it necessary to require CPCB 

to ascertain the status of compliance of said directions from all the 

States/UTs and furnish a consolidated report to this tribune! within 03 

months by email at tudicial-ngt@gov.in. All the states/UTS may furnish 

such information to CPCB within one month. A copy of this order be 

sent by email to the CPC~ Chief Secretaries of all Ststes/Uls. SPCBs 
and PCCs by e-msil" 
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2.0 Action taken by' CPCB 

i. CPCB vide its letter dated 03/03/2020 (Annexure-1) requested all State 

Pollution Control Boards/Pollution Control Committees (SPCBs/PCCs) to provide 

the status of the compliance of the directions communicated to Chief 

Secretaries of all States/UTs, SPCBs and PCCs by the Hon'ble NGT. 

ii. Further reminders, to provide the status report to CPCB, was also sent to all 

SPCBs/PCCs through emails/letters dated 23/4/2020, 15/5/2020 and 

29/6/2020 besides following-up with the SPCBs/PCCS by respective Regional 

Directorates of CPCB through letters dated 5/3/2020, 17/03/2020 and 
23/4/2020. 

3.0 Consolidated report of status of compliance by SPCBs/ PCCs: 

The compliance status reports, in respect of directions issued by the Hon' ble NGT 

vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original 
Application No. 384/2016, received from SPCBs/PCCs are as follow: 

i. CPCB has received status of the compliance of the directions of Hon'ble NGT, 

from 18 states viz. Andhra Pradesh, Bihar, Chattisgarh, Gujarat, Haryana, 

Himanchal Pradesh, Jammu & Kashmir, Karnataka, Madhya Pradesh, Mizoram 

Nagaland, Odisha Punjab, Sikkim, Telangana, Tripura, Uttar Pradesh & West 

Bangal, through their respective SPCBs and from 05 Union Territories viz. 

Andman & Nicobar, Chandigarh, Delhi, Lakshadweep & Puducherry through their 
respective PCCs. 

ii. The compliance status reports as submitted by these 23 states/UTs through 
their respective SPCBs/PCCs, are given in Table-I. 

Table-I: The compliance status reports as received from 23 states/UTs 

SI. States The compliance status as received from SPCBs/PCCs No. (as on 27/7/2020) 
1. Andhra Pradesh The Andhra Pollution Control Board vide their letter dated 

14.07.2020 has provided the Notification no. G.O.Ms No. 42 dated 
16.04.2016,(Annexure-2)issued by Environment, Forest, Science, 
Technoloqy, Department, Govt of Andha Pradesh irnposlno ban on 
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2 Bihar 

procuring, stocking, sale and use of nylon thread/Chinese Dori, or 
other synthetic ( non-biodegradable thread) threads coated with 
glass or other harmful substances used for kite flvinu. 
The Bihar State Pollution Control Board vide their email of 
05.05.2020 submitted that the manufacture, storage, sell, use and 
transport of non-biodegradable thread made of nylon, synthetic 
material and or coated with synthetic substance for kite flying has 
been banned in Bihar in exercise of the power conferred under 
section-5 of the Environment (Protection) Act, 1986, vide 
Notification No. 242(E) dated 19.04.2017 (Annexure-3). 

3 Chhattisgarh The Chhattisgarh Government Housing & Environment 
Department, vide their letter dated 25.02.2020 informed that the 
Government has issued notification dated 25/2/2017 (Annexure- 
4) on the matter. 

4 Gujarat The Department of Forest & Environment, Govt of Gujarat vide 
their letter dated 09/06/2020 (Annexure-5 ) has submitted Action 
taken Report and informed that they have issued a notice under 
section 5 of the Environment (Protection) Act, 1986 on 29.12.2016 
and subsequently on 30.01.2020 for ban of Chinese thread, nylon 
synthetic thread (Annexure-5). The state of Gujarat had already 
imposed a complete ban on the use of Chinese Manjha since 2011. 

5 Haryana The Additional Chief Secretary to Govt, Haryana, Home 
Department, issued order on 11.09.2017 to the Director General of 
Police, all the Inspector Generals and Commissioners of Police, 
District Magistrates and Superintends of Police on the subject 
(Annexure-6). 

6 Himachal Pradesh The Himachal Pradesh State Pollution Control Board vide their 
letter dated 17/03/2020 (Annexure-7) submitted as follow: 

The Govt. of Himachal Pradesh issued a notification on 3/2/2017 
on the matter. In the notification it has been clarified that whoever 
fails to comply with or contravenes any of the above 
orders/directions shall be liable to be penalized under provisions of 
the Act ibid. 

7 Jammu & 
Kashmir 

The Jammu & Kashmir Pollution Control Board vide their letter 
dated 16/3/2020 (Annexure-8) informed that J&K Govt. has 
imposed ban on procuring, stocking, sale and use of nylon strings 
(manjha) used for flying of kites whether coated or not within the 
territory of J &K vide notification no. SRO 126 dated 7/4/2016. 

J&K PCB has also requested all the Deputy Commissioners to 
ensure compliance of notification and the directions of the Hon'ble 
NGT. 

8 Karnataka The Karnataka State Pollution Control Board vide their letter dated 
28/05/2020 informed that there are no units manufacturing thread 
made of nylon, synthetic material and/or the coated with synthetic 
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substances which is non-biodegradable for kite flying (Annexure- 
9). 

9 Madhya Pradesh The Madhya Pradesh Pollution Control Board vide their letter dated 
15/05/2020(Annexure-10) informed that Govt. of Madhya 
Pradesh, had imposed ban on 29.09.20216 in the entire state 
under section 5 of the Environment (Protection) Act,1981 and the 
same is beino implemented by all District Collectors. 

10 Mizoram The Mizroram State Pollution Control Board vide their letter dated 
27/7/2020 (Annexure-11) has informed that Deputy 
Commissioner/Districts Magistrates have issued notification/order, 
regarding prohibition to manufacture, sale, store, purchase and 
use of synthetic manjha/nylon thread and all other similar threads 
used for kite flying within their jurisdiction (Notification/Order nos. 
and dates are mentioned in the letter). 

11 Nagaland The Nagaland Pollution Control Board vide their letter dated 
17/03/2020 (Annexure-12) has informed as follow: 

• There is no report of using threads made of nylon/synthetic 
material and or coated synthetic substances for kite flying. As a 
matter of fact, kite flying is not popular or wide spread in 
Nagaland. There is also no report of manufacture, sale, storage, 
purchase and no complaints. 

• There are no incidence of deaths of humans/animals/birds due 
to usage of thread made of nylon/ synthetic material and or 
coated with synthetic material for kite flying. 

12 Odisha The Odisha State Pollution Control Board vide their letter dated 
18/03/2020 submitted that there is no such thread manufacturing 
unit made of nylon, synthetic material and the coated with 
synthetic substances is existing in the state of Odisha (Annexure- 
13). 

13 Punjab The Punjab Pollution Control Board vide their letter dated 
24/2/2020 informed as follow: 
• The Department of Science, Technology, Govt of Punjab vide 
notification dated 23.02.2018 (Annexure-14) has issued 
directions on the matter. 

• In pursuant to the Hon'ble NGT order dated 21.1.2020, Punjab 
Pollution Control Board has requested the Director General of 
Police and all the Deputy cornrmssronsrs to ensure 
implementation of the notification issued by Department of 
Science, Technology, Govt of Punjab on 23.02.2018. 

14 Sikkim State Pollution Control Board, Sikkim vide their letter dated 
25/2/2020 (Annexure-lS)informed that there is no 
manufacturing industry of thread made of nylon, synthetic material 
and coated with synthetic substance which is non-biodegradable 
for kite flying. 

15 Telangana The Telanqana State Pollution Control Board vide their letter dated 
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7/7/2020 (Annexure-16) intimated that: 

• Govt of Telangana vide G.O.Ms.No.6 dated 17/1/108 issued 
notification imposing ban on procuring, stocking, sale and use of 
chinese manjha (nylon thread) and glass coated manjha and 
further notified that the kite flying shall be permissible only with a 
cotton thread/natural fibre free from any metallic/gross 
components . 

• EFS& T Dept, Govt of Telangana has addressed a letter dated 
10.01.2019 to all District Collectors directing them to take all 
possible steps for implementation of notification dated 17/1/2018 
keeping in view of "Makara Sankratnti" 

• Govt of Telangana has taken action in implementing the 
prohibition. 

16 Tripura The Tripura State Pollution Control Board vide their letter dated 
5/3/2020 (Annexure-17) informed that the Department of 
Science, Technology and Environment, Govt of Tripura issued 
notification dated 19.4.2017 to prohibit manufacture, sale, store, 
purchase, and use of synthetic manjha/nylon and all other similar 
synthetic threads used for kite flying. 

17 Uttar Pradesh The Uttar Pradesh Pollution Control Board vide their letter dated 
17.3.2020 (Annexure-18) submitted as follow: 

• The Environment Department, Govt. of U.P. has issued 
directions under section-5 of E(P)A,1986 on 01/05/2017 to all 
concerned Govt. Authorities for prohibition of manufacture, 
sale, storage, purchase and use of thread made of nylon, 
synthetic material and/or coated with synthetic substances 
which is non-biodegradable for kite flying . 

• The Principal Secretary, Home, Govt of Uttar Pradesh vide letter 
dated 16.11.2017 has directed all District Magistrates, Senior 
Superintendent Police/Superintendent Police for compliance of 
directions passed by the Hon'ble High Court, Allahabad dated 
19.11.2015 & 21.04.2015 and directions passed by the Hon'ble 
NGT on 14.12.2016 in OA no 384/2016 and to ensure 
compliance of directions of Environment Department, Govt of 
Uttar Pradesh on 01.05.2017. 

• UPPCB, vide letter dated 26.09.2018 directed all District 
Magistrates, Senior Superintendent Police/Superintendent Police 
for compliance of directions passed by Environment 
Department, Govt of UP on 01.05.2017 under section-5 of EPA 
regarding prohibition on production, storage, use and sale of 
synthetic manjha/lead coated/nylon manjha. 

• UPPCB vide letter dated 06.03.2020 has sought ATR from Home 
Department through Environment Department, Govt of Uttar 
Pradesh regarding prohibition on production, storage, use and 
sale of synthetic manjha/lead coated/nylon manjha. 

18 West Bengal The West Bengal Pollution Control Board vide their letter dated 
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7/7/2020 {Annexure-19) has provided the Notification dated 
20/3/2020 issued by the Department of Environment, Govt of 
West Bengal, banning use of chinese/nylon/plastic-manjha or 
thread for kite flying which is made of nylon or any synthetic 
material and or is coated with synthetic substance and/or is no 
biode_g_ardable 

Union 
Territories 

19 Andman & 
Nicobar 

The Andman & Nicobar Pollution Control Committee vide their 
letter dated 02/06/2020 {Annexure-20 ) has intimated as under: 
• Public notice dated 06.03.2017 was issued by ANPCC prohibiting 
the procurement, stocking, sale and use of nylon thread, chinese 
dorijmanjha and other synthetic thread. 

• Public notice dated 06.03.2017 was forwarded to all concerned 
departments, implementing agencies, Deputy commissioners & 
Superintendent of Police in their jurisdiction for complinace of the 
directions. 

• Public notice was also published in the daily telegram on 
09.03.2017. 

• No violation reported by implementing agencies on the directions 
of Hon'ble NGT, dated 21.01.2020. 

20 Chandigarh The Chandigarh Pollution Control Committee vide their letter dated 
12/03/2020 {Annexure-21) has submitted that the District 
magistrate of Chandigarh Administration has issued an order dated 
17/1/2020 under section 144 of Cr. P.C. to regulate the use of 
synthetic/nylon-glass coated popularly known as pakka 
thread/dori and chinese manjha/dori in the large public interest 
and immediate necessary action to prevent the harm to wildlife 
and environment 

21 Delhi The Delhi Pollution Control Committee vide their letter dated 
11/2/2020 {Annexure-22) intimated as follow: 

• The Govt of NCT of Delhi has issued a notification on 
10/01/2017 on the subject matter. 

• The Department of Environment, issues public notices twice in a 
year once before independence day i.e. rs" August and then 
before the Basant Pachami during January/February, informing 
the general public about the ban on Chinese Manjha and to 
report instances of the breach to the offices through helpline 
numbers. 

• The agency-wise Action Taken Reports received from Delhi 
Police, Municipal Corporations, Revenue Department, Education 
Department and Forest Department have been provided. 

22 Lakshadweep Lakshadweep Pollution Control Committee vide their letter dated 
19/5/2020 (Annexure-23) informed that there is no units 
involved in manufacture, sale, storage, purchase and use of thread 
made of nylon, synthetic material and/or coated with synthetic 
substance which is non-biodegradable for kite flying. 

23 Puducherry The Puducherry Pollution Control Committee vide their letter dated 
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7/7/2020 (Annexure-24) submitted as follow: 

• PPCC, had issued direction under section-5 of EPA prohibiting the 
synthetic nylon thread used for kite flying and a public notice was 
published in the leading newspapers in English & Tamil on 
2/7/2020. 

• Further a letter was sent to District Collectors, Conservator of 
Forests & Senior Superintend of Police for taking appropriate 
action against the defaulters under EPA, Prevention of Cruelty 
Act, 1960, Wildlife (Protection) Act, 1972, the Indian penal code 
or any other provision of law. 

iii. The 06 states namely, Arunachal Pradesh, Goa, Maharashtra Meghalaya, 
Rajasthan & Uttarakhand have informed that they have communicated to the 
concerned authorities for necessary action on the subject matter in compliance 
of Hon'ble NGT directions and sought Action Taken Reports. However, the 
compliance status reports are still awaited. The responses received from these 
06 states/UTs through their respective SPCBs/PCCs, are given in Table-II. 

Table-II: The status reports as received from 06 states/UTs 

SI. States 
No. 

The status as received from SPCBs/PCCs 
(as on 27/7/2020) 

1 Arunachal 
Pradesh 

The Arunachal Pradesh State Pollution Control Board vide their 
letter dated 26.06.2020 (Annexure-25) informed as of now 4 
district namely East Siang West Kameng, Anjaw and Lohit have 
issued executive/prohibitory orders. Further they have written 
letter to the remaining Deputy commissioners to issue prohibitory 
orders in respective districts. West Kameng, Anjaw and Lohit have 
issued executive/prohibitory orders follow: 

2 Goa The Goa Pollution Control Board vide their letter dated 3/6/2020 
(Annexure-26) informed that they have sought the compliance 
status report from the Department of Environment, Govt of Goa. 

3 Maharashtra The Maharashtra Pollution Control Board vide their letter dated 
2/7/2020 (Annexure-27) informed that they have issued a 
letters dated 12/3/2020 and further on 2/7/2020 addressed to the 
Directorate of Municipal Administration, Mumbai and requested to 
inform all local bodies in the state about prohibiting use of thread 
made of nylon, synthetic material and/or coated with synthetic 
substances and/or coated with synthetic substances which is non­ 
biodegradable for kite flvino 

4 Meghalaya The Meghalaya State Pollution Control Board vide their letter dated 
18/5/2020 (Annexure-28) informed as under: 

• They have communicated the Hon'ble NGT order to all the 
Deputy Commissioners of 11 districts in the state for necessary 
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action on the matter. 

• MSPCB received copy of letter of District commissioner of West 
Jantia Hills district to Asst Director, Information and Public 
relation, West Jantia Hills districts, Jowai for wide publicity on the 
prohibition. 

• MSPCB received information from West Garo Hills district on the 
none use of thread made of nylon, synthetic material and/or 
coated with synthetic substances which is non-biodegradable for 
kite flying. 

5 Rajasthan The Rajasthan State Pollution Control Board vide their letter dated 
21/7/2020 (Annexure-29) informed as under: 

• The subjected OA does not pertains to the SPCB for reasons that 
state board does not have any power to prohibit the use of 
manjha 

• In this regard, RSPCB has already conveyed the Board stand to 
Department of Environment, Govt of Rajsathan, vide its letter 
darted 11.06.2020. 

6 Uttarakhand The Uttarakhand Pollution Control Board vide their dated 
18.03.2020 (Annexure-30) informed as follow: 

UEPPCB has requested, vide letter dated 12.03.2020, the Principal 
Secretary, Environment Protection and Climate Change, Govt. of 
Uttarakhand, to take necessary actions for prohibiting 
manufacture, sale, storage, purchase and use of thread made of 
nylon, synthetic material and/or coated with synthetic substances 
which is non-biodegradable for kite flying. 

iv. No response have been received from the 6 States/UT so far namely, Assam, 

Jharkhand, Kerala, Manipur & Tamil Nadu and Daman Diu & Dadar Nagar 

Haveli. 

S.K.Gupta 
Scientist "E" 
CPCB, Delhi 

Dated: 30/7/2020 

****************** 
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cfi;aJ ti 'l <itl O I f;p.h'1JT m-g 
CENTRAL POLLUTION CONTROL BOARD 

Qlllc:i-lUI, cA ~ -i!Mc:114 QITc:lcl'1 ~ m°TTT mcfiR 
MIN1s·rRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

CPCB/IPC-V /NOT 06/Kite/2020 t I"\ \ 1 
'o'--- ~ S O .- \ ~ "\ ,-3. NGT Matter-Urgent 

March 03, 2020 

To 

The Member Secretary 
All SPCBs and PCCs 
(List enclosed) 

Sub: Compliance Report in respect of directions issued by the Honble NOT vide order dated 
21.01.2020 passed in Execution Application No. 06/2020 in Original Application No. 
384/2016 

Sir, 

This has reference to Hori'ble NOT order dated 11.07.2017, wherein NOT directed prohibition of 
manufacture, sale, storage, purchase and use of thread made of nylon, synthetic material and / or 
coated with synthetic substance which is non-biodegradable for Kite flying. 

Further, Hon'ble NOT vide its order dated 21.01.2020 (copy enclosed) in the aforesaid matter 
has directed as follow: 

"In view of above allegations, we consider it necessary to require CPCB to 'ascertain 
the status of compliance of said directions from all the States/UTs and furnish a 
consolidated report to this tribunal within 03 months by email at fudicial-ngt@gov.in. 
All the states/U'I'S may furnish such information to CPCB within one month A copy of 
this order be sent by email to the CPCB, Chief Secretaries of all States/UTs, SPCBs 

and PCCs by e-mail". 

In this regard CPCB is yet to receive status report of the directions of Hon'ble NOT from your 
State/UT. It is therefore requested to provide the compliance status report within 15 days enabling 
CPCB to submit the status report before the Hon'ble NOT, timely. 

~Uy, 

(Ajay Aggarwal) 
AD & Divisional Head, IPC-V 

Encl: as above 

Copy to: 

The Regional Directors 
Central Pollution Control Board 
(List enclosed) 

with the request to follow-up with the concerned SPCBs/PCCs 

1 qfttj:?I <qc.R1 
~ ~ =n, ~-110032 

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 
c!T'rn"&/TP.i · 4~102030. 22305792. tj,sH-11$2./Website: www.cpcb.nic.in 
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Anrv-1 ·~ 2.. 
,,.. 

DHRA PRADESH 

ANDHRA PRADESH POLLUTION CONTROL BOARD 
D. No. 33 - 26 - 14 D / 2, Chalamalavari Street, Kasturbaipet, 

Mogalrajupuram, Vijayawada - 520 010. 

Ph.No. 0866-2436216/17 

Lr. No. APPCB/PWM/EA6of2020inOA384of2016/2020 - Dt.14.07.2020 

To 

The Principal Secretary, 
PR&RD Dept., A.P. Secretariat, 
Velagapudi, Guntur. 

The Secretary, 
MA&UD Dept., A.P. Secretariat, 
Velagapudi, Guntur. 

Sir, 
Sub: AP PCB - Plastic Waste Management Rules, 20 I 6 - Compliance Report in 

respect of directions issued by the Hon 'ble NOT vide order dt 21.01.2020 
passed in EA No 6/2020 in OA No 384/2016 - Requested - Reg. 

Ref: The Hon'ble NOT vide orders dt 11.07.2017 & 21.01.2020 passed in EA No 
6/2020 in OA No 384/2016 

* * * 
This has reference to the Hon'ble NOT vide order dt 11.07.2017, wherein Hon'ble NOT directed 
prohibition of manufacture, sale, storage, purchase and use of thread made up of nylon, synthetic 
material and /or coated with synthetic substance, which is non-biodegradable for Kite flying. 

Further, Hon'ble NOT vide its order dt 21.01.2020 (copy enclosed) in the aforesaid matter has 
directed as follows: 

"in view of above allegations, we consider it necessary to require CPCB to ascertain 
the status of compliance of said directions from all the States/UTs and furnish a 
consolidated report to this tribunal within 03 months by email at judicial­ 
ngt@gov.in. All the States/UTs may furnish such information to CPCB within one 
month. A copy of this order be sent by email to the CPCB, Chief Secretaries of all 
States/U'Ts, SPCBs and PCCs by email. 

The CPCB vide letter dt 03.03.2020 requested to provide the compliance status report of the 
directions of the Hon'ble NOT, so as to submit the status report before the Tribunal, timely 
( copy enclosed). 

In view of the above, it is requested to furnish the status of implementation of Hon'ble NOT 
directions with regard to prohibition of manufacture, sale, storage, purchase and use of thread 
made up of nylon, synthetic material and /or coated with synthetic substance, which is non­ 
biodegradable for Kite flying in the State of Andhra Pradesh, so as to submit the same to CPCB. 

Yours faithfully, 
Sd/­ 

MEMBER SECRETARY 

Copy to The Commissioner & Director of Municipal Administration, Sri Krishna Enclave, 
Annapurna Nagar, 4/7 Inner Ring Road, Gorantla, Guntur - 522 034 for information and 
necessary action. I lJ 



GOVERNMENTOFANDHRAPRADESH 
ABSTRACT 

EFS& T Department- Wildlife- Use of Nylon thread coated with glass/ Chinese Manja during the 
festival or other occasions in the State of Andhra Pradesh- Banned- Orders- Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SECTION.II) DEPARTMENT 

G.O.Ms.No.42 Dated: 16-04-2016 
Read the following: 

1. From the Addi. Secy, M1h of EF& CC, GO!, 0.0. Lr. No.17/16/2014-AWD, Dt:9.09.2014. 
2. From the Campaigns Strategist, PETA, Mumbai, Dt:06.05.2015. 
3. From the Campaigns Strategist, PET A, Mumbai, Dt: 18.06.2015. 
4. From the Campaign Manager- Wild Life, Human Society International, India, 

Dt:18.11.2015. 
5. From the PCCF, AP, Hyderabad, Lr.Rc.No.7375 / 2014/WL-2, 

Dt:24.12.2015. 

0 RD ER: 

The Ministry of Environment, Forests & Climate Change, Government of India, New Delhi 
in their D.O. letter 1st read above, have informed about the threat posed to Birds like Vultures, 
Kites, Owls, Pigeons, Crows etc., due to use of 'Chinese Dor' made of Nylon and coasted with 
finely crushed glass in kite flying and requested the State Government to take appropriate action. 

2. The Principal Chief Conservator of Forests (WL), Andhra Pradesh, Hyderabad, in his letter 
5th read above has requested to issue the orders for banning the use of Nylon thread coated with 
glass / Chinese Manja during the Sankranthi festival in the interest of conservation of Wildlife and 
Welfare of Human beings. 

3. Government after careful examination of the matter and in exercise of the powers conferred 
under Section 5 of the Environment (Protection) Act, 1986, hereby impose ban on procuring, 
stocking, sale and use of Nylon thread which is commonly called as 'Chinese Dor' or other 
synthetic (non-biodegradable) threads coated with glass or other harmful substances used for 
kite flying or other purpose and likely to cause grievous injury and inconvenience to animals 
including birds as well as human beings during festivals or other occasions. 

4. All the concerned departments/ organizations shall take immediate necessary action to 
sensitize people for not using such material and make them aware to resort to use of 
eco-friendly materials which are biodegradable and not harmful to animals including human 
beings. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
ASHWINI KUMAR PARIDA 

SPECIAL CHIEF SECRET ARY TO GOVERNMENT 
To 
The Principal Chief Conservator of Forests (WL) 
Andhra Pradesh, Hyderabad. 
Copy to: 
The Additional Secretary, 

Indira Paryavaran Bhawan, Jor bagh Road, 
Min of EF& CC, GO!, New Delhi-110003. 

PS to Hon'ble Min for EFS& T and Coop, Andhra Pradesh. 
The Member Secretary, 
Andhra Pradesh Pollution Control Board, Andhra Pradesh, Hyderabad. 
The Member Secretary, 
Andhra Pradesh State Bio-diversity Board, Andhra Pradesh, Hyderabad 
The Campaigns Strategist, PETA, 

PO Box 28260, Juhu Mumbai-400049 
Mrs. C.Samyuktha, Campaign Manager- Wild 

Life, Human Society International, India. 
50/A, Lane #3, Indian Airlines Colony,Secunderabad-500003 

Law Department, 
All District Collectors in the State of Andhra Pradesh. 
Sc/Sf 

//FORWARDED:: BY ORDER// 

SECTION OFFICER 
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5/13/2020 Email 

ipc5division.cpcb@gov.in 

Fwd: E.A. No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India] 

From : Member Secretary CPCB <mscb.cpcb@gov.in> 
Subject: Fwd: E.A. No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of 

India] 
To: ajay aggarwal <ajayaggarwal.cpcb@nic.in>, IPC V Division CPCB 

<ipc5division.cpcb@gov.in>, G Rambabu Scientist D <grbabu.cpcb@nic.in> 

Tue, May 05, 2020 04:21 PM 

, 1 attachment 

From: bspcb@yahoo.com 
To: "Member Secretary CPCB" <mscb.cpcb@gov.in>, sr526@rediffmail.com, "ajay aggarwal" 
<ajayaggarwal.cpcb@nic.in> 
Sent: Tuesday, May 5, 2020 3:47:14 PM 
Subject: E.A. No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India] 

Dear Sir, 

This has reference to the Hon'ble NGT order dated 11.07.2017 passed in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India] and order 
dated 21.02.2020 passed in E.A. No. 6 of 2020 in connection with the aforesaid two orders, it is humbly submitted that manufacture, storage, 
sell, use and transport of non-biodegradable thread made of nylon, synthetic material and or coated with synthetic substance for kite flying has 
been banned in Bihar in exercise of the power conferred under section 5 of the Environment (Protection) Act, 1986, vide Notification No. 
242(E) dated 19.04.2017. 

Thus, it is manifest from the above stated facts that the Hon'ble National Green Tribunal has been complied in the State of Bihar. 

Please find attached herewith the aforesaid notification. 

With Regards, 
Bihar State Pollution Control Board, 
Parivesh Bhawan, Patliputra Industrial Area, 
PO. Sadaquat Ashram Patna.-800010. 
Phone No. 0612-2261250/2262265 
Email Id. bspcb@yahoo.com 

YEARS OF 
CELEBRATING 
THE MAHATMA 

KITE BAN IN BIHAR - NOTIFICATION.pdf 
2 MB 

https://email.gov.in/h/printmessage?id=C:-5834&tz=Asia/Kolkata&xim=1 1/1 
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MINISTRY OF ENVIRONMENT & FORESTS 
(Depanmeru of Environment, Forests & Wildlife) 

New Delhi, the 10th February, 1988 

N OTIFI CA TI ON 

258 The Environment (Protection) Rules. 1986 

i . 

[No. L(38)/86-PL] 
T.N. SESHAN, Secy. 

Source : Gazette No. 84 dated 10-2-88 . 

• ! . 

.I 

I 

MINISTRY OF ENVIRONMENT & FORESTS 
(Department of Environment, Forests & Wildlife) 

.New Delhi, the 14th April, 1988 

NOTIFICATION 

S.O. 289(E).-In exercise of the powers conferred by section 23 of the 
Environment (Protection) Act, 1986 the Central Government hereby delegates the 
powers vested in it under section 5 of the Act to the State Governments of 
Meghalaya, Punjab and Uttar Pradesh subject to the condition that the Central 
Government may revoke such delegation of powers in respect of all or any one or 
more of the State Governments or may itself invoke the provisions of section 5 of 
the Act, if in the opinion of the Central Government such a course of action is 
necessary in public interest. 

[No. 1(38) 86-PL] 
T.N. SESHAN, Secy. 

Source : Gazette No. 205 dated 14-4-88. 
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Naya Raipur, the 25th February 20 I 7 

NOTIFICATION 

"O. 1: 05--L/.~!:?O I 6'32 - Whereas, Article 48-A of the Constitution envisages protection and unprovement of 
the· c·nvirn11111e111 ,111d ,afeguarding of the forests and wild life of the country. 

And whereas. it is known that the pukka thread, commonly known as Chinese Manja or Chinese Dor, used tor 
kite tlyi11g. manufactured from plastic and synthetic materials, causes injuries to people, and is latal for birds. 

And whereas, such thread being non-biodegradable, damages the environment in several ways including 
blockage of sewers. drainage systems, rivers, streams, reservoirs and suffocates animals who may consume the same. 

And whereas, such thread is a conductor of electricity, it often results in flash-overs on the power lines and 
sub-stauons. causes power interruptions, straining and damaging of electrical assets, accidents, injuries and loss of Ii fe. 

-vnd whereas. certain species of birds are getting rare or extinct, and it is imperative to protect them from 
siruilarlv resulting injunes. 

And whereas, inc:ompl ranee of the order of the Learned National Green Tribunal in Original Application No. 384 
of 2016 khalid Ashrarv. Union of India & Others. the State Government upon carefully examining the matter is of the 
opuuon that the use: of such synthetic thread be banned in the interest of safety and conservation of wildlife. 

,\nd whereas. the Central Government vide its notification No. I (38)/86-PL, dated I 0th February, 1988 has 
ckk,;-'.:Hl·d the power- ve~kd in it under Section 5 of the Environment (Protection) Act, 1986 (No. 29 of_l986) to the 
C,uve111111c:m of the erst\\ hile slate of Madhya Pradesh, now Chhattisgarh. 

Now therefore, in exercise of the powers conferred by Section 5 of the Environment (Protection) Act, I 986 
t No. :?9 of 1986) read with sub-rule (5) of Rule 4 of the Environment (Protection) Rules, 1986, in order to address the 
adverse effects of the use of such synthetic thread on general safety and biodiversity, and to promote use of 
ern-friem.lly alternatives to such thread, the State Government, hereby, completely prohibits the sale, production, 
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,·· 
storage. supply and use of nylon, synthetic or any other such thread coared with finely crushed glass, metal. or any 
other sharp objects. including threads commonly known as Chinese Manja or Chinese Dor, in the State of Chhatusgarh. 

[he violation of the directions issued under Section 5 of the Environment ( Protection) Act, I 986 (J\o. 29 of 
I ()86 ). 01· the rules made thereunder shall be punishable under Section 15 of the said Act. which includes imprisonment 
for a term which may extend to five years with line which may extend to one lakh rupees or with both. 

By order and in the name of the Governor of Chhattisgarh. 
REGIN/\ TOPPU, Joint Sccretarv. 



S.M. SAIYAD, IFS 
DIRECTOR (ENVIRONMENT)& 
ADDITIONAL SECRETARY 

GOVERNMENT OF GUJARAT 
Forests & Environment Department 
Block no. 14, 8th floor 
Sachivalaya, Gandhinagar - 382 010 
Gujarat, INDIA 
Ph: (079) 23251062, 
Fax: (079)23252156 

Email: direnv@gujarat.gov.in 

Ref: No.ENV-10-2016-NGT-4(P) -T 

To, 
The Additional Director and Divisional Head, IPC - V, 

L- Central Pollution Control Board, 
Parivesh Bhavan, 
East Arj un N agar, 
New Delhi - 110032 

June 09, 2020 ~ ~y>-- 

Sub: Compliance Report in respect of directions issued by the Hon 'hie NGT vide 
order dated 21/01/2020 passed in Execution Application No. 06 I 2020 in 
Original Application No. 384 I 2016. 

Ref: Your Letter No- CPCBIIPC-VINGT 06/Kite /2020 dated March 03,2020 
addressed to the Member Secretary, State Pollution Control Board. 

Dear Sir, 

In context of above subject regarding Compliance Report in respect of directions 
issued by the Hon 'ble NOT vide order dated 21/01/2020 passed in Execution 
Application No. 06 / 2020 in Original Application No. 384 / 2016regarding prohibition 
of manufacture, sale, storage, purchase and use of thread made of nylon, synthetic 
material, and / or coated with synthetic substance which is non-biodegradable for Kite 
flying. 

Please find attached herewith Action Taken Report for the State of Gujarat in the 
matter.This is for your information and further necessary order please. 

Thanking You, 

- (S.M.Saiyad) 

Encl : As asbove. 

Copy to: 

The Member Secretary, 
Gujarat Pollution Control Board, 
Sector- 10/A, Gandhinagar -- For your Kind information 

1.\ 



Action Taken Report in Reference about Hon NGT Order 
Original Application NO. 384 OF 2016 

Mustak Kadari v/s Union Of India - 

Sub- Hon NGT order dated 14/12/2016. 

Hon'ble NGT has directed in Original Application NO. 384 OF 2016 

- Khalid Ashraf & Smt. Rani that the CPCB to furnish·a consolidated report 

regarding use of Chinese thread, nylon synthetic thread for kite flying. 

In reference about the use of Chinese thread, nylon synthetic 

thread for kite flying in all states and Union Territories to forthwith take 

steps under the provisions of Environment Protection Act 1986, the 

Prevention of Cruelty to Animals Act, 1960 as well as the Wild Life 

(Protection) Act, 1972, the Indian Penal Code or- any other provision of 

law, to prohibit the manufacture, use, sale and purchase of synthetic 

manja/nylon kite thread and all similar synthetic threads used in kite flying 

and to strictly enforce the prohibition throughout the States and Union 

Territories; pass any such further order or orders as this Hon'ble Court 

may deem fit and proper in the facts and circumstances of the present 

case." 

In compliance with the above Order passed by this Hon'ble Tribunal, 

the Additional Chief Secretary, Forest and Environment Department of the 

Respondent State of Gujarat issued a Notice under Section 5 of the 

Environment Protection Act, 1986. A copy of the Notification dated 

29.12.2016 is annexed herewith as a Annexure - 1. 



It is further submitted that the State of Gujarat has always been 

aware of the menace of the use of this Nylon thread called Chinese Manja 

and has time and again tried to spread awareness on the ill effects of its 

use. 

In fact the State of Gujarat has imposed a complete ban on the use 

of Chinese Manja ever since 2011. A copy of the Notification dated 

21.10.2011 is annexed herewith as a Annexure-2. 

In year of 2020, In the state of Gujarat the Department of Forest 

and Environment, Government of Gujarat has issued a Notice under 

Section 5 of the Environment Protection Act, 1986 for ban of Chinese 

thread, nylon synthetic thread copy of the same is annexed herewith as a 

Annexure- 3. 

Forest and Environment Department, State of Gujarat asked the 

District Collectors, Municipal Commissioners and District Police 

Superintendent to take suitable action for use of Chinese thread vide 

letter dated 03/01/2020. Respective District collectors issued notice under 

CRPC 133. 

Gujarat Forest Department was celebrating "Karuna Abhiyan" from 

10/01/2020 to 20/01/2020 during Kite Flying festival. They are giving 

treatment to birds and animals injured due to kite flying thread. During 



this year (2020) , as per Hon'ble NGT order , Forest Department seized 

106 chinese thread manjha and seized 700 gm loose Chinese thread. 

Moreover, Home Department taking action under the Indian Penal 

Code but presently they are engaged in COVID - 19, so the details will be 

sent shortly. 
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Govemment of Gujarat · 
Forest & Environment Departm~ 

Arvind Agarwal 1As 
Additional Chief Secretary 

Block No. 14, 8th Floor, Sachivalaya, 
Gandhinagar-382 010. 

No. ENV-10-2016-NGT-04-E 
Date: 29/12/2016 

Notice of Directions under section 5 of the Environment {Protection} Act, 1986. 

1) 
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,, 

Sub: Kite Feati,ral: Injury cawted to the birds a. bumaoa by threads made of Plutic / 
synthetic material commonly known as Chinese Dori or Chinese manJha 
Whereas, you are aware that during the kite flying festival, a lot of injury is caused to the 

people and birds on account of Pu.cca Thread made out of plastic or similar such synthetic 
material commonly known as Chinese Dori or Chinese manjha . These injuries many a times turn 
out to be fatal causing death of people & birds. It is therefore desirable to protect the people& 
birds from the fatal effects of the kite thread made out of plastic or synthetic thread. 

And Whereas, All these cut threads alongwith the kites remain on the land. Because of 
the very long life of the plastic materials & being non-biodegradable in nature, these threads 
continue to be causing problems such as blockage of sewers, drainage lines, natural waterways 
such as river, streams etc. and suffocation of cows & other animals also who eat food items 
alongwith such plastic material. Thus the impacts of such plastic materials used for making 

thread are many & varied. 

And Whereas, extensive use of such synthetic thread which are non-biodegradable , 
conductors of electricity often result in flash-over on the power lines and substations, which may 
cause power interruptions to consumers ,straining and damaging electrical assets, causing 

accidents, injuries and loss of life. 

And Whereas, it is also a well-known fact that the activity of the birds is at the peak 
during 6.00 am to 8.00 am in morning and from 5.00 pm to 7.00 pm in evening and it is desirable 
to protect the innocent birds including the vultures which are getting extinct day by day and 
classified as rare and endangered species, and need to protect them, while we enjoy the said 

festival. 
And Where-, the Makar Sakranti Kite festival is about to come in very short period in 

which kite flying takes place in large scale in all over Gujarat. 

And Whereas, the Hon'ble National Green Tribunal vide its order dated 14-12-2016 in the 
Original Application No-384 of 2016 and Original Application No- 442 of 2016 has directed that in 
entire country there shall be prohibition on procuring, stocking, sale and use of Nylon thread 
which is also called Chinese Dori or Chinese manjha and other synthetic threads coated with glas 
and such other harmful substances for kite flying. Even the cotton thread which is glass coated or 
coated with other harmful material will also not be permitted to be used for kite flying, till next 

date of hearing. 

Now, you are therefore, herby directed under section 5 of the Environment (Protection) Act, 
86, to take necessary measures and actions including mass awareness programmes to sensitize 

the people, as follows: 

Ph. : (O) 079-232S10S1, 232S10S3 • Fax: 079-232S2156 • Email: secfed@gujarat.gov.in 
\VWW.fP.d.gujarat.gov.in 
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l. Not to allow procuring, stocking, sale and use of Nylon thread which is also called Chinese 
Dori or Chinese manjha and other synthetic threads coated with glass and such other 
harmful substances for kite flying. Even the cotton thread which is glass coated or coated 
with other harmful material will also not be permitted to be used for kite flying, which is 
likely to cause grievous injury to the birds as well as to human beings during kite flying. 

2. The wholesalers dealing in such thread be stopped well in advance so that they do not 
stock such so called Chinese made plastic threads & sell during the "Makar Sankranti" festival. 

3. To ensure that Kite flying between 6.00 am to 8.00 am in the morning and 5.00 pm to 7.00 
in evening during these days is avoided, to prevent loss of life to birds who are active in these hours. 

4. To prevent the adverse effects on soil, water ways and cattle population caused by cutting 
or falling of such threads from atmosphere which are non - biodegradable and can cause 
immense injury to ecology and animal population, once they touch the soil strata. 

5. To sensitize people that use of nylon thread which is also called Chinese Dori or Chinese 
manjha- and other synthetic threads coated with glass and such other harmful substances 
for kite flying. which are non-biodegradable in nature and cause grievous iniury to the 
birds as well as to human beings during kite flying. 

o\C 

Issued To, 

Shri Mukeah Kumar, IAS 2 
Municipal Commissioner, Ahmedabad 
Municipal Corporation, Ahmedabad 

Shri Vinod Rao, IAS 
Municipal Commissioner, Vadodara 
Municipal Corporation, Vadodara. 

3 Shri M. Thennarasan, IAS 
.Municipal Commissioner, Surat 
Municipal Corporation 
, Surat. 

4 

5 Shri R. B Barad. IAS 
Municipal Com.missioner, Jamnagar 
Municipal Corporation, Jamnagar. 

7 Shri. V. J.Rajput, IAS 
Municipal Commissioner, Junaghadh 
Municipal Corporation, Junaghadh. 

8 

Shri Jai Prakash Shivaha.re, IAS 
Municipal Commissioner, Bhavnagar 
Municipal Corporation, Bhavnagar 

Shri iiaochba lliddhf Pam, IAS 
Municipal Commissioner, Rajkot 
Municipal Corporation, Rajkot. 

Shri G. R. Chaudhary ,IAS 
Municipal Com.missioner, 
Gandhinagar Municipal Corporation, 
Gandhinagar . . 
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9 Shri A.IC.Singh, JPS 10 Shri Anupam Singh Gahlaut, JPS 
Commissioner of Police, Commissioner of Police, 
Office of the Commissioner of Police Office of the Commissioner of Police 
Ahmedabad. Rajkot. 

11 Shri SatiahKumar Sharma, IPS 12 Shri M'anoj Shaahldhar, IPS 
Commissioner of Police, Commissioner of Police, 
Office of the Commissioner of Police Office of the Commissioner of Police 
Surat. Vadodara. 

13 Smt. Avantlka Singh, IAS 14 Shri Dillp Kumar Rana, IAS 
Collector, Collector, 
Ahmedabad. Amreli. 

15 Dr. Dhavallmmar Patel, IAS 16 Shri Kuldeep Arya, IAS 
Collector, Collector, 
Anand. Nadiad, Kheda. 

17 Shri Jenu Devan, lAS 18 Shri Sagale Sandlp J, IAS 
,..,• Collector, Collector, 

~p:z_· Palanpur, Banaskatha. Bharuch. 

19 Shri H. R. Patel, IAS - 20 Shri L. P. Paclalia, IAS 
Collector, Collector, 
Bhavnagar. Dahod. 

21 Shri M'. J. Thakkar, lAS 22 Shri S. A. Patel, IAS 
Collector, Collector, 
Ahwa, Dang. Gandhinagar. 

23 Shri R. J. Maka.dlya , IAS 24 Dr. Rahul B. Gupta, IAS 
Collector, Collector, 
.Jamnagar. Junagadh. 

.j.. 25 J • 

~hri 111 A. Gandhi, IAS 26 Shri Alok Kumar Pandey, IAS 
Collector, Collector, 
Bhuj, Kachchh. Mehsana. 

27 Shri Ravi Kumar Arora, IAS 28 Smt. P. Bharthi, IAS 
Collector, Collector, 
Navsari. Godhra, Panchmahal. 

29 Shri K. K. Nlrala, IAS 30 Shri D. G. Patel, IAS 
Collector, Collector, 
Patan. Porbandar. 

31 Dr. Vikrant Pandey, IAS 32 Shri K. M'. Bhimijiyam, IAS 
Collector, Collector, 

' Rajkot. Raipippla, Narmada. 

33 Shri P. Swaroop, IAS 34 Shri M'. S. Patel, IAS 
Collector, Collector, 
Himatnagar, Sabarkantha. Surat. 
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Shri Udlt Agrawal, IAS 36 Shri Lochan Sehra, IAS 
Collector, Collector, 
Surendranagar. Vadodara. 

Ma. Remya Mohan Muthudath, I.AB 38 Shri B. C. Patanl, IAS 
Collector, Collector, 
Valsad. Vyra, Tapi. · 

Ms. Praveena D.K, IAS 40 Shri I. K. Patel, IAS 
Collector, Collector, 
Botad. Morbi. 

Shri B. K. Patel, IAS 42 Dr . .A,fay Kumar, IAS 
Collector, Collector, 
Devbhumi dwarka . Gir Somnath. C. 
Ma. Shallni Agarwal, IAS 44 Shri K. B. Upadhyay, IAS 
Collector, Collector, 
Arvali. Lunawada, Mahisagar. 

45 Shri Kharadi Vijay Kumar L, IAS 46. .Member Secretary 
Collector, Gujarat Pollution Control Board 
Chhotaudepur. Gandhinagar 

I 
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GOVERNMENT OF GUJARAT . l\v 
Forests and Environment Department ~ \~ 
Block No. 14, 8th floor, Sachivalaya · \ 
Gandhinagar-382 010 i 
GUJARAT, /NOIA ·I 
Tel: (079) 23251052,23251053 ! 
Fax: (079) 23252156 
Email: secfed@gujarat.gov.in 

No. ENV-10-2009- 400- E 
Date: 21/10/2011 

Notice of Directions under section 5 of the Environment Protection Act 1986. 

Sub: Kite Festival: Injury caused to the birds & humans by threads made of plastic/synthetic material 

commonly known as Chinese Threads 

Whereas, you are aware that during the kite flying festival, a lot of injury is caused to the 
people and birds on account of Pucca Thread made out of plastic or similar such synthetic material 
commonly known as Chinese Thread. These injuries many a times turn out to be fatal causing death 
of people & birds. It is therefore desirable to protect the people& birds from the fatal effects of the kite 

thread mads out of plastic or synthetic thread as chinese thread. 
Whereas, a~ per the rough estimate, during the kite festival about 50,00,000 krns long thread 

is used for the kite flying in the State. All these cut threads alongwith the kites remain on the land. 
Because of the verv long life of the plastic materials & being non-biodegradable in nature, these 
threads continue to be causing problems such as blockage of sewers, drainage lines, natural 
waterways such as river, streams etc. and suffocation of cows & other animals also who eat food 
items alongwith such plastic material. Thus the impacts of such plastic materials used for making 

thread commonly known as chinese thread are many & varied. 

Whereas , extensive use of such chinese thread which are non-biodegradable , conductors 
of electricity often result in flash-over on the power lines and substations, which may cause power 
interruptions to consumers ,straining and damaging electrical assets, causing accidents, injuries and 

loss of life. 
Whereas , it is also a well known fact that the activity of the birds is at the peak during 6.00 

am to 8.00 am in morning and from 5.00 pm to 7.00 prr: in evening and it is desirable to protect the 
innocent birds including the vultures which, are getting extinct day by day and classified as rare and 
endangered species. ano need to protect them, while we enjoy the said festival. 

i 

Now, you are therefore, herby directed under section 5 of the Environment (Protection) Act, 
86, to take necessary measures and actions including mass awareness programmes to sensitize the 

people, as follows: 
1. N~t to allow the use of the Pucca threads commonly known as Chinese threads, made out of 

plastic or any such synthetic n:atenai, which is iikdy to cause grievous injury to the birds as 

well as to human beings during kite flying. 

2. The wholesalers dealing in Chinese thread be stopped well in advance so that they do not 
stock such so called Chinese made plastic threads & sell during the "Makar Sankranti" 

festival. 
3. To ensure that Kite flying between 6.00 am to 8.00 am in the morning and 5.00 pm to 7 .00 in 

evening during these days is avoided, to prevent loss of life to birds who are active in these 

hours. 
4 "To prevent J,e ,:v.h1erse effects on soil, water ways and cattle population caused by cutting or 

falling of such threads from atmosphere which are non - biodegradable and can cause 
immense in ury to ecology and animal population, once they touch the soil strata 

.2tf 



., 5. To sensitize people that use of such Chinese threads, which are non-biodegradable in nature 
and are conductors of an electricity often result in flash-over on the power lines . and 
substations, causing power interruptions to consumers, straining and damaging electrical 

assets, causing accidents, injuries and loss of life, and therefore such threads are not to be 

used for kite flying during "Makar Sankranti" festival. 

To, 

\ 
I 
I r 

1. Shri Shri Guruprasad Mohapatra, !AS.Municipal Commissioner, Ahmedabad Municipal 

Corporation, Ahmedabad 2. Shri Ajay Bhadoo,IAS,Municipal Commissioner, Rajkot Municipal Corporation, Rajkot 
3. Shri Shri Ashwani Kumar,IAS,Municipal Commissioner, Vadodara Municipal Corporation, 

Vadodara 4. Shri M.K.Das, !AS, Municipal Commissioner, Surat Municipal Corporation, Surat 
5. Shri Anupam ,!AS.Municipal Commissioner, Jamnagar Municipal Corporation, Jamnagar 
6. Shri A.S.Patel,IAS,Municipal Commissioner, Bhavnagar Municipal Corporation, Bhavnagar 
7. Ms. Vipra Bhal,IAS,Municipal Commissioner, Junagadh Municipal Corporation, Junagadh 
8. Shri Swaroop P., !AS, District Magistrate and Collector, Gandhinagar, Gandhinagar. 
9. Shri Vijay Nehra, !AS, District Magistrate and Collector Ahmedabad, District Ahmedabad. 
10. Shri DA Satya, !AS, District Magistrate and Collector Amreli, District Amreli 
11.Smt Avintika Singh Aulakh, !AS, District Magistrate and Collector Anand, District Anand.· 
12.Shri J.B. Vora, !AS, District Magistrate and Collector. Palanpur, District Banaskantha 
13. Shri Roopwant Singh , !AS, District Magistrate and Collector Bharuch, District Bharuch. 
14. Shri D.G. Jhalawadia,, !AS, Districf Magistrate and Collector Bhavnagar, District Bhavnagar. 
15.Shri J.M. Luni,IAS, District Magistrate and Collector Dahod, District Dahod. 
16.Shri P. K Solankai, !AS, District Magistrate and Collector District Dangs, Ahwa. 
17.Shri Sandeep Kumar, !AS, District Magistrate and Collector Jamnagar, District Jamnagar. 
18.Shri A.M.Parmar, !AS, District Magistrate and Collector Junagadh, District Junagadh. 
19.Shri M Thennarasan, !AS, District Magistrate and Collector District Kutch, Bhuj. 
20. Shri MV Parqr, !AS, District Magistrate and Collector Nadiad, District Kheda, 
21.Shri Rajkumar Beniwal, !AS, District Magistrate and Collector Mehsana, District Mehsana. 
22.Shri P.R. Sompura, !AS, District Magistrate and Collector Rajpipala, District Narmada 
23. Dr. Sandhya Bhullar , IAS, District Magistrate and Collector Navasari, District Navasari 
24. Ms. Manisha Chandra, !AS, District Magistrate and Collector District Panchmahals, Godhra 
25.Shri J.G.Hingraja, !AS, District Magistrate and Collector Patan, District Patan 
26.Shri G.A.Shah, !AS, District Magistrate and Collector Porbandar, District Porbandar. 
27.Shri Rajendra Kumar, IAS, District Magistrate and Collector Rajkot, District Rajkot. · 
28.Shri Jai Prakash Shivahare , IAS, District Magistrate and Collector District· Sabarkantha, 

Himmatnagar. 
29.Shri A.J.Shah, !AS, District Magistrate and Collector District Surat, Surat. 
30. Shri P.H Shah, IAS, District Magistrate and Collector Surendranagar, District Surendranagar. 
31.Shri Vinod R. Rao, IAS, District Magistrate and Collector Vadodara, District Vadodara. 
:32.Shr; LC. p3tel, !AS, Dlstrlct Mrigistrate and Collector Valsad, District Vatsad. 
33. Shri R.J. Patel, IAS, District Magistrate and Collector District Tapi, Vyara. 
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HJ\RYANA STATE HARYANA STATE POLLUTION CONTROL BOARD 

C-11, SECTOR-6, PANCHKULA 
Ph-2577870-73 E-mail: hspcbsrscientist@gmail.com 

No. HSPCB/Misc./ 2020/~S°lf Dated:q_ 07~ 2o2a 

To 
Sh. Ajay Aggarwal, 
AD & Divisional Head, IPC-V, 
Central Pollution Control Board, 
East Arjun Nagar, Parivesh Bhawan, 
New Delhi-110032 - 

Sub:- Compliance report in respect of direction issued by the 
Hon'ble NGT vide order dated 21.01.2020 passed in 
Execution Application No. 06/2020 in OA No. 384 of 2016 
titled as Khalid Ashraf & Ors. Vs. Union of India & Ors. 

Kindly refer to your letter No. CPCB/IPC-V/NGT-06/Kite/2020 
dated 03.03.2020 on the subject cited above. 

As per judgment of Hon'ble NGT dated 11.07.2017 & order dated 

21.01.2020 in Execution Application No. 06/2020 in OA No. 384 of 2016 titled 

as Khalid Ashraf & Ors. Vs. Union of India has issued directions regarding 

prohibiting use use of thread mae of nylon, synthetic material and /or coasted 

with synthetic subsentce which is non-biodegradable. 

In this connection, it is intimated that the Haryana Govt. has 

already issued necessary directions to Director General of Police, All the 

Deputy Commissioner/District Magistrates, All the inspector General and 

Commissioners of Police, and all the Suprintendents of Police in Haryana 

vide letter dated 11.09.2017 (copy enclosed) by ACS, Home Deptt. Govt. of 

Haryana in compliance of order dated 11.07.2017 passed by Hon'ble NGT. 

Submitted for your information and further necessary action, 

please. 

DA/as above. 
r\ ~..-- 

.,' • o 7. l,,C)2,tl 
cientist (HQ) 
ber Secretary 

~~ 
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From 
The Additional Chief Secretary to Government, 
Haryana, Home Department. 

To 
1. The Director General of Police, Haryana. 
2. All the Inspect.or Generals and Commissioners of Police, Haryana. 
3. All the Deputy Commissioners/ District Magistrates in Haryana. 
4. All the Superintendents of Police In Haryana. 

Subject: 

Dated the~09.2017 

Orl1lnal Appllcatlon No. 384 of 2016-KHAUD ASHRAF & Anr. V/s Unfon 
of lndla and Ors.-Compllance of directions dated 11.07.2017 • 

••• 
I am directed to refer to the subJect noted above and to say that In the 

afore said case, the Hon'ble National Green Tribunal, Principal Bench, New Deihl has 
taken cognizance of the issue of the Ill effects of Chinese manjha and has issued certain 
directions vide Judgement dated 11.07.2017, copy of NGT order dated 11.07.2017 can 
be downloaded from website www.homeharyana.gov.ln. In terms of the said directions 
dated l i.07 .2017, the Government have decided as under:- 

1. That, there shall be a total ban on the Manjha or thread for kite flyln which 
Is made of nylon or any synthetic matena an or Is coated with synthetic 
substance and is non-biooegradable. 

2. Thaf·there shall be total prohibition on the manufacture, sale, store, 
purchase and use of synthetic Manjah/Nylon threadana ail other simliat 
synthetic threads, used for ldte flying. - - 

3. That, the prohibition of manufacture and use of synthetic manjha/nylon 
· thread for kite flying shall be enforced throughout the State. 

4. That, there shall be a total ban on the Import of any synthetic manjha/nylon 
thread or other similar thread coated with synthetic substances, In any part 
of the State. 

5. That, directions dated 11.07.2017 are enclosed for Its compliance in letter 
and spirit and to ensure that no synthetic manjha/nyton thread and also 
those which are coated with synthetic materials are purchased, sold, stored 
and used for kite flying with their area. 

6. That, in case of violations of any of the directions given In the Judgement 
d~ted 11.07.2017, appropriate steps be taken against the defaulters under 
the provision of Environment (Protection) Act, 1986: Prevention of Cruelty 
of Animal Act, 1960; Wildlife (Protection) Act, 1972, the Indian Penal Code 
or any other provision of law. 

2. These lnstnactions be · broupt to the notice of all the concerned for strict 
compliance. Any lapse on part of the concerned person shall be viewed serlously and 
action will be taken against the erring offlcen/offldals. 

~ 
Superit,tendl.ftt Home-IV, 

far Addlllanal Chllf SW .. yWGovemment.. 
... ,. .. ~.Jl, 



To t. CPs Gurgaon, Farid, ~od nnd Ambala-Panchkula 
2. All Range Inspect or» General of Police in Haryana 
3. All Distract, Superintendent of Pellee, in Haryana 
4. PC?s J>ancr.kuta, Ambala (Urban) and AmbalA { Rwul) 

Copy to: 1. All Divisional C( mmi11Sionen in Haryana 
2. All Deputy Commissioners in Haryan 

r-;o. 1} /.f.l 1 '6 .!, /OPS-1. dated 21.01.2015 (.) Hon'blc Punjab md Haryana Hi&h 
Coun vide its orders dat.~d 13.l.201 S and 20. l . 201 S in CWP 1'0. 487 of 2015 (O&M) 
titled H.C. Arora, Advocate V'd Slate of Punjnb end others ha.'i iHued followlog 
directicns:- 

(i) OOPs of the States of f'unjab end Haryano will immediat,s)y iMUC 
directicns to all the SHOs of the, respective States, U> immediately 
conduct raids within their area of jurisdiction again!rt sale. stora,ae and 
purchase of such kind of C: hlna Dori made of synthetic material or any 
other sim.ihir me.!erial wl:ich is beiog sold and uxd fot kit Oyins 
purpu~~ which is danger:tUs to nal only the human life but also to the 
birds and sei.1.e the same immediately. 

(ii) Above said offlcm are futther directed that no trader or peraoo in lhdr 
respective Stares be e.llowf .J to sell the above sai:i Dori. 

(iii) States ofJlu.njab Md Huyt.na will i.nvestipl" aad submit their respective 
reports as to whether tl1c C'h.ina Dori is a conductor of electricity, as this 
would have a 111eat bearin;: on the safety of human life. pa11iculady the 
birds. 

(iv) All the Deputy Commissioners in she Scatos o! Pl.mjab and Haryaa• are 
directed to organ.ize annouoce.ma,ts ta be rmde in the respective States 
to the gmcrai publi, infmming chem about the dangerous naturre of1hc 
China Dori. so that they \: Ill educau 1beir childral not to GM such kind 
of Dori for Oyin1 kita. 

Further. ACS (Hom.e) Haiyma vidc hil Mano. No.02120ll015-JHG-IV dMCd 
19.0l.20lS directed aJl the DCa/DMs allld CPs iD Hllyana ro coasider mcacismg the 
powc:rs under !eciion. 144 ofCr.P.C. U•1l to impme pn,hibitian tbr aperiodoftbree 
months within their am of juriadicti01 apUllt l'ld&p. aalc and. purcbmo of China 
Dori and to further review the man« 1Jur every lhrN mcmthl and issue appropriate 
orders by Ulkmg necessary inpu&a &bot. t tCDrlllC, aaJo and purcbato of QJna Dori (.) 
He also desired to a.:.nd statul rcpan. ff prdina tbe incidllll, aepmted i! any. witb.in a 
week positively(.) In view of tho abuve ditec:cioal oflbe Hon·ble ffi&h Caw:t. you 
ore directed to take immediate nGttlllrY acdon iD c:altUl talion wi1b reapec1ive 
OM/DC and send report to 11m office b)' 26.01=24)15 11 a compUeace nport is to be 
submitted in 1he Han"bl• High Court(.) Nm date ofharlna ia 29.0J .2015 (.) 

"".ll· I· ls-" 
(Alok~I) 
tGPILaw a Order 

{orDlteoUJI' Oenwel of Police, Haryana . 



~('.~ - T- 
l ,.v . 1 \Sy\J J. 

Himachal Pradesh State Pollution Control Board ,.s-zo~, '2_9-- 
Him Parivesh, Phase-III, New Shimla-171009 · a1°~ 

Telephone Nos.: 0177-2673032, 2673507, Fax No.:2673018 

Subject: - 

Sir, 

Central Pollution Control Board, 
East Arjun Nagar Delhi-110032. , ~ 

· Central Po~on Control Boar.cl . ~~ 
Compliance Report in respect of clilN!IC!tllbns,,isisaHjdi b!,a(h4!h' u'ble 1'1Gr'v@e (\.Q 
order dated 21.01.2020 passed m xecution pp ication __ N~- 06/2020 in '<:~ 
Original application No. 384/2016. ~ 

Please refer to this letter No. F.No. zol/Tech/NGT/341/-1872 dated 05.0J.2020 
on the subject cited above. 

In this regard, m compliance to the Hon'ble NGT orders the directions, a 
notification was issued by Government of Himachal Pradesh vide letter No. STE-E (3) 18/2016 
dated 3rd February, 2017 (Copy enclosed) wherein directions are issued that "there shall be 
prohibition on procuring, stocking, sale and use of nylon thread which is also commonly called 
Chinese dori/thread or Chinese Manjha and other synthetic threads/cotton threads coated with 
glass and such other harmful substances for kite flying. Whoever fails to comply with or 
contravenes any of the above orders/directions shall be liable to be penalized under the 
provisions of Act ibid" to all the departments including Deputy Commissioners. This is 
submitted for information please. 

Encl: As above 
Yours ai thfull y, 

(Aditya egi, IAS) 
Member Secretary 
HPSPCB, Shimla-9 

Telephone No. 0177-2673766 

Copy to:- 

1 R.K. Singh, Regional Director, PICUP Bhawan, Vibhuti Khand, Gomti Nagar, 
Lucknow-226010 (U.P.). s/J.- 

(Aditya Negi, IAS) 
Member Secretary 
HPSPCB, Shimla-S 

Telephone No. 0177-2673766 
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English _Text of this Department's notificmion number _STE-E (3)18/20ICi: 
.~--._..:__ as required under article 348(3) of the Constitution of India) 

. . . ~V\€l'(}J\.-t --2-- 
Government of Himachal Pradesh· 

. Dep~enfo'rEnv: Science &,Tech. .· ·r· ;· ... > .> ••••• : .• , .,.. . . . . 
• ~·;( • :. ) • • • • • • .. ~ • ,! .- : • 

··· N·o·TtFI CATION 

,;..,1 .·. 

-. ··1' -·-,; -· 

ii:.' 
i' ~·. , . 

... '.'. ,;... .' '·- · ::,. : <-;:::: : · · .... :~vi!EREAS · -irdci'e 48 A·.of the· Constitution of India. inter-a Ii a ~1i,•isug1.·.-. 
·.-, . • • ': ·; • ' • ~: • '' ' ' . '• ·' . • ', • • .• :, ',' •: ,•, • • . . • . I. ' •' • • • • 

· ·::. p~ot~cti6n>:and. imprdvenient '. o{ ~nvifo~·merlt ·and ·saf~gt;a~ding ·:of forests and wi Id l i I e :1
11Li 

.. : ; .. P~~yidel°th~t t$:~. St'.ii~ 'shifi: i~d~a~:~it~: ;~=;~r~dt: ;~~' i~pr~ve the e~vironm~nt apd to safcgu~rd 
J ·,..,.. • .. • • '. ·-:·.;--. _· "·,: -·'.'" :· : •• •••• , ... :, •• ,,;·.,-~~.·,:.._;:·,;;,:·'l\•:;,i~··: ,· .. ;·:· t';··;~ . ' ,·. . . ~· .. 

· .. • t~~:~ore~~.,a~~>r.H~ ~i~e,Rf.ihe· CQ~_~!!)';· .' ·:·, :··, .. ·< -'_ .• ''."·, :~ ·- .. ·- 
' • ·., ·~: ••,•' ~- •,. , .. • •':•:•~ •, '•. • ,', ~-,,M,•''' •, •. ~,:,• ,'•, 

. . . . . ·' ·· · · :~· ·tw' \vHiMis,i~·1s ·i'r~c/thac'duririg th~ ~ite:·nying, a 1ot or injury. i~ 
•• ,.. • ••• • ·:., .• • • • ::, .. ~l • ;; : •• , .... -,,. • • ,. • • • • • • • • • 

. . . . ·. · -."-'. caused to !h~'peopl~ and birds drraccount ~f.Pucca ·rhi-ead made out of plastic or similar such 
. '· . ~ '_:-- 5y.nthetic·~aterial ~6nuttC>niy krio~ri ~si~liiri·~~iTfu~aiL These.injuries many a times.turn OU[ to 

,·. _. ::- ..,- ·,; <?e·.fat~(~~ci,s_1~g,.dea.tfy~of pe~ple'.': ~i~ais-.:~d'.~irds •. ,1t:is, ,ther~fore,,.desirable to. prnrect llk' 
\ '·:, • -=,1 ~.~~· , .-~ , . : .~ •:,·,, . •., :·-. . _... .. ,:,' .,1.,,~- ·' ·~ .· ,•. . . . . .. 

· .. ·, ... • P.eople:·~~,bi~ds-f~om:th~-fatal effectsYjf'ili6 kit~-thread made out' of plastic or·syrithetic:thr~ad. 
. : known as Chfiz~se tj1~;adldori; : . , - .. ~ .,.\;:_- ·:):,. . . .. . . . ., . . 

,. ,. .r.- .. ·~,.··· :~. -~ .· ··~: -:, 
. _,, . . .·.. . ' ·,. '' .. :· _ _.·. . ,.. ~ . . ; ' ; . . . . . . . . . . . ' . . . .. . . ·; 't . . . 

, ·. ·. : . _- . · · _ · ~ · .. ';'AND Wf-TPP..EP,,S/during kite flying several kites getcut'Jnthe -skv ns a , 
.:·,·· .. ::·· :·.-.'· · ;:'.·><:,:_;;.·':n?·:t::f:/::;,-,:.,_::<·t\:,,~::.'..'.:1·,~:\::,.;; •••. · •. ·:,··.-.. .. . .··.;:.:. ·. ·_ ..• ' 

- . ; :: . . . .': I,·. : ~~ri~fq~e.ns~,I?t~~~e.: P,°.~P~~lt,i~.~.:or-: ~1f.Ienyi5:·~~. all !h~s~-: cut: threads a long -with the: kites remain . - . : : . 
•, J #. •• ~I .. \ .J.•'~fft,:,-,.,t'••'.' •' -:~·~·•; ,.,;.~·'•·.'1'':.···~ .. ,,.'''\~.-· I' •., .; "• ... '· •.·., ·-.· • •. ~ '·~ ,,.:_' ' ,• ', ' . · · .. ·,:;__. ... ~'.: .. · on· thl.lan'o('.~.~,c~us'e"-6:(ihe '.yefy:.forig·-Hfe ·of ~e:plnstic:ri1ateriahirid being nori~bioci~gr~dabl~ :in . · · \ 

·.'., 1;" ·· · .. :· .. , ,· ,·: ._,...· :;,··· .. •.·_~"-'•,/;'.~:·:/:-(~;·,:r~:.~;-,~_;.,.,·,..;-;·-:·1:•/,·~·;,.:,\·~··:·:~··:,": · · · , : . · · .. · ·~ ., ·, ·. 

· . .-: · ·'= •: ':~ · .:· .'- nature;'r:tli'e~e''tfµ;e?d~.·.:contin,ue t~· b~ ·~au~ing:pf9.6lems)ucb as blockage of sew~rs; drainage lines. : · : ·: 
~ -~ ... ,·. O • 0 -~ .. ---~~\ .. ~:/·:~'.f,.'.'_.:;-: ... r~ .. :;·}, .. ·< ,:' ,•l::M;.~-:::.:·::;.::t,._.::~;:.~•}, __ ;..i,:,:Mr< r-~-7.\,:,.-:•'.~!: ....... ·, • .. · ,,._ -:. : ·,., ;. • ,~: • : ... ·_·;·,· • •• ·.·.: ' 0 ' 
.·. ·naturaJ•ivat~rways·:s,µ~h as;riv,erst~tf~~!.IlW;~i~r::~4:·,s:~ff<>cation of COWS and other" animalsalso. 

. _, :,_ --~· ..:~· .. :~····· ,._.-~._- .~··,,:·.-.· ·. :_ ·.· : . .-,:.:.;\.-):i-~1~·'.~~~;-~:.~~'0t:1~tf~·~::~:!~:·:·.,·~.;·-,::l.:;·;.- ... _.:' ....... , .. : ... · .. · ···._.•·4· ...... ·.: .·• · ... ,· 'j ... •••• 

.. ,. - ·:., :'.;. 'who ear.food'.,item.s:/afo~if-f itr):u.9:~'.:P.l~:?.<t)Ji~t~~1.~~.;J]i~ the impact. of~su~h :rhi'stiC: ~atci'i"~ 1 ~. , . 

: ; . : . _ .. : ~.at~c;~~{~,~1~~df ~~~illif ~!!!f itilt?h,Y~f ft\ ~.;·t~tt~r\ect,\: · .· • .· .. , . ; .\ 
.. _ .. - . , -· · .. ~.-·-.,::.·:·xw WHEREA:S,,t,he'.-HQil;'.ble Nationa'.I'Oreen Tril%nal'v'ide 6rcters.date'd -.·'.::. 

• '_' ..... ~~.,, ,~ ·(~..-',.~:~::"): :ir~~':'.:t,·~~~:-,·.''°':•;':,~·:i,1,'•1t.~1,;..~~ .... : . .:·, ... :1. ~ ... \~•·•t, '• ,i ·,. ,, : • • l ~·- .., '•,; .::: • ' 

'_.. .··14~-12-20'.iiri~s~~.~~~~,,04 ijo.~~·8.fi,~f;:;~f~'f!VH~4'.~_~ali~.:J\shraf & Anr. ys:''Li_P,io~·- ~f:Im!ia 8: ·,\ 
, • • I', . ' , ,,,' 11,•'h~; ~: .. ·.~:,,I·:~ 'ttq~~ \:,~~J!,,f,~~t,;:.:.~·,~:.,~•·1(1•,,;1r·<•l,, .?t',;t'>•:'•';,.: ,; , ' , • • '• '~ :: •\' ·, •:.,!"l, ... ~~ ~ '~ •: 

. . . . .... .· . .' .. '-, 9.r:~_. ·~f~~?~~i£~f.;J\~f~~~.i:~~--~~~,f~}~~{fil~:!.\)fft~}!l.~iaN;~ ~~i~~~of.!A~i.a'~.{6rs ... has .. · -/ 
. ·. . ·: ;, ·.·. ;:.:·c11tectectiilitHituilteh1ire;.co'iiii~tneiif,)iiaU:vt\?:i~hioitr~·rttiri-·procuring;istockin,g;·:.sa1e·_.an& use···-- .. ; ..::-- 

. ,. , 1:·;1~·'·i';!, IJ, .:·~/~~ •• ·v.J{;~.~/-~·~.,~,t:::}""\,!:···· •1,·i:..}:-~·!{~'-!J~.~~,:~~~;~.!,'!:~:·t!·<..!·._'·,'i't-·!~~-f1~ :~:- ~- ·~ .M , ,1:··~:-· .. :·,,-;- .. _:'::1.~ ·:. _'": ~,·. , ;- w • :·,:: ~~ •• ~~ 

~ ·. -~ ·_ ,'- . .-... ::-:~}jif§i~;~(i4~\y~iB~;:.i~ .;,11fs~t~.~.re74.i·¢~pi:~'.~·.,:~9ri~~or_?Chin~se~, mahj~n. · otlie~<synth~tk.·. · ·-'~\:;- 
. . .. -·: ~~~-.,.: •i.,i •.. ~ ~ .. ;~·.t.•.,t-,, ...... ;, M.1• ..... '_. ,r, ... -, .. ,.!,'1:1'.(, r,,·,Xn'•\~ .• i:!J~ ... ~"'\11..·, r (~.;' ., ·.; ·1 ' .. .', .• --- ,. \ i .. . '·- ~ ~· :. ·iht~~Jd~iiaii'.:;Yffi~~aw:~whi~hJ~·!\~p·a~a·'.~ih,~gl~~~~-ijria:~~~bl{~tliei h~~fill; s\Jb·s;~~;~ ·. i\~r kite--:·· .. _, 

: .•... : : .··,I\~ J&tmi1iti111a:t1;f ti~ltl~ii111I:;t~;;~;,.•·· .... :, ,::::t::{~:t· :,.:~:·:. ;' · •·· .•.•••. ,;:.···?}: 



:.:;· .. :~·~f.i .. ·!.:;.::~.:-;.~.~-:.,:r;:_~.;:_if ;< < , < _ . • • . , .r : - " __ _ , ; ; ~!k :::it{ 
- -. _ _ - - ::C;, {- :-, . ., - ::.:: ::'_.-:·, \t. -- ·>· - ,_ - - - · \_;:·r.~.{.t&rr.! .. 

-.:· :'.).::. :··:,·. . . '. . ' . . ;:.·: .. ·. , . ·.·~2:.::.:,. ·:.\.· .... ";_;, .. : : . . . ' . ·. .·.:. 
: :-· :i" '. ·'-NQW,.lliEREFORE;:iriiorder.to .. pte~~~{'ad\r'er~{dTe~·f on human beings, cattle 

. .I p~pula't°i6n:-~~ilarid ecology, th~Qpy~~or9f.Hima~:~~ipradesh in exerdi~e.of the powers veSt;d. 
· .. :<_;~,

1
,:~.n him ~nderf~ction· 5 of the E·n~C~:~~~t:(P~~tecti·o~/A;t, (29 of I 986}vid~ Governm.ent "'. 

~, ; _ lt1clia, . Mi~i·~~ry ·of Environment & , Forests Notification No. S.0. ·. I 52(E), dated 
. i 

"l .,. 

·· .. :. 
i .•. · 

f/\-._-. 

lOth February, 1988 and in compliance· to tr.e above directions ·of the Hon'ble Green Tribunal, is 
-· . . \ . 

1~le.a_sed to. ord~r th~t there shalrbe pr~hibition on procuring, stocking, 's?,!e a~d ~ of 02'.!0n 
· .•. ih~~;d .;hjch - 't~: · al;o · ~b111mo~iy )~fied l:fAri~sg · .. ·clor;hle~d :: b;Chirtd~ .- Manjha': a~d' other 
...... ·.· .: .· ·. · ... ·, .. ·· .... ···-. ·-.~·- 

synthetic threads/cotton treads· coiit¢d with glass a~d. such . ~ih~r harmful· .~u~st~nces for· kite · . 
.. :·nying .. : . . . . , ' ,; -· .. . . .. . . . :: . . . .· 
. ,. ·-yil;C)eyer fails. to ·cci~ply':;ith.,o·r;·co~trav~n~s: any .of' ;he--~~oye. 6rqers/dlrec~tjons 
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Government of .Jammu and Kashmir 

JK POLLUTION CONTROL BOARD 

/I 
r ,..::. 

tf~ ~.:·· 
PCB 

N!nter Office: Novemb,r-Aprll 
11rtvesh Bh•wan, Gladnl 
·ransport Naaar, Narwal, 
ommu (J&K) 180006 
'h/f1x. 0191-2476925 

/l'-l"VZ_~\.--\.-(_ ~- 
summer Off ice: May -Octo 
Sheikh UI Alam Campus 
Behind Govt. Silk Factory, 
RaJbe1h snno1or (J&K) 190008 
Ph/Fu 0194-2311165 

Email: IT. 1mbersocret11yjkspcbl)11mll.c0m. 

Member Secretary 
Central Pollution Control Board 
Delhi. 

No.Jl})CB/NGT/32/2017/eilfei Dt. /~ -03-2020 

Subject:- Implementation of Hon'ble NGT direction regarding ban on Manja. 

Ref.: Hon 'ble NGT Order dated 21-01-2020 in O.A. No.384/2016. 

Sir, 

Jammu and Kashmir Government has already imposed ban on procuring, stocking, 

sale and use of Nylon strings (Manja) used for flying of kites whether coated or not within 

the territorial limits of Jammu and Kashmir vide SRO 126 dt. 07-04-2016. 

All the Deputy Commissioners of Jammu and Kashmir have been advised vide letter 

dt. 10-03-2020 to ensure compliance of the SRO and the directions of the Hon 'ble National 

Green Tribunal dt. 21-01-2020. Copy of SRO 126 dt. 07-04-016 and letter to all the Deputy 

Commissioner is also attached. 

Yours faithfully, 

Encl. i)SRO 126 dt. 07-04-2016. 
ii)Letter to Dy. Commr.dt. I 0-03-2020 

(B. M. arma) 
Member Secretary 

JKPCB 
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Government of Jammu and Kashmir 
JK Pollution Control Board 

Winter Office: November-April 
Parivesh Bhawan, Gladni, 
Transport Nagar, Narwa l, 
Jammu (J&K) 180006 
Ph/fax. 0191-2476925 

email: membersecretaryjkspcb@gmail.com 

Summer OffiC'c: May-Octobrr 
Sheikh-VI-Alam Campus, 
Behind Govt. Salk Factory, 
Raibagh,Srinagar(J&K) 190008 
Ph./Fax. 0194-2311165 

The Deputy Commissioner, 

No:- PCB/NGT/32/2017/ 2o0 f- 2103 Dated:-/o-03-2020 

Subject:- Ban on Manja. 

Ref ·:- i. SRO No. 126 dt. 07-04-2016 
ii Hon'ble NGT order dt. 21-01-2020 in 0.A. NO. 384/2 

Sir, 
J&K Government has already imposed Ban on China Manja vide SRO No. 126 

dt. 07-04-2016 for flying of kites as same is known harmful for environment and birds. 

Hon'ble NGT vide its order dt. 21-01-2020 in 0.A. No. 384/2016 has also stressed for the 

need to enforce the ban as per its earlier orders and directed to get the status of compliance 

from the states and UTs in this regard. Copy a piece of SRO and Hon'ble NGT order is 
enclosed. 

-You are accordingly advised to ensure the compliance of the SRO and Hon'ble NOT 

order and report the starus of compliance in your jurisdiction within fortnight positively 

Encl:- i. Copy of SRO No.126 dt. 07-04-2016 
ii. Hon 'ble NGT order dt. 21-01-2020 \ 

(B. a)! 
Member Secretary 

JKPCB, Jammu 

Copy to-ther- 

1) D1v1s1onal Commissioner, Jammu I Kashmir for information and necessary action. 
ii) P.A to Chairman for information of Chairman JKPCB, Jammu. 

---------- 
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Government of Jammu &·Kashmir 
Department of Forest, Environment & Ecology, 

· .: Civil Secretariat · 
www.lkforestadm.nic.in 

Notification 
Jammu, the 07th April, 2016 

. I 
SRO 12.rb .-Jn ~xercise ~fthe powers confe~ed by + section 7?: of the 
J~mmu & Kashmir Non-Biodegradable Matenal _(Mana ement, Han~r: and 

Disposal) Act, 2007; the Government of Jammu and Kashmir .after 
. . 

· consultation . with the. prescribed · authority (Jammu · and Kash.nm/ State 

Pollution Control B~ard), here~y impos~s a b~n o~ pr curing, sto_c,g, sale 

. and use of Nylon Strings (Manja), used for flying kites, made out of ,y non­ 
biodegradable material, as listed in Schedule I of the sai Act, whether/coated 

. . ., 

or riot, within the territorial limits of the State of Jamm and Kashmh-. / 

· This notification shall come in force after , 0 d,ays tram {he ,.(iat.~, .. 

-offfs publication in the Government Gazettee. 

By order of the Government of Jammu and Kashmir. 

•. 

· No:-FST/PCB/66/2002-:IV 

Sd/- 
. (Rakesh' Kumar Gupta) IAS 
Principal Secretary to Government, 

Department of Forest, Environment, & Ecology 

Dated:- 07.04.2016 

Copy to the:- 
-~---:-- .... ~._ 1. Vice Chairman and Director General, IMPA & Rural 
Fc-:r:-.a1r1nli,.) \'. Development. . 
~-? 6 ~ ~ •, 11. . Principal Chief Conservator of Forests (Head of Forest Force), 
) R l'·Tfe, .J~t: ~ J&K. k Date · ·¼ j · in. All Financial Commissioners. _ ~ ~i 16 iv. Direct;or ?eneral of-Police, J&K ... 
·-t--" -t- ~i.l~· '?-¥15 All Principal Secretary to the Government. 

.. . . ' 
~·_Chairman, State Pollution Control Board, J&K. 
vm. Principal Resident Commissioner, J&K Governrnent,5-Prithvi ' 8 · 

Road, New Delhi. 
All Commissioner/Secretary to Government. 
Divisional Commissioner, J ammu/Kashmir. 
All Secretaries to the Government. 

1X1 

X. 

XI. 
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xii. · - Secretary, Department. of Law, Justice & parliamentary Affairs. 
xm. Director General, Information, J&K. . 
xrv.. All.Heads of Departments/Managing Directors. 

-· xv. - All Deputy Commissioners. 
XVI. Director, Estates, J&K. ' 

· xvu, 'Secretary, J&K. Legislative Assembly/Council. · j 
xviii. _. -OSD with the Hon~bl~ 'Minister for Forests, _Environmeirt & 

Ecology, - · · · / 
xix. General Manager, Government Press, Jammu rinagar. 
xx. _ Deputy Secretary (Legal), Dep_artment of Fo est, EnvironmJnt & 

Ecology.- . - · 
xxi. Principal Private Secretary to the Chief Secret ,J&K . 

. xxii. Private Secretary- 'to Hon'ble .Minister o State for 4r-·esf; 
.Environment & Ecology. . 

xxiii, Private Secretary to -~rincipal . Secreta _ 1 · to . Gove __ ent, 
Department of Forest, Environment & Ecology. 1 · 

xx.iv. P .A to Special Secretary (Technical), De· 1 artment of F~re.sr, 
Environment & Ecology. I 

XXV. Government Order file/Stock.file (w.3.s.c). I ' 

·~j··· · · -6 ; -0~1 ,;o)t· 
. ·lially Ra~ji~ 1:Fs 

Special S~cretary (Technical), 
Department of Forest, Env· j°nmeni & Ecology. 

•. 

,, - 

L 

-----------------------·---·-------- ----- 
----- - - - . ---- 



.p-c>0'06'"" I Fax: 080-25586321 
~~~~ I Email : ho@kspcb.gov.in 
.::3z.: J~ I Website : http://kspcb.gov.in 

_,.. 080-25581383, 25589112 
.. 080-25589113, 25589114 

.. 
~m~e-3~ ~~~ ~0~~ NodJO~~ ~o~e;> 

Karnataka State Pollution Control Board 
"~e~:k:s i;s.::sF1', 1 eoo 5~~ .::oa:!~rl~, ~o. 49, 2.-!z#r .¾,~~. tBorl~~c:b - 560 001, tlm:ir~tl Ccl~,,, ~d~ 
"Parisara Bhavan", 1st to 5th Floor,# 49, Church Street, Bangalore - 560 001, Karnataka State, India 

DATE: 

To, 

The Member Secretary, 
Central Pollution Control Board, 
Parivesh Bhavan, East Arjun Nagar, 
Delhi-110 032 

Kind Attn: "Sri.Ajay Aggarwal, IPC-V" ~ 
Sir, fv11 fl,)fl--8._,, 

Sub: Compliance report in respect of directions issued by Hon'ble NGT vide Order ~ _. J 6 cJ-r:J 
Dated:21.01 .2020 passed in Execution Application No.06/2020 in 
Original Application No.384/2016-reg 

Ref:1. Hon'ble NGT Order dated:21.01 .2020. 
2. CPCB Letter dated: 03.03.2020. 

***** 

Adverting to above subject cited vide ref (1 & 2), as per information obtained from 44 Regional 

Offices, there are no units manufacturing thread made of nylon, synthetic material and/or coated with 

synthetic substance which is non-biodegradable for Kite flying. 

This is for kind information. 

YoursF~/ 

~b~retary 

AVOID USE OF PLASTIC BE 'ECO' FRIENDLY 



Madhya Pradesh Pollution Control Board 
Prayawaran Parisar, E-5, Arera Colony, Bhopal-462016 (M.P.) 

'(0755) 2464428, 2466191 Fa
1

x: {0755} i463742 e-'mall: lt.mp~b@~edlffmall.co~ 

No. 6Lf 7 / ..... ./. ..... ./2020 Bhopal, dtlS/ 5 /2020 

To, 
The Member Secretary, 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, 
New-Delhi, 110032 

Subject:- Compliance Report in respect of directions issued by the Hon'ble NGT 
vide order dated 21.01.2020 passed in Execution Application No. 
06/2020 in Original Application No. 384/2016 - Regarding 

Ref:- CPCB letter no. CPCB/IPC-V/NGT_/Kite/2020 dated 03.03.2020 

Sir, 

This is with reference to your letter dated 03.03.2020, regarding the 
compliance of directions issued by the Hon'ble Tribunal vide order dated 
11.07.2017 passed in O.A. No. 384/2016 prohibiting the manufacture, sale, 
storage, purchase and use of "thread for kite flying", made of nylon, synthetic 
material and/or coated with synthetic substance which is non-biodegradable. 

That, the State Government of Madhya Pradesh had imposed the said ban 
on 29.09.2016 in the entire State under Section 5 of the Environment (Protection) 
Act, 1981, and the same in being implemented by all the District Collectors. 

Thereby, the State of Madhya Pradesh is complying with the directions 
passed by the Hon'ble NGT vide order dated 11.07.2017. 

J f\,P'\P 
~\ 

( R. S. KORI) 
Member Secretary 

M.P. Pollution Control Board 
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MIZORAM STATE POLLUTION CONTROL BOARD 
No.I-I.88088il'ol!1t'.'iO (,\I} 17 ~ll'C'H /1oi l07> · 

Slm. S. K.< ;11p1;1. 
.\ddi11<>11al DinTf()r & D1, 1s1011al I kad, 
II'<.'-\·. Ccuu al Pollntion C(l111rul l\o:inl. 
"Parivrxh l\h;1w;111". 

F:,~1 . \1_iu11 i\ .iu.u. 
n.u.. l I OO;l:! 

lkitTCll<'C. 

Slalus Report 111 respect of directions issued by the Hon'hlc NCT vidc order 
dated 21 01.2020 passed 111 Execution Application No.O(i/2020 lfl O.A. No. 
38,t/20 I 6 - Hcg 

Your letter No CPCB/ll'C-V/NCT 06/Kit.c/2020/17.'>0 dt.2<J O<-i.20'20 

Sir. 

\VitJ1 reference to the subject and letter no. cited above. may I inlorrn you that 

as per the directions issued by the Hon'blc NGT vide order elated 21.01.2020 passed in 

Execution Application No.06/2020 in 0.A. No. (384/2016 , Khalid Asharaf -Vrs - llOI and 

Ors, the Deputy Commissioners/ District Magistrates have issued notification/order regarding 

prohibition to manufacture. sell. store, purchase and use of synthetic manjha/ nylon thread and 

all similar threads used for kite flying within their jurisdiction. 

The said notification is hereby listed below for favor of information and 
necessary action. 

it I DISTRICTS NOTIFICATION/ ORDER NO.& DATE 
I i / Aizawl District Order No.J.13013/7/2016-DC(A)/195 dt.02.03.2020. 

2 / Lunglci District Order No.C.15016/2/2020/DCL (C) dL02.03.2020. 

3 Champhai District Order No.D.20020/1/2015-DC (CPI) dt.03.03.2020. 

I 4- / Mamit District Order NoJl 1011/33/2017/DC(M) dt.25.02.2020. 
I 
j r. / Kolasib District Order NoJ.32019/1/2018-Dc(K}/78 dt.04.03.2020. 0 

6 Serchhip District Order NoJ 12017/2/2020-DC(SRCP)/296 dt.02.03.2020 
7 Siaha District Order No.C.11023/1/2006/DC(S) dated 11.03.2020 -- 

8 Khawzawi District Order No.Nil dated 02.03.2020 
9 SaituaJ District Order No.C.31015/1/2019-DC(STL) dated 20.04.2020 
10 Hnaht.h.ial District Order No.B.17018/1/2019-DC(H) dated 02.03.2020 



hy tile Distrirt Magistrates, the 

l I N CRM(/\)/11.H/DlST PROHOBITORY 
Superintendent ol' Poli('c, Aii'.awl l )1st net vu l' ell er o 
OlU)ER/201<)/?(i cit. o.-t..m\2020 has issued a protnt1galory ortkr lo all tl1c Sui>-D1v1s1011,tl 

Police Oilier Officer and Ollircr In diargc to ensure rnrnpli;111Cc ol tl1c order 1ss11cd by Ilic 

FurLhcr. ti IC order issued 

Dist net r-.fag-1sl rate. Aizawl Dist net. 

Yours faitJ1h1lly 

~\~l~-vv,c----­ 
(C. LALDlJHA WMA) 
/.:v Member Secretary 

Mizorajn Pollution Control Board 
Memo. No.I-1.88088/Poltn/50 (XI)/17-MPCBjJ02,-l'D3: Dated Aizawl, the 27"JJuly. 2020 
Copy for information and necessary action to: 
Shri.Z.Changsan,Regiona.l Dircctor,Regional Directorate North East.Central Pollution Control 
Board,"TlJMSIR"Near Fire Brigade HQ,Shillong-793014, 

Endo: :\s above 

(C. LALDUHA WMA) 
Mem her Secretary 

Mizoram Pollution Control Board 

Mizoram State Pollution Control Board "MINECO" Thi · 
Ph No.2336173/2336590 Fax:2336591 E' :1 b@ . · anmu~l Peng, _Khatla, Aizawl, Mizoram-796001 

ma: .mpc rruzoram.gov in Website http://www.mpcb@mizoram gov m. 



"'2~ NAGALAND ~~1~,~~!,~e,~N!?,,~NTROL BOARD 
\i~j

1 

Tel.: 03862-245727, Telefax; 03862-245726 
~~~mi~ Website: www.npcb.nagaland.gov.in e-mail: npcb2@vahoo.com 

NPCB/NGTO. A. No. 384/2016 ~ut,-"'26 Dated 17/03/2020 
To 

-~jay Aggarwal 
AD& Divisonal head, IPC-V 
Central Pollution Control Board 
Parivesh Bhawan, East Arjun Ngar. 
Delhi - 110032. 

Sub: Compliance Report in respect of direction issued by the Hon'ble NGT vide order dated 
21.01.220 passed in execution Application No.06/2020 in Original Application No. 384/2016. 

Ref: CPCB/IPC-V/NGT-06/kite/2020 dated 03/03/2020 

Sir, 

With reference to your letter cited above, I am to inform you that, 

1. There is no report of Usage Threads made of nylon/synthetic material and or coated with 
synthetic substance for kite flying. As a matter of fact, kite flying is not popular or wide spread in 
Nagaland. There is also no report of manufacture, storage and purchase of such thread and no 
complaints. 

2. There are no incidences of death of humans due to use of threads of nylon/ synthetic materiai 
and or coated with synthetic material for kite flying. These are also no incidence of animal/ bird 
death due to it. 

NPCB/NGT 0. A. No. 384/2016 

Copy to: 

The Regional Director, CPCB, Shillong, for information 

Yours Sincerely 

(Dr. Kek., IFS] 
Member Secretary 

Dated 17/03/2020 

~ 
Member Secretary 
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0 DIS HA 
~ 
~ ...,., ST ATE POLLUTION CONTROL BOARD, ODISHA 

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ 
Paribesh Bhowan. A/118. Nilokontha Nagar, Unit - VIII 

Bhubaneswar - 751 012, INDIA 

oL-\~f< No. _____./ IND-IV-PCP-MISC-154 Dt. t~ ,(1'2, ·.,:Zt)n 
By Speed Post 

I 

To 

v'the Additional Director & Divisional Head, IPC-V, 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, 
Delhi-110032 

Sub: Compliance Status Report in respect of direction issued by the Hon'ble NGT 
vide order dated 21.01.2020 passed in Execution Application No. 06/2020 In 
O.A. No. 384/2016. 

Ref: Letter No. CPCB/IPC-V/NGT-06/Kite/2020, dated 03.03.2020. 

Sir, 
In inviting a reference to the above mentioned letter on the captioned subject, it is 

to inform you that, there is no such thread manufacturing unit made of nylon, synthetic 
material and the coated with synthetic substance is existing in the State of Odisha. 

This is for information and further necessary action. 

Yours faithfully, 

~ I ~,'2,.?1) 
MEMBER SECRETA~Y 

oYSq Memo No. .;......! ./ Dt. 

Copy forwarded to the Director, Environment-cum-Special Secretary, Forest & 
Environment Department, Govt. of Odisha, Bhubaneswar for kind information and 
necessary action. 

~ 

MEMBER SEC~ell~'· 

rt, A~­ ---- 
Tel: 2564033/2563924, FAX : 2564033, EPABX: 2561909/2562847, E-mail: paribesh1@ospcboard.org, Website: www.ospcboard.org 

So 
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rhe Member Secretary, / '. · .',- -:;' ;??I] 
Central Pollution Control Board, C2·i _ • , _ · 
'arivesh Bhawan, East Arjun Nagar, L,~·-,,;: : : ·.· · :·· C·:!1:·1)[ ;- _.,. ,,,J 
~elhi-110032. -------------~·-,·'iei,;i ... ·'/ ---- ... ~!1::1-, 
~ction Taken R~pplj~~pliance to orders dated 21.01.2020 passed by 
~on'ble National Green Tri6i.111'alln-'-th=e~matter of Execution Application No. 
)6/2020 in Original Application No. 384/2016 titled as Khalid Ashraf V/s 
~nion of India. 
y' 

-1> j This· is in reference to e-mail dated 25.1.2020 received from Consultant 

u icial) National ~reen Tribunal, New Delhi on subject matter. 

In this regard, it is to inform that the Department of Science, Technology, Govt. 
of Punjab vide notification no. 10/133/2016-STE(S)/1173007 /1 dated .23.02.2018 (Copy 
enclosed) has already issued the following directions in the matter:- 

"There shall be a complete ban on the manufacture, sale, storage, purchase, supply, import 
and use of kite flying thread made out of nylon, plastic or any other synt·hetic materio! 
including the popularly known as "Chinese dor/manjha" and any other synthetic: kite1lying 
thread which is quoted with synthetic substance and is non-bic,-degradable, in the State of 
Punjab". 

Further, through the above notification, the following officers have beer, authorized 
for the implementation of the above directions: 

1. All Executive Magistrates in the State of Punjab. 
2. Officers of the rank of Wildlife·lnspectors and above of the Forest Department, Govt. of 

Punjab. 
3. Officers of the rank of Sub-Inspectors and above of the Punjab Police. 
4. Class 'C' and above officials of the Municipal Bodies of the State. 
5. · Officers of the rank of Assistant Environmental Engineers & above of the Punjab 

Pollution Control Board. 

- 

. ' . ' 
In pursuance of Hon'ble National Green Tribunal order dated 21.1.2020, the 

Director General of Police and all the Deputy Commissioners of the State have been again 
requested to ensure the implementation of the above said notification. Respective 
Acirninistrative Secretaries of the offices/departments, to whom the duties have been 
assignee for the implementation of the above said notification dated 23.02.2018 have also 
been requested to direct the officers concerned for the imr'em~rit?tion of the above 
directions as well as to comply with the orders dated 21.1.2020 of the Hon'ble National Green 

Tribunal (Copy e1~do!:ed). 

This is for your kind information, please. 

DA/As above ' ~~)11 
Mem~29;:c~j~ 

r T() 



J ' • 

------. Government of Punjab 
.--· .• - ;.("l ·--y~ --- .. 
/ _{;~_:: __ :Department of Science, Technology & Environment 

.-..,.1 /'i_...,J.t_ .... ~----_\ (STE Branch) 
.t .... i7\il)_,_q,~ ; 

I 
i}'t"~t1. ffl~ _,,. / 1· ··- .......... __,,. ,.,/ 

. .. l/f;:r-1)-!T(\' I .. - -· -.........:..C._'::,_ .... - 

Dated, Chandigarh the.P3/~J" 

NOTIFICATION 

No: 10/ 133/2016-STE(5)///73D:?7/4 In exercise of the powers conferred 

under article 49-A of the Constitution of India, inter-alia envisages Protection ~ _ 

and improvement of environment and safeguarding of forests and wild lif~ The 4\.--­ 
State shall endeavor to protectand improve the environment and to safe~(~ 'RiE'o 
the forests and wild life of the c~untry; / ·) · f 6f/--t1 R 

And whereas, during the kite a lot of injury is caused to the people ~1r 
and birds on account of use of thread made out of plastic, nylon or similar 

such synthetic material includ ing popularly known "Chinese thread/manja" or ~0~ 

any other thread coated with glass/ metallic components. These injuries many 11:: 
a times turn out to be fatal causing death of people and birds. It is, therefore, ~\ ~ )1k 

~ 

popularly known "Chinese thread/manja" or any other thread coated w:l~ L. 
glass/ metallic components; > .,.., 

And whereas, during kite flying several kites get cut in the sky as a ~ 

consequence of kite competition or otherwise. All these cut threads along with 

desirable to protect the people and birds from the fatal effects of the kite flying 

thread made out of plastic, nylon or similar such synthetic material including 

he kites remam on the land. Because of the very long life of the plastic 

materials and being non-biodegradable in nature, these threads become a 

cause of concern Irorn environment point of view. 
And whereas, extensive use of such kite flying thread which are 

non-biogradable, conductors of electricity often result in flash-over on the 

power lines and sub stations, which· may cause power interruptions to 

consumers, straining and damaging electrical assets, causing accide.nts, 

injuries and loss of life. f 

And whereas, it 1s desirable to protect the birds including the 

vultures which are getting extinct day by clay and classified as rare and 

endangered species, and there is a need lo protect them from such. fatal kite 

n ing thread/ rrianja. 
And whereas, the Government of Punjab in exercise of the powers 

conferred under section 5 of the Environment (Protection) Act, 198b ('29 of 

1986) read with sub-rule (3) of rule 5 of Environment. (Protectfon) Rules, 1986 

and considering the order and judgment dated 1.1.7.2017 passed by the 

Hori'ble ati.onal Green Tribunal, Principal Bench delive~c" i.n Original 

Application no. 384 of 2016 and Original Application no. 442 of 2016 issued a 



draft notification of directions vide no. 10/ 133/2016-STE(4)/ 1125185/ 1 dated 

13.12.2017 for issuance of directions for banning the manufacture, sale, 

production, storage, supply and use of kite flying thread made out of nylon, 

plastic including the Chinese manjha in the State of Punjab and invited 

objections/ suggestions from the concerned and the general public within 30 

days from the date of issuance of draft notification. 

And whereas, the objections and suggestions received from the 

public with respect tb the said draft notification, have been considered by the 
Punjab Pollution Control Board/ State Government. 

Therefore, now, the Govt. of Punjab in exercise of the powers 
..t._,· 

conferred under section 5 of tJi-e Environment (Protection) Act, 1986 read with 
'· 

(29 of 1986) read with sub-rule (3) of rule 5 of Environment (Protection) Rules, 

1986 and considering the order and judgment dated 11.7.2017 passed by the 

Hon'ble National Green Tribunal, Principal Bench delivered in Original 

Application no. 384 of 2016 and Original Application no. 442 of 2016, issues 

the following directions:- 

Directions: 

1. There shall be a complete ban on the manufacture, sale, storage, 

purchase, supply, import and use of kite flying thread made out of nylon, 

plastic or an_ other synthetic material including the popularly known 

"Chinese dor/manjha" and any other synthetic kite-flying thread which is 

quoted with synthetic substance and is non-biodegradable, in the State 

of Punjab. 

Authorized Officers for implementation of these directions: 

The following officers are hereby m-1 thorized to implement this 

notification:- 

1. All Executive Magistrates in the State of Punjab. 

2. Officers of the rank of Wildlife Inspectors and above of the Forest 

Department, Govt. of Punjab. 
/· 

3. Officers of the rank of Sub-Inspectors and above of the Punjab Police. 

4. Class 'C' and above officials of the Municipal Bodies of the State 

5. Officers of the rank of Assistant Environmental Engineers & above of the 
Punjab Pollution Control Board. 

This notification shall come into force on the date of the 

publication 111 Punjab Gazette. 

Dated, Chandigarh 
16.2.2018 

~ 
Dr. Roshan Sunka.ria, IAS, 

Principal Secretary to Govt. of Punjab, 
Department of Science, Technology & ~ 
Environment ~ 

) 



. \ 

Endst. NolO/ 133/2016-STE(S)/ lf?Jao:7·/0 Dated: c?J ).:? j;t' 
A copy of the above is forwarded to the following for information 

and further necessarv action: 
1. All the Principal Secretaries/ Financial Commissioners/ Administrative 

S~cretaries of the State of Punjab. 
2, Registrar, Punjab and Haryana High Court, Chandigarh. 
3. All the Deputy Commissioners in the State of Punjab . 

../4- Chairman, Punjab Pollution Control Board, Patiala. 
5. Director, Public Relations, Punjab for publication of th.e notification in 

vanous newspapers. 
6. Controller Printing and Stationary Punjab with a req~est to publish 

the notification in the.Gazzette of State and to sent 25 copies of the 
same to the Govt. ·· · .,jl· 

- --- -- ---- - - -- ------ - ----- - ---- ----· -~- 

~ 
Special Secretary 

~ 



--r,~<)j?-a @A••"<l,\,e.-$ 
~ Phone : 03592- 281913 

LJ P< ....JA~ Tele Fax: 03592 -281913 
~ Email: spcbsikkim@gmail.com 

STATE POLLUTION CONTROL BOARD-SIKKIM 
DEPARTMENT OF FOREST & ENVIRONMENT 

-GO.VERI\J!VIENT OF SIKKIM 
DEORALI, GANGTOK - 737102 

Dated~~ /42J2020 
7 

To, 
The Member Secretary, 
Central Pollution Control Board, 
Ministry of Environment, Forest & Climate Change, 
Government of India, 
'Parivesh Bhawan', East Arjun Nagar, 
Delhi-110032. \'1'\ 

0 2 ~-~i 9/J? ~ 
.c:,-i4_...r11 r ! ·,·. 1 Cont: - - , 
f... ... '':.~,~C.t,. ---: ~Nager,[' l,.-11J,.l 

Sub: Order dated 21/01/2020 passed in O.A. No. Execution Application No. 06/2020 .m/ .\Al 
Original Application No. 384/2016 Khalid Ashraf Vs. Union of India. p 

Sir, 
With reference to Original Appliction no. 384/2016, regarding the above cited subject, 

it is to inform that there is no manufacturing industry of thread made of nylon, synthetic 
material and coated with synthetic substance which is non-biodegradable for kite flying in the 
state of Sikkim. 

For your kind information and further course of action, please. 

Thanking you, 

9
thfully, 

CvJ. 
~ I' 

(Dr. Gopal Pradhan) 
Member Secretary 

Stat~rr<§l!\jatmc!B3Ulltrol Board-Sikkim. 
Memb?r Secretary 

State Po\lu: ,_,n Control Boa, 
Forest Env. & W/L MangtO..;,, ' 

Govt. of Sikkim, Gan~tnk 

) 



d<:>Ol'l" c.> 
TELANGANA 

TELANGANA STATE POLLUTION CONTROL BOARD 
Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018 

Phones : 040-23887500 Fax: 040 - 23887519 

Lr.No.Gen-07/TSPCB/Plastic /2015 

To 
The Member Secretary, 
Central Pollution Control Board, 
Parivesh Bhavan, East Arjun Nagar, 
Delhi 

Sir, 

Date: 07.07.2020 

Sub: TSPCB - Compliance Reports in respect of directions issued by the 
Hon'ble NGT vide order dt. 21.01.2020 passed in Execution Application 
No. 06/2020 in Original Application No.384/2016. 

Ref: 1. Hon'ble NGT order dt. 14.12.2016 in OA No.384 of 2016. 

2. G.O.Ms.No.6, dt. 17.01.2018 issued by EFS&T (For.Ill) Dept., GoT 
imposing of Ban on procuring, stocking, sale and use of Chinese 
Manja (nylon thread) and glass-coated Manja for kite flying. 

3. CPCB Lr.No. CPCB/IPC-V/NGT _06/Kite/2020, dt. 29.06.2020. 

* * * * * 

Attention is invited to the references above cited. 

It is to inform that the Govt., of Telangana vide G.O.Ms.No.6, 

dt.17.01 .2018 issued Notification imposing Ban on procuring, stocking, sale and 

use of Chinese Manja (nylon thread) and glass-coated Manja for kite flying and 

further notified that the kite flying shall be permissible only with a cotton thread / 

natural fiber free from any metallic/ gross components. 

In this regard, the EFS&T Dept., GoT., addressed a letter dt.10.01.2019 to 

all the District Collectors directing them to take all possible steps for 

implementation of the orders issued in Notification dt. 17.01.2018 are enforced 

scrupulously keeping in view of the ensuring festive occasion of "Makara 

Sankranthi". 

The Govt. of Telangana has taken action for prohibition of manufacture, 

procuring, stocking, sale and use of Chinese Manja (nylon thread) and glass­ 

coated Manja for kite flying and implementing the prohibition. 

This is for your information. 
Yours faithfully, 

Sci/­ 
MEMBER SECRETARY 

//T.C.F .8.0/1 

SENIOR ENVl~Ze~fasb'lf'(FAC) 



TRIPURA 

- --- TRIPURA STATE P0LLUTI0N-CON-lROlBOARD. 
•,';° :' :.F.18(28)/TSPCB/2013/384f 1~1·f0;;;J C rg_a_nisationMarch ~2. ,2~0 

tspcb ~ .-i ,.,. l 
.' ' '• i!, 1• "•JI I "• t S\!t I,, ' t M1' .- q / \-8 I i --s-- ,. 1 

- wRc-~ ;Q 5 MAR 2U20 v To The Member Secretary 
Central Pollution Control Board 
MOEF & CC, Govt. of India. I Board 

Sub. : Compliance of Order dated 21.01.2020 passed by the Hon'ble 
National Green Tribunal, Principal Bench, New Delhi in OA No.384 of 
2016-reg. 

Sir, 
In compliance to the Order of Hon'ble National Green Tribunal , Principle Bench, New Delhi 

in O.A No.384 of 2016 in the matter of Khalid Ashraf Vs Union of India dealing with the subject of 
prohibiting the use of thread made of nylon, synthetic material and/ or coated with synthetic 
substance which is non biodegradable for kite flying, Department of Science, Technology and 
Environment, Government of Tripura issued a Notification vide No. F. 11 (81)/DSTE/CC/Pt-1/2910-26 
dated rs" April, 2017 to prohibit the manufacture, sale, store, purchase and use of synthetic 
Manjha /Nylon thread and all other similar synthetic threads, used for kite flying. The copy of the 
said notification is enclosed for kind information. 

As per the said notification, no person including a shop keeper, vendor, wholesaler or 
retailer, trader, hawker or fehriwala etc shall sell or store or use any kind of Nylon thread which is 
also called Chinease Dori or Chinese Manja or other synthetic cotton threads coated with glass and 
such other harmful substances using for kite flying. And no person shall manufacture, import, store, 
sell or transport any kinds of Nylon thread which is also called Chinese Dori or Chinese manja and 
other synthetic cotton threads coated with glass and such other harmful substances using for kite 

7
1., ~ flying in the whole state of Tripura. 

~'"), 

~~ 

~~~v/ b\'~nclosed• as stated 
(µ 

'/,5, ~ '\)r v-rtn }> 0 ~ 

'p(l,\[J)- ~t' PS to the Chief Secretary, Government of Tripura, for the kind 
\"'.; · / information of the Chief Secretary. 

2. PS to the Secretary, Science, technology & Environment, Government of 
Tripura for kind information of the Secretary. 

3. The Director, Science, Technology & Environment, Govt. of Tripura for 
kind information. 

4. The Regional Director, North East, Central Pollution Control Board for 

This is for your kind information and necessary action. 

Yours Sincerely, 

~:l-~,Qo'lo 
(Bishu Karmakar) 
Member Secretary 

kind information. 

, '· ntVESH BHAWAN 
l , dit Nehru Complex, Gorkhabasti, 
I . • : Kunjaban, Agartala, 
·.r\·,·::I Tripura, PIN - 799 006 

Phone : (0381) 231 2589 / 232 2455 
232 2462 {Chairman), 232 8792 (Member Secretary) S-+ 
Fax: (0381) 232 5421, 232 2455 
e-mai~ : trippcb@sancharriet.in / hoospcb-tr@gov.in 
website : www.tspcb.tripura.gov.in 



GOVERNMENT OF TRIPURA 0 
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT 

***** ' 
No.F.11 (81)/DSTE/CC/Pt-l/ r;>,_~)C) --:;)___-b Agartala, the Dated (?/~pril, 2017 

NOTIFICATION 

Whereas, Article 48-A of the Constitution of India inter-alia envisages that the State shall 
endeavor to protect and improve the natural environment for safeguarding human beings, 
wildlife including all living creatures. forests. lakes, rivers etc. 

AND 
Whereas, the Nylon thread called 'Chinese Dori' or 'Chinese Manjha' and other 

synthetic/cotton threads coated with glass and such other harmful substances used for kite flying 
are causing serious threat to human health, birds and equally disadvantageous to the 
environment. 

AND 
Whereas, the Nylon thread [Chinese Dori] used for kite flying are non-biodegradable in 

nature and after hundreds of years breaks into toxic plastic particles polluting soil; produces toxic 
gases and ash on its' burning. 

AND 
Whereas, in accordance with the Order dated 14th December, 2016 of Hon 'ble National 

Green Tribunal, Principal Bench, New Delhi in Original Application No.384 of 2016 in the 
matter of Khalid Ashraf Yrs. Union of India & Others and in Original Application No.442 of 
2016 (M.A.No.1247 of 2016). the State Government shall impose complete prohibition on 
procuring. stocking, sale & use of Nylon thread which is also called 'Chinese Dori' or 'Chinese 
Manjha' and other synthetic/cotton threads coated with glass and such other harmful substances 
using for kite flying. 

NOW, 
Therefore, in compliance with the Order dat~d 14th December, 2016 of the Hori'ble 

National Green Tribunal, Principal Bench, New Delhi and in exercise of the powers conferred by 
section 5 of the Environment (Protection) Act, 1986 (29 of 1986), and also the powers conferred 
to this State vide Notification No.S.O.479 (E) dated the zs" July,1991 under Section 23 of the 
Environment (Protection) Act, 1986, the State Government issues this Notification to impose 
ban/prohibition on procuring, stocking, sale & use of Nylon thread which is also called 'Chinese 
Dori' or ·Chinese Manjha' and other synthetic/cotton threads coated with glass and such other 
harmful substances using for kite flying in the whole State. In this context, the Government 
hereby issues the following directions:- 

Directions:- 

I. No person including a shopkeeper, vendor, wholesaler or retailer, trader, hawker or 
fehriwala etc. shall sell or store or use any kind of Nylon thread which is also called 

1 I 
U,,,..I 



'Chinese Dori' or 'Chinese Manjha' and other synthetic/cotton threads coated with glass 
and such other harmful substances using for kite flying in the whole of State of Tripura. 

2. No person shall manufacture, import, store, sell or transport any kinds of Nylon thread 
which is also called 'Chinese Dori' or 'Chinese Manjha' and other synthetic/cotton 
threads coated with glass and such other harmful substances using for kite flying in the 
whole of State of Tripura. 

Authorized Officers:- 

The following officers are hereby authorized to implement this Notification in their 
respective jurisdiction viz. 

a. Member Secretary, Tripura State Pollution Control Board (TSPCB) and officers 
at the level of Junior Environmental Engineer/Junior Scientist and above, 

b. Director, Science, Technology & Environment and officers at the level of 
Scientific Officer and above, 

c. CEO, AMC and other officers nominated by him, 
d. CEO, TT AADC and other officers nominated by him, 
e. DMs & Collectors, 
f. Superintendent of Police and officers at the level of SI and above, 
g. Director, Industries & Commerce and other officer nominated by him, 
h. Director, Health & Family Welfare or other officers nominated by him, 
I. Commissioner, Taxes & Excise and officers at the level of Inspector or above, 

Labour Commissioner and officers at the level of Inspector or above, J. 
k. Sub-Divisional Magistrates, 

Block Development Officers, 
m. Executive Officers of Nagar Panchayat. 
I. 

In case of violation of the aforementioned directions, the above mentioned authorized 
officers, shall in accordance with the procedure and powers conferred under Section 19 of the 
Environment (Protection) Act, 1986, initiate legal action. 

This Notification shall come into force with immediate effect. 

By the order of the Governor 
~ 

~ r;,f--<fr'v 
(C. Murti) 

Special Secretary to the 
Government of Tripura 

2 I 



Copy to:- 

I. The Principal Secretary to the Governor, Tripura, Agartala. 
2. The Principal Secretary to the Chief Minister, Tripura. 
3. PS to the All Ministers, Govt. of Tripura. 
4. The PPS to the Chief Secretary, Govt. ofTripura. 
5. The Director General of Police, Govt. ofTripura, Agartala. 
6. PA/PS to All Pr. Secretaries/Commissioner /Secretaries/ Special Secretaries, Govt. of 

Tripura. 
7. The Mayor, Agartala Municipal Corporation, Agartala 
8. The Chairman, Tripura State Pollution Control Board. 
9. CEO, TTAADC. 
I 0. All OM & Collectors, Tripura 
11. CEO, Agartala Municipal Corporation. 
12. All Head of Departments/Directors, Govt. of Tripura. 
13. All Sub-Divisional Magistrates, Tripura. 
14. The Executive Officers, All Municipal Councils/Nagar Panchayats, Tripura. 
15. All Block Development Officers, Tripura 
16. Sri S. Banik, Scientific Officer, DSTE, Agt. He is requested to publish the same on 

the website of the Department. 
17. The Manager, Government Press for publication of this notification in the next issue 

of official gazette. .r,.«. ~ a; I ,"I/ 
(C. Murti) r 

Special Secretary to the 
Government ofTripura 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

To, 
Member Secretary, 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, 
Delhi- 110032. 

Subject :Compliance Status in respect of Prohibition of Manufacture, Sale, Storage, 
purchase and use of Thread made of nylon, synthetic material and/or coated 
with synthetic substance which is non-biodegradable for Kite flying. 

Sir, 

Kindly refer to your letter no. CPCB/IPC-V /NGT _ 06/Kite/2020 dated 03-03- 
2020 regarding Compliance Status in respect of directions issued by the Hon'ble NGT 
vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original 
Application No. 384/2016. 

The Compliance Status in respect of Prohibition of Manufacture, Sale, Storage, 
purchase and use of Thread made of nylon, synthetic material and/or coated with 
synthetic substance which is non-biodegradable for Kite flying is being enclosed. 

Sincerely Yours 

c:::::(Ashish Tiwari) 
Member Secretary 

c I 
CPCB MS Letter. 

tt.'lfl. - 12 cl!, ~ =. 7lT'f<1T '1"'R , 

~ - 226 010 
~ : 0522-2720828, 2720831 
<f;<rn : 0522-2720764,2720676 
{-'le! : info@uppcb.com 
~ : www.uppcb.com 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 
Phone : 0522-2720828, 2720831 t 
Fax : 0522-2720764, 2720676 
E-mail : info@uppcb.com 
Website-·: www.uppcb.com er 



Compliance Status in respect of Prohibition of Manufacture, 
Sale, Storage, purchase and use of Thread made of nylon, 
synthetic material and /or coated with synthetic substance 
which is non-biodegradable for Kite flying. 

In reference to letter no. CPCB/IPC-V /NGT _ 06/Kite/2020, 
dated 03.03.2020, the Compliance Status in respect of Prohibition 
of Manufacture, Sale, Storage, purchase and use of Thread made of 
nylon, synthetic material and /or coated with syntheic substance 
which is non-biodegradable for Kite flying is as below: 

1. Environment Department, Govt. of Uttar Pradesh vide Govt. 
Order dated 01.05.2017 has issued following directions 
Under Section-5 of Environment (Protection) Act, 1986 to all 
concerned Government Authorities- 
'''3mx ~ cfi ~ 1JT4tur ~ "ffim a ir 1@<T ~ ~ ~~ 
~ I~ #im I '71 ll <.>11'1 1@<T ~ ~ il I ll---1"10i ~ cfi frr:nur, 
1-10-s1"<!01, '3Yl1lll ~ ~ q51, ~ ITT crrcfr s;cic,'jl3TT cfi ~f&::i1a 

~ ~ ""'1TITT t I'' 
2. Principal Secretary, Home, Govt. of Uttar Pradesh vide letter 

dated 16.11.2017 has directed all District Magistrates, Senior 
Superintendent Police/ Superintendent Police for Compliance 
of directions passed by Hon'ble High Court, Allahabad dated 
19.11.2015 in PIL no. 58620/2015 Anurag Mitra Vs. State of 
U.P. & Ors., directions passed by Hon'ble High Court, dated 
21.04.2015 in PIL no. 11759/2015 Devashish Mitra Vs. State 
of U.P. & Ors. and directions passed by Hon'ble NGT, dated 
14.12.2016 in O.A.no. 384/2016 and O.A. no. 442/2016 
Khalid Ashraf Vs. UOI & Ors. and ensure the compliance of 
directions passed by Environment Department, Govt. of 
Uttar Pradesh vide Govt. Order dated O 1.05.2017 under 
Section-5 of Environment (Protection) Act, 1986 regarding 
prohibition on production, storage, use and sale of Synthetic 
Manjha/Lead Coated/Nylon Manjha. 

3. Principal Secretary, Home, Govt. of Uttar Pradesh vide letter 
dated 06.06.2018 has directed all District Magistrates, Senior 
Superintendent Police/ Superintendent Police for Compliance 
of directions passed by Hon'ble High Court, Allahabad dated 
15.05.2018 in PIL no. 13864/2018 Motilal Yadav Vs. PMO 



and ensure the compliance of directions passed by 
Environment Department, Govt. of Uttar Pradesh vide Govt. 
Order dated 01.05.2017 under Section-5 of Environment 
(Protection) Act, 1986 regarding prohibition on production, 
storage, use and sale of Synthetic Manjha/Lead 
Coated/Nylon Manjha. 

4. U.P.Pollution Control Board vide letter dated 26.09.2018 has 
directed all District Magistrates, Senior Superintendent 
Police/ Superintendent Police for Compliance of directions 
passed by Environment Department, Govt. of Uttar Pradesh 
vide Govt. Order dated 01.05.2017 under Section-5 of 
Environment (Protection) Act, 1986 regarding prohibition on 
production, storage, use and sale of Synthetic Manjha/Lead 
Coated/Nylon Manjha. 

5. U.P.Pollution Control Board vide letter dated 06.03.2020 has 
sought action taken report from Home Department through 
Environment Department, Govt. of Uttar Pradesh on 
prohibition on production, storage, use and sale of Synthetic 
Manjha/Lead Coated/Nylon Manjha. 



l West Bengal Pollution Control Board 
~\ ~ "1-o (Department of Environment, Government of West Bengal) 

1-,"-.\ Or>\ Paribesh Bhawan, Bldg. lOA, Block LA 
Sector III, Bidhannagar, Kolkata 700 106 

Tel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861 
Fax: (0091) (033) 2335-2813 

Memo No. I ( () I - 4A/18/2008(Pt.-IV) Date 07- /07/2020 

To, 
S.K. Gupta 
AD & Div. Head, IPC-V 
Central Pollution Control Board 
Parivesh Bhawan, East Arjun Nagar 
Delhi-I I 0032 

Sub: Notificattion of total ban on the use of Chinese/Nylon/Plastic- Manjha or thread for kite 
flying in the state of West Bengal in compliance with the order of Hon'ble NOT (OA NO. 
384/2016) 

Ref: Your letter vide memo.no. CPCB/IPC-V/NGT 06/Kite/2020 dated 29.06.2020 

Sir, 

With reference to above, enclosed please find herewith the Notification issued from the 
Department of Environment, Govt. of West Bengal vide No. EN/659/3C-05/2020 dated 
20.03.2020 

Thanking You. 

Yours faithfully, 

Enclo.: As Stated 
~ 

Chief Engineer 
Operation & Execution Cell 

West Bengal Pollution Control Board 



Government of West Bengal 
Department of Environment 

Prani Sampad Bhawan.Sth Floor,LB-2.Sec-lll. Saltlake City, Kolkata-106 

No. EN/ 659/3(-05/2020 Dated, Kolkata zo= March, 2020 

Notification 

I. Whereas, although kite flying is an age-old tradition during various festivals in the 

state of West Bengal, it has now become an issue of serious concern for last few years 

due to indiscriminate use of thread made out of plastic or similar such synthetic material 

commonly known as Chinese-manjha/Synthetic/Nylon-manjha for kite flying. Such 

threads do not snap easily. It can inflict razor like sharp cut if it comes into contact with 

human flesh. There have been occasions when unsuspecting motor cyclists or cyclists 

have sustained severe injury by coming in the way of kite flying. Others have also been 

reported to have suffered serious injuries from such Chinese-manjha. In the above 

stated circumstances, the Government of West Bengal has been seriously contemplating 

for some time past for putting restriction on use of Chinese/Plastic/Nyton-manjha in 

flying ofkites. 

2. And Whereas, the Hon'ble National Green Tribunal, Principal Bench, New Delhi 

vide its judgement dated 11.07.2017 passed in Original Application No 386 of 2016 

with Original Application No 442 of 2016 ( Khalid Ashraf - Vs- Union of India & Ors) 

and M.A No 124 7 of 2106 and M.A No 317 of 20 I 7, had issued certain directions for 

ban on the Chinese-manjha and other matters connected therewith; 

3. Now therefore, in exercise of the power conferred under section 5 of the 

Environment Protection Act, I 986 ( 29 of 1986) and in comp I iance of the directions of 

the Honble National Green Tribunal, Principal Bench. New Delhi, the Governor is 

hereby pleased to direct the following :- 

i) There shall be a total ban on the use of Chinese/nylon/plastic-manjha or thread for 

kite flying which is made of nylon or any synthetic material and/or is coated 

with synthetic substance and/or is non-biodegradable. 



ii) Ant kind of manufacture, import, sale, store, purchase and use of 

Chinese/synthetic/nylon manjha thread used for kite flying is prohibited throughout the 

State of West Bengal. 

4. Whoever violates any of the above directions shall be liable to be prosecuted 

under the provisions of the Environment Protection Act, 1986; Prevention of 

Cruelty to Animals Act, 1960; Wildlife Protection Act, 1972 and the Indian Penal 

Code, 1860. 

5. The District Administration, Superintendents of Police and the Commissioners of 

Police will take necessary steps for causing wide publicity of the ban being 

imposed and will also take action for enforcement in compliance of directions 

given by the Hon'ble NGT in this regard from time to time. 

6. This notification shall come into effect immediately. 

By the order of the Governor 

Sd/- 

( Rajiva Sinha) 

Chief Secretary to the 
Government of West Bengal 



F.No 7-3I/PCC/NGT(384&442/2016)/20l7/ :,qb 
3isi:rHa?.TTf,cfiT "Gj"n:-q. ~n"B, 

ANDAMAN & NICOBAR ADMINISTRATION 
~ 11, ~i;rurf,~·,rur ~fllftr \ 0\\ 0-' \ V POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF SCIENCE AND TECHNOLOGY 
Dolly Gunj, Port Blair Tel. Fax 250370 

e-mail:dstandamans@gmail.com 

Dated: 02-06-2020 

To, 

1. The AD & Div. Head IPC-V 
PariveshBhawan, East Arjun Nagar 
Central Pollution Control Board, New Delhi 

Subject: Submission of compliance report in respect of directions issued by the Hon'ble 
NGT vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in O.A 
No. 384 of 2016. 

Sir, 

This is with reference to your letter no. CPCB/IPC- V /NGT _ 06/Kite/2020 dated 
03.03.2020 regarding submission of compliance report in respect of directions issued by the 
Hon'ble NGT vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in 
O.A No. 384 of 2016. 

It is submitted that the Hon'ble NGT in O.A No. 384&442 of 2016 order dated 14.12.2016 
issued directions "that in the entire country there shall be prohibition on procuring, stocking, 
sale and use of Nylon thread which is also called Chinese Dori or Chinese manjha and other 
synthetic threads coated with glass and such other harmful substances for kite flying. We 
make it clear that the cotton thread other than aforesaid threads could be used for kite flying. 
We also make it clear that even the cotton thread which is glass coated or coated with other 
harmful material will also not be permitted to be used for kite flying". 

In response to the above, a Public Notice dated 06.03.2017 was issued by ANPCC 
prohibiting the procurement, stocking, sale and use of nylon thread, Chinese Dori or Chinese 
manjha and other synthetic threads coated with glass and other harmful substances including 
cotton thread which is glass coated or coated with other harmful materials used in kite flying 
in A&N islands with immediate effect and until further orders. (Annexure 1 ). The Public 
Notice was also published in the Daily Telegram on 09.03.2017. (Annexure 2). 

The Public Notice dated 06.03.2017 was forwarded to all concerned departments and 
implementing agencies namely The Secretary (PBMC) and The Deputy Commissioners & 
The Superintendent of Police in their respective jurisdictions for compliance of the directions 
issued in the above order. 

,rl. 



In compliance of the Hon'ble NGT vide order dated 21.01.2020 passed in Execution 
Application No. 06/2020 in O.A No. 384 of 2016, it is submitted that there is no violation 
reported by the implementing agencies on the directions issued by the Hon'ble NGT in the 
above referred matter. 

Yours faithfully, 

~\- ~ 
Member Secret~' A~PCC 

Copy to: 

_L____l'he PS to Secretarx,_S&T for kind information of the Secretary 

~ &\~'i11 
Member Secret~, ANPCC 



·-,.c....,.-=:~,- // .. £ PUBLIC NOTICE 
'.i _ The Principal Bench of the Hou'ble National Green Tribunal, New Delhi its Order 

l, ued 14.I2.2016 in OA No. 384/2016 and 442/2016 in the matter of Khalid Ashraf & 
Am-- Vs- U.O.L & Ors. And people for Ethical Treatment of Animals (PETA) India­ 
Vs - U.O.T. & Ors. respectively, has issued direction that in the entire country there 
shall be prohibition on procuring, stocking, sale and use of nylon thread which is also 
call Chinese Dor or Chinese Manjha and synthetic thread coated with glass and other 
harmful substances for kite flying. Even the cotton thread which is glass coated or 
coated wit~lo1. ~er harmful materials will also not be permitted to be used for kite flying 
till the next te of hearing, for compliance. 

In comp!' nee of the order aforesaid, the procurement, stocking, sale and use of 
nylon thre'-Jl, Chinese Dor or Chinese Manjha and other synthetic threads coated with 
glass and other harmful substances including cotton thread which is glass coated or 
coated with -other harmful materials used )ri- kite flying is- ;heieby:r.foh'ibit~cl, _in 
Andaman and Nicobar Islands with immediate effect and until further orders. 
All concerned are therefore advised to faithfully comply with the directions so passed 

by the Hou'ble National Green Tribunal to avoid criticism from any quarter. 
,. Member Secretary 

Andaman Nicobar Pollution Control Committee ,, 

.·.-- . .-":·' , .... ">Y:·.· . 

;:--=--==--=--=- ==========================================~ 

7· 3, 

No. ri1'1-iiDi3/CDiI/PP/20 i6-l 7/395 dated : 61h March, 2017 
1111! Executive Engineer, Construction Division No. II, APWD, Prothrapur invites 

on behalf of the President of India, sealed item rate tenders (in Form CP.W.D.8) from 
the approved and eligible experienced contractors of appropriate class of APWD for 
the following work: 
\. NlT No. 63/EE/CD!l/2016-17, Name of work: Annual repair and maintenance of 
internal road at Type-IV & V Qtrs. at GPA Complex, Chakkargaon under AE-IV, CD­ 
!i. SW: Improvement of existing road from main road to Type-V Qtrs. (No. V/20) 
J50m., Estimated Cost: Rs. 9,53,1711~. Earnest Money : Rs. 19,063/- & Time of 
Completion : 03 (Three) Months, Unique No. 46049. 

The tender forms and other details can be obtained from the O/o EE on payment of 
Rs. 500/-. Tile last date of receipt of application to purchase tender form will be 
14.03.20 l 7 upto 4.00 PM. Other details/information can be seen on website 

NOTICE INVITING TENDER 

\V\v,:v .and.nic. in 
Executive Engineer 

Construction Division No. II 
A.P.W.D., Prothrapur 

\ 

EREtUHiil fiCIUHl~UIHilitS PV"fa l ra PUii 
~JliNTf~ 

1) Diesel Generator Operator, No. of Posts - 06 
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ANDAMAN & NICOBAR ADMINISTRATION 
-q. ~ i;pq f1•f"31'111 "B"f01fcr 

POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF SCIENCE AND TECHNOLOGY 
Dolly Gunj, Port Blair Ph. No.250370 Tel. Fax 251395 

PUBLIC NOTICE 

The Principal Bench of the Hon'ble National Green Tribunal, New Delhi its Order 
dated 14.12.2016 in O.A No. 384/2016 and 442/2016 in the matter of Khalid Ashraf & Anr- . Vs-VO.I & Ors and People for Ethical Treatment of Animals (PETA) India-Vs- U.0.1 & 
ors respectively, has issued direction that in the entire country there shall be prohibition on 
procuring, stocking, sale and use of nylon thread which is also called Chinese Dor or 
Chinese Manjha and synthetic thread coated with glass and other harmful substances for 
kite flying. Even the cotton thread which is glass coated or coated with other harmful 
materials will also not be permitted to be used for kite flying till the next date of hearing, for 

compliance. 

In compliance of the order aforesaid, the procurement, stocking, sale and use of 
nylon thread, Chinese Dor or Chinese Manjha and other synthetic threads coated with 
glass and other harmful substances including cotton thread which is glass coated or 
coated with other harm/ ul materials used in kite flying is hereby prohibited in Andaman 
and Nicobar Islands with immediate effect and until further orders. 

All concerned are therefore advised to faithfully comply with the directions so 
passed by the Hon'ble National Green Tribunal to avoid criticism from any quarter. 

Ff 
f.v 

Andaman Nicobar Pollution Control Committee 
7-31/PCC/NGT (384 & 442 /2016) /201 'Y JIG£ 

Copy to:- 

1. The Chief Secretary, A& N Administration, Port Blair 
2. The Secretary to LG, A&N Administration, Port Blair for information of the Hon'ble 

Lt. Governor 
3. PCCF & Principal Secretary (E&F), A& N Administration, Port Blair 
4. DGP, A& N Administration, Port Blair 
5. The Pr. Secretary (Revenue), A& N Administration Port Blair 
6. PCCF(Wildlife) &CWLW, A & N Administration, Port Blair 
7. Secretary (S&T) & Chairman (ANPCC) A& N Administration, Port Blair 
8. CEO, Zilla Parishad, A& N Administration } For information with the 
9. The Secretary, PBMC request to ensure compliance 

of the direction in their 
10. The Deputy Commissioner (S, N & M, and Nicobar Districts) respective territory. 
11. The Superintendent of Police (S, N &M, and Nicobar Districts) 
12. The Manager, Govt. Press for publication in the Daily Telegrams. 
13. The News Editor, All India Radio and Doordarshan for broadcasting the same for the 

information of general public. 



CHANDIGARH 

AY1"<-(_")(V...\(2J ~ ( :!.f!_ 
Chandigarh Pollution Control Committee 
Paryavaran Bhawan, Madhya Marg, Sector 19-B, Chandigarh-160 019 

No: CPCC/Misc/2020/ 41 'J )­ 
To 

~.~.fl<.f ~T~UT ~ ~ 
~~ 1'1M, ~T ~ ~. ~-32 

15'1' 'j-l C ated: ! 'J-/ 0 ..3/ 1-,0'2, D 
\ 0 MAR 2020 _L 

The Member Secretary, "d 
Ce~tral Pollution Control ~card Central Po~uton Control Boar~! ~ ( 'I (J / i; 
Panvesh Bhawan, East Arjun Nagar l'arivesh ~avan, East ArJUn ~lega;, D~lh:·:~ o : ~ 
Delhi-110032 L.'.:.:'.:~:.:.:.:.:.;,::_:;__;,___.;----- l ~ ~, 

Sub: Compliance report in respect of directions issued by the Hon'ble NGT vide 
order dated 21.02.2020 passed in Execution Application No. 06/2020 in 
Original Application No. 384/2016. 

This is in reference to your letter CPCB/IPC-V/NGT 06/Kite/2020 dated 03rd 

March 2020 received from The AD & Divisional Head IPC-V on the above cited subject. 

In reference to above said subject, in view of the Execution Application No. 

06/2020 in Original Application No. 384/2016 by the Hon'ble National Green Tribunal an 

Order (Annexure) has been given under section 144 of Cr. P.C, by the District 
Magistrate of Chandigarh Administration. 

The Order is issued to regulate the use of above said synthetic/nylon-glass 
coated thread popularly known as Pakka thread/ Dori and Chinese Maanjha/Dori in the 
larger public interest and immediate necessary action is to be taken to prevent serious 
injury or death to human beings & birds along with harm to Wildlife & Environment. 

Therefore, procuring, stocking, sale and use of synthetic/ nylon-glass coated Pakka 
thread/ Dori and Chinese Maanjha/Dori is banned in the U.T. of Chandigarh. 

This is for your information and kind perusal please. 

~"t-===?__~,1',...--....-~ \ I 

T C. Naut1yal, IFS 
(M mber Secretary) 

' 



OFFICE OF THE DISTRICT MAGISTRATE, CHANDIGARH 

No. DM/MA/2020/ } J CJ 1 
ORDER UNDER SECTION 144 OF THE Cr.P.C. 

Whereas, in pursuance of the order dated: 14.12.2016 issued by Hon'ble National 

Green Tribunal, Principal Bench, New Delhi, in the matter of Khalid Ashraf & Anr. Vs. U.O.1. & Ors. 

(O.A. No. 384 of 2016) AND P.E.T.A., India Vs. U.O.1. & Ors. (O.A. no. 442 of 2016), it has been 

made to appear to me that a large number of people flying the kites, use synthetic/nylon-glass 

coated thread popularly known as Pakka thread/Dori and Chinese Maanjha/Dori. These 

Maanjhas/Doris, being made of synthetic material are non-biodegradable and thus cause serious 

injuries to human beings, birds and are equally disadvantageous & harmful to the 

wildlife/environment. In some cases, it had also caused death of humans and birds. - 

And therefore, I, Mandip Singh Brar, I.A.S., District Magistrate, Chandigarh, am of 

the opinion that use of above said synthetic/nylon-glass coated thread popularly known as Pakka 

thread/Dori and Chinese Maanjha/Dori needs to be regulated in the larger public interest and 

immediate necessary action is necessary to be taken to prevent serious injury or death to human 

beings & birds along with harm to wildlife & environment, due to above said Pakka thread/Dori and 

Chinese Maanjha/Dori. 

Now therefore, I, Mandip Singh Brar, I.A.S., District Magistrate, Chandigarh, in 

exercise of the power vested with me u/s 144 of Cr. P.C., as a measure of emergency and to 

prevent serious injury or death to human beings & birds and to prevent harm to wildlife & 
., ' 

\. 

environment, do hereby order that procuring, stocking, sale and use of synthetic/nylon-glass coated 

thread popularly known as Pakka thread/Dori and· Chinese MaanJha/Dori along with other threads 

coated with glass and/or such other harmful" substances for kite flying are banned within the 

jurisdiction of Chandigarh, for a period of 60 days. 

This order shall come into force from zero hours on 22.01.2020 and shall be .,,.­ 

effective for a period of sixty days up to and including 21.03.2020. 

In view of the emergent nature of the order, it is being issued ex-parte and is 

addressed to the public in general. 

This order shall be promulgated by publication in the newspapers having circulation 

in the area, through the office of the D.P.R., Chandigarh. 

Any .breach of this order would invite action under section 188 of the Indian Penal 

Code. 

Given under my hand and seal on _ 

_l' ""'t-------;. 
MANDIP SINGH BRAR, 1.A.S., 
DISTRICT MAGISTRATE, 
CHANDIGARH. 



/,\v,u(){l).J.._e_- 2.7t:.._ e 
Department of Environment 

Government of NCT of Delhi 
s" Level, C-Wing, Delhi Secretariat, I.P. Estate, New Delhi-110002 

~ Telefax: 23392029 

¢\Q y ~ ,;/ 
~ "',)-?r No. F.12 (543)/Env/OA-384/2016/PF-1) 7~ ,_3 - -:£ . . , Dated: / / / o",~ 

d>, ~ . ~ ~~ T -~ 1 ('_ 

~ To \\X\90 ~ -i-~ffl.~~~,.~11. ~~ 
..C. \~ ,ry:J ~ I '¥1'"\P 

V ne Member Secretary, ~~ · I 
Central Pollution Control Board, l 4 I· LU zn?O - .t> )' - ... 
Pari~esh Bhawan, East Arjun Nagar, / ~-;/ CJ 1 ~ , pu €>l.'-~ 11(7 
Delhi - 32. C0ntrnl o ~.on. 01 '-r:,I ::'",:··· i -A-t-oM§J ~ ~- 

L,t..--- ~~ --,;\.'~' '1".".' ·• 'I,, :i •. ., , ' __:_;~""-'-- 1.9J~ (Yl/ ..-.- b" ;~b. : Compliance Report in respect of di~ect1onsissued by the Hon'ble NGT vide order 
Je 1PL* dt.21.01.2020 passed in Execution Application No. 06/2020 in Original Application 
W '->IJ ,._ )> 1 ~ ~~o. 384/2016 titled Khalid Ashraf vs. Union of India regarding ~n sharp manja. 
{>" ~-vi- i: f.Ref.: E-mail dated 25.01.2020 from Consultant Judical -NGT (P.B.) addressed to Chief 
.D }ti &,Secretary, Delhi reg. order passed in OA No. Execution Application No. 06/2020 in 

. V> 
Original Application No. 384/2016. 

t'" 
Sir, 

~ ~ 1 h.s. ~n reference to the above, the Compliance Report on behalf of Govt. of NCT of Delhi is as under: 
~~~ 

~~vt. of NCT of Delhi had issued a notification prior to the Hon'ble NGT order dt. 11.07.2017 on 

I-½~ 'l-'"f\.110.01.2017 giving the following directions:- 

1. There shall be complete ban on the sale, production, storage, supply, import, and 
use of kite flying thread made out of nylon, plastic or any other synthetic material 
including popularly known as "Chinese monja" and any other kite-flying thread 
that is sharp or made sharp such as by being laced with glass, metal or any other 
sharp materials in the National Capital Territory of Delhi. 

2. Kite flying shall be permissible only with a cotton thread, free from any sharp/ 
metallic/ glass components/ adhesives/ thread strengthening materials. 

And, the following officers have been authorized to implement this notification in their 

respective jurisdiction, namely:- 

1. Officers of the rank Tehsildars and above of Revenue Department, Govt. of NCT of 
Delhi. 

2. Officers of the rank Wildlife Inspectors and above of the Forest Department, Govt. 

of NCT of Delhi. 
3. Officers of the rank Sub-Inspectors and above of Delhi Police. 
4. Sanitary Inspectors, General Licensing Inspectors and Public Health Inspectors of 

the MCDs. 
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~- As per the Notification, the Chairman and Member Secretary (DPCC) and the Sub-Divisional 

Magistrates of the respective area/ jurisdiction are authorized to file complaint under section 19 

of the Environment (Protection) Act, 1986, as already empowered vide Notification no. 349 (E) 
dated is" April, 1987 as amended up to date. 

The Sub-Divisional Magistrates are to take action on the basis of the report submitted by 
Tehsildars and above of Revenue Department, Sub-Inspectors and above of Delhi Police and 

Sanitary Inspectors, General Licensing Inspectors and Public Health Inspectors of the MCDs. 

Member Secretary, DPCC will initiate action on the basis of the report of Wildlife Inspectors and 
above of the Forest Department. 

Accordingly, Sub-Divisional Magistrates and Member Secretary, DPCC have to. file compliant 
against the violations in the Environmental Court designated for the purpose which is the court 
of the Hon'ble Additional Chief Metropolitan Magistrate (ACMM) (Special Acts) Central Tis 
~SOM & MS DPCC also have to file monthly report to Chairman, DPCC. 

The violation of directions issued under section 5 of the Environment (Protection) Act, 1986, or 
the rules made thereunder shall be punishable under section 15 of the said Act which include 
imprisonment upto five years and / or with fine which may be extended to Rs. One Lac or with 
both. 

The Department of Environment issues public notices twice in a year once before the 
Independence Day, i.e., is" August and then before the Basant Panchmi during January 
/February informing the general public about the ban on Chinese Manjha and to report instances 
of the breach of the said directions to the offices of senior functionaries such as Commissioner of 
Police, Divisional Commissioner, GNCTD, Chief Wildlife Warden, GNCTD, Commissioners of 3 
MCDs, through helpline numbers and official email IDs. 

In 2019, public notices have been issued on 26.01.2019 and on 09.08.2019, 11.08.2019 and 
13.08.2019 in English and Hindi newspapers. In addition, DO letters have been issued at the level 
of Principal Secretary (Environment & Forest)/Chairman, DPCC to the above said Officers to 
sensitize the authorized officers to be vigilant and implement the directions issued under Section 
5 of Environment (Protection) Act, 1986 and send reports to DPCC for further action. 

A public notice for awareness of the general public was also published on 29.12.2019, 
05.01.2020, 12.01.2020, 19.01.2020 and 26.01.2020 regarding ban on Chinese Manja in National 
dailies for kite flying during occasion of Makar Sankranti /Basant Panchmi 2020 Celebration. 

A meeting was also taken by Chief Secretary, Delhi on 24.09.2019 to review the action taken by 
the various implementing agencies in their respective areas of jurisdiction. Inter alia the 
following directions were given: 

1. The Authorized Officers, viz, Officers of the rank of Tehsildars and above of the Revenue 
Department; Officers of the rank of Sub-Inspectors and above of Delhi Police; Sanitary 
Inspectors, General Licensing Inspectors and Public Health Inspectors of the Municipal 
Corporations to carry out extensive inspection drive in their respective areas of 
jurisdiction and submit a compiled report to their respective SD Ms on violations w.r.t. the 
provisions of the Notification dt. 10.01.2017 latest by 27.09.2019. The respective SDMs 

~--· 



after assessing the reports are required to file complaint before the Competent Court 

within a week. 

2. The Authorized Officers as Sub-Inspectors and above, Tehsildars and Sanitary Officers are 
required to identify places of sale, storage or transport of banned item, "Chinese Manja" 
in their respective jurisdiction, so that the entire chain of transaction in illegal trade is 

identified for effective enforcement action. 

3. Delhi Police, Revenue Department and the three MCDs to conduct sensitization and 
awareness program with Market Trader Associations and RWAs of Delhi in their 
respective areas of jurisdiction w.r.t. the directions contained in the Notification. Delhi 
Police to also sensitize the personnel deputed at the entry points in Delhi so that they do 

not permit import/ transport of the banned manjha in Delhi. 

Agency-wise Action Taken Report regarding Ban on Sharp Manja in Delhi upto October 2019 is 

as follows: 

I. DELHI POLICE - has registered 65 No. of FIRs in respect of incidents arising out of use of 
banned Chinese Manjha in violation of the directions of the Notifications dt. 10.01.2017 
issued by the Department of Environment, Govt. of NCT of Delhi. This also includes FIRs 
w.r.t. three death cases due to Sharp Manja for which enquiry is in the process as per 
report dt. 24.09.2019. The details with respect to 3 death cases are as follows: 

1. FIR No. 508/19 dated 15.08.2019 registered u/s 336/304A IPC at PS PaschimVihar 
East (Outer District} in connection with death of one person namely Manav in 

PachimVihar area. Investigation is in process. 
2. FIR No. 48/ 01.04.2019 registered u/s 336/304A IPC at PS Timarpur (North District} in 

connection with death of a person due to falling down from a motor cycle near 
NirankariSarover, Burari due to entanglement of Manjha. The investigation is yet to 

be concluded. 
3. FIR No. 458/19 dated 25.08.2019 registered at PS KhajuriKhas (North East District} in 

connection with death of lshika aged 41/2 years as a kite wrapped around her neck 

while she was sitting in the front seat of a motor cycle. 

II. MUNICIPAL CORPORATIONS 

• East Delhi Municipal Corporation : Zonal authorities of EDMC have reported that 
a total of 12 violations have been found and 15 kg Sharp/ Chinese Manja have 

been seized by them. 
• North and South MCDs have reported that they have not granted any license for 

import of Chinese Manjha, they have also not issued any license for storage/ 
trade for selling of any banned/ prohibited items. 



Ill. REVENUE DEPARTMENT 

• South District : Out of a total of 78 inspections/ sites visited in the district, three 
Challans have been issued. Regular inspections are being carried out to identify 

places of sale, storage and transportation of banned Sharp/ Chinese Manjha. 

• New Delhi District : Extensive inspection drive launched in New Delhi District from 

27/09/2019 to 30/09/2019 to check the violation of sale, production, storage, 
supply use of Chinese manjha. However, no such instance was reported in New 
Delhi District. Sensitization and awareness programs with market trader 
associations and RWAs of New Delhi District have been conducted. 

• Central District : A special drive under the supervision of SDM (Kotwali) was 
undertaken on 26/09/2019 and 07 No. of shops were found violating. Besides the 
above drive, 04 cases have been received from concerned SHO of Delhi Police 

regarding sale of banned items. The SDM has imposed a penalty of Rs. 1 lakh in 9 

cases while the matter is under process in 2 cases. 

• South -West District : 21 no. of inspection drives conducted in the South -West 
district and 4 meetings held with the Market Associations/ RWAs for sensitization 
and to spread awareness among the people on banned Chinese Manjha. No 
violation in respect of sale/ storage of banned Sharp/ Chinese Manjha has been 

reported and no complaints have been filed. 

• Other District: No violations of sale or storage of Sharp/ Chinese Manjha have 
been reported from the remaining districts despite carrying out inspections. 

IV. EDUCATION DEPARTMENT: Directorate of Education has issued Circulars and circulated 
the Notification dated 10.01.2017 to Heads of all Schools in Delhi for creating awareness 
amongst students regarding the adverse impact of Sharp Manjha in the interest of safety 

of students /public. 

V. FOREST DEPARTMENT: No case of violation has been reported by the Wild Life Inspectors 
regarding use of Sharp Manjha causing death to wild life in the forest areas. 

:;s~ 
(Arun Mishra) 

Spl. Secretary (Environment)-cum­ 
Member Secretary (DPCC} 

Copy for information to: 

1. 5.0. to Chief Secretary, GNCTD. 
2. PS to Chairman, CPCB. 
3. P.P.S. to Secretary (Environment)-Cum-Chairman DPCC. 
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LAKSHADWEEP POLLUTION CONTROL COMMITTEE 
m .;r11a1 "Qcf srt4.~1\?lch'I fcnlm 

DEPARTMENT OF SCIENCE & TECHNOLOGY 
cfic:Flc-c1"i- 682 555 
KAVARATTI -682 555 

File No: LD-03006/6/2020-LPCC-UT-LKS / :).,3 

To 

Shri Ajay Aggarwal 
AD & Div. Head-lPC-V 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 
E-Mail: ipc5division.cpcb.gov.in 

Dated: 19.05.2020 

Sub: Compliance Reports in respect of directions issued by the Hon'ble NGT vide 
order dated 21 . 01.2020 passed in Execution Application No. 0612020 in Original 
Application No. 384/2016 - Regarding. 

Sir, 

With reference to your e-mail dated 15th May, 2020 regarding the Compliance Reports 
in respect of directions issued by the Hon'ble NGT vide order dated 21.01.2020 passed in 
Execution Application No. 0612020 in Original Application No. 384/2016. It is to inform you 
that in the UT of Lakshadweep there is no units such as manufacture, sale, storage, purchase 
and use of thread made of nylon, synthetic material/and or coated with synthetic substances 
which is non- biodegradable for kite flying. 

Therefore the information in this regard may be treated as NIL. 

Yo~fully, 

(P. i5°00KO~ 
Member Secretary, LPCC 

-1 
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File No. 7532/DSTE/PPCC/NGT/EE/2020 /; 7 2- 
GOVERNMENT OF PUDUCHERRY 

DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 
PUDUCHERRY POLLUTION CONTROL COMMITTEE 
3rd Floor, PHB Building, Anna Nagar, Puducherry - 605 005. 

Telephone: 0413- 2201256; Telefax : 0413-2203494 
**** 

To 
/ Shri. S. K. Gupta, 

AD & Div. Head, IPC-V, 
Central Pollution Control Board, Parivesh Bhawan, 
East Arjun Nagar, Delhi-110032. 

Puducherry, the 

0 7 JUL 2020 

Sir, 

Sub : DSTE - Order passed by Hon'ble National Green Tribunal in Executive 
Application No. 06/2020 in O.A. No. 384/2016 - Khalid Ashraf Vs Union of 
India - National Green Tribunal - Prohibition of synthetic thread for kite flying - 
Furnishing of Action taken report - Reg. 

Ref: Your office letter No. CPCB/IPC-V/NGT 06/Kite/2020 dated 03.03.2020 and 
29.06.2020 

*** 

It is informed that in compliance to the order of the Hon'ble National Green Tribunal 
vide judgement dated 11.07.2017 in O.A. No. 384/2016 - Khalid Ashraf Vs Union of India, 
Puducherry Pollution Control Committee had issued a direction under section 5 of the 
Environment (Protection) Act, 1986 prohibiting synthetic nylon thread used for kite flying in the 
entire U.T. of Puducherry and a Public Notice was published in the leading New Papers in 
English and Tamil on 03.07.2020. A copy of the same is enclosed for reference. 

Further, a letter was sent to the District Collectors, Conservator of Forests and Senior 
Superintendent of Police (Law and Order) enclosing a copy of the above direction, for taking 
appropriate action against the defaulters under the provision of Environment (Protection) Act, 
1986, Prevention of Cruelty of Animal Act, 1960, Wildlife (Protection) Act, 1972, the Indian 
Penal Code or any other provision of law on the violators and to furnish action taken report 
(Copy enclosed). 

Yours sincerely, 

SMITHA. R, I.A. , 
DIRECTOR/ MS-P CC 

Encl.: As above 

Copy to: 
Standing Guard File. 



URGENT- NGT Order 

File No. 7532/DSTE/PPCC/NGT/EE/2020 / ( 6 7- 
GOVERNMENT OF PUDUCHERRY 

DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 
PUDUCHERRY POLLUTION CONTROL COMMITTEE 
3rd Floor, PHB Building, Anna Nagar, Puducherry - 605 005. 

Telephone: 0413- 2201256; Telefax : 0413-2203494 
*** 

Puducherry, the 

To 
1. 
2. 
3. 
4. 

0 6 JUL 2020 
The District Collector, Puducherry. 
The District Collector, Karaikal. 
The Chief Conservator of Forests, Department of Forest and Wildlife, Puducherry. 
The Senior Superintendent of Police (Law and Order), Puducherry. 

Sir, 

Sub: DSTE - Order passed by Hon'ble National Green Tribunal in Executive 
Application No. 06/2020 in O.A. No. 384/2016 - Khalid Ashraf Vs Union of 
India - National Green Tribunal - Prohibition of synthetic thread for kite flying 

Ref: This office letter of even No. dated 18.03.2020 enclosing Email dated 03.03.2020 
from CPCB and Judgement of Hon'ble National Green Tribunal dated 11.07.2017 
in O.A. No. 384/2016. 

*** 

The Hon'ble National Green Tribunal vide judgement dated 11.07.2017 in O.A. No. 
384/2016-Khalid Ashraf Vs Union of India, has ordered a total ban on the Manjha or thread for 
kite flying which is made of nylon or any synthetic material and/or is coated with synthetic 
substance and is non-biodegradable. In terms of the order of the Hon'ble National Green 
Tribunal, Puducherry Pollution Control Committee has issued a direction under section 5 of the 
Environment (Protection) Act, 1986 prohibiting synthetic nylon thread used for kite flying in the 
entire U.T. of Puducherry and a Public Notice was published in the The Hindu and Dhinakaran 
New Papers on 03.07.2020 for information of all concerned. A copy of the same is enclosed for 
reference. 

As directed by the Hon'ble Tribunal, it is requested that in case of any violation of the 
directions given, appropriate steps be taken against the defaulters under the provision of 
Environment (Protection) Act, 1986, Prevention of Cruelty of Animal Act, 1960, Wildlife 
(Protection) Act, 1972, the Indian Penal Code or any other provision of law and the action taken 
report in this matter to shall be furnished to the Puducherry Pollution Control Committee. 

Yours sincerely, 

~ 
SMITHA~., 

DIRECTOR/ MS-PPCC 
~(a 
.z_ 

Encl.: As above 

Copy to: 
Standing Guard File. 

1~" 
DESPATCHED 



Date : 02.07.2020 
PUBLIC NOTICE 

I . • 
Ban on Manjha or Synthetic Ny~an Thread ·used forKite flying 
Hon'ble National Green Tribunal (NGT) in its order dated 11.07.2017 

in Original Application No.3.84 of 2016 and Original Application No.442 of 
2016 has ordered that there shall be a total ban on the Manjha or thread for 
kite flying which is made of nylon or any synthetic material and / or is coated - 
with synthetic substance and is non-biodegradable, since they are ca1;1sing 
serious injuries to birds, animals and human beings, causes fatal accidents 
(and also affects the environment as they are non-degradable. 

. Therefore. it is directed under the provisions of Section 5 of the 
Environment (Protection) Act. 1986 no person I shall manufacture, se\\, 
store, purchase and use synthetic Manjha L Nylon thread and all other , 1 

similar synthetic threact_s for kite flying. This ban prevails in·Jthe er.itfre U.T. 
of' Puducherry. . 

. -h-.ny violation of above direction will lead to punishment under the 
provision of Environment (Protection) Act, 1986, Prevention of Cruelty 
of Animal Act, 1960, Wildlife (Protection) Act. 1972 and the Indian Penal 
Code. Violation of this direction issued under the Environment(Protection) 
A0t

1 
1986 shall be punishable with imprisonment upto five years and I or 

wiih fine which.may be extended to Rs. One Lakh or with both. 
SMITHA. R., t.A.S. 

MEMBER SECRETARY . 
UDUCHERRY POLLUTION-GONTROL. COMMITTEE 
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7/13/2020 
A--rt-n"' cW P~~ h 

Gmail - Fwd: COMPLIANCE IN NGT MATTER OA 384 OF ~I\E :viANJHA UPDATED 

~ J Av-"" -· v». ~-~ 7<5 
Alka Srivastava <alkadelhi09@gmail.com> 

Fwd: COMPLIANCE IN NGT MATTER OA 384 OF 2016-KITE MANJHA UPDATED 
3 messaqes 

ajay aggarwal <ajayaggarwal.cpcb@nic.in> 
To SK Gupta <skgupta11 O@yahoo.com> 
Cc: Alka Shrivastav <alkadelhi09@gmail.com> 

Fri, Jun 26, 2020 at 3:53 PM 

From: ~t·,al-,pc1J@_ gr• ail c.urn 
To: "ajay aggarwal" <aJa-y,,yc;mwal CfJL.b@ntc ,n> 
Cc: "ksharrnacpcb" <kshar-n.i -"cb@nic in>, "zoshillong.cpcb" <zusrultonc L icb,fi'ntun> 
Sent: Friday, June 26, 2020 2:50:20 PM 
Subject: COMPLIANCE IN NGT MATTER OA 384 OF 2016-KITE MANJHA UPDATED 

Sir, 
In continuation to this Office letter No. APSPCB-66/2020/KTE/MNJH/NGT/1426-29 dated 18/06/2020, in reference to the above mentioned subject, 
this Office has further received Executive/Prohibitory Orders from 3 (three) more districts namely WEST KAMENG, ANJAW and LOHIT. 
l herefore, as of date, in total 4 (Four) districts have issued Executive/Prohibitory Orders. 
This may be treated as the updated status of the State in the matter O.A. No. 384 of 2016. 
Enclosed: Prohibitory order copies. 

Sd/- 
R.Kimsing, A.E.E. 

15<® YEARS Of 
CELEBRATING 
HIE MAHATMA 

3 attachments 

PRHBTRY ORDR-KITE MANJHA-WK DISTRICT.jpg 
463K 

-:::_) LOHIT-Executive Order-MNJHA.pdf 
209K 

-.:'..J ANJAW-ORDR-KTE MNJHA.pdf 
418K 

Alka Srivastava <alkadelhi09@gmail.com> 
To: IPC V Division CPCB <ipc5division.cpcb@gov.in> 

Mon, Jun 29, 2020 at 12:53 PM 

Reqards 
Alka Srivastava 
SSA-IPC-V division 
Central Pollution Control Board 
Mobile: 9811293828 

3 attachments 

PRHBTRY ORDR-KITE MANJHA-WK DISTRICT.jpg 
463K 

https.z/rnai: .gougle .com/mail/u/O?ik=61557b35bn&view=r?_t&search=all&permthid=thread-f%3A 1670556726059038775&simpl=msg-f%3A 1670556. 1 /3 



ARUN~CH.A LPAAOESH 

~ 
~ ~,,, 
APSPCB 

Government of Arunachal Pradesh 
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD 

Department of Environment & Forests 
Naharlagun 

FILE NO.APSPCB- 6-6 /2020/KTE/MNJH/NGT / / 4 2-6~ 7Y°j 
To, 

The AD & Divisional Head 
IPC-V 

Central Pollution Control Board 

Delhi-32 

Date: . .J.B ./06/2020 

Sub: Compliance in respect of directions issued by the Hon'ble NGT vide order 
dated 21.01.20 passed in E.A. No.06/2020 in O.A. No. 384/2016-regarding. 

Sir, 
In reference to the subject above mentioned it is to inform that one district i.e. 

East Siang district in the State had prohibited the sale, storage, purchase and use of 

thread made of nylon, synthetic material and/or coated with synthetic substance 

which is non-biodegradable for kite flying. 

Further, a letter has been written to the remaining Deputy Commissioners to 

issue prohibitory Orders in respective districts. 

Enclosed: 

• Prohibitory Order copy of East Siang district. 

• Letter issued to the Deputy Commissioners for compliance of Hon'ble NGT 

Order. 
Yours faithfully, 

1Qa 
(T. Gapa~e\af'} 

t,J\el'n-' f>CB 
Member Secretar~ p..?S \ n1.in t,tanat a-.., 

Copy to: 
1) The Member Secretary, CPCPB, Delhi for information. 

2) The Regional Director, Zonal Office, CPCB, Shillong for information. 

3) Office copy. 

Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun - 791110 
Contact: arunachalspcb@gmail.com,www.apspcb.co.in 

Scanned by CarrtScanner 



GOVERNMENT OF ARUNACHAL PRADESH 
OFFICE OF THE DISTRICT MAGISTRATE 

EAST SlANG DISTRICT:: PASIGHAT:: DM 
----- - L_._ __, 

Nu.I -1111\/18-19 Dated Pasighat, the i i" Feb/2020. 

EXECUTIVE ORDER U/5-144 Cr.P.C. 

Whereas, the National Green Tribunal, Principal Bench, New Delhi, noting the adverse 
in1p,1ct of threads made of nylon, synthetic material and or coated with synthetic substances 
wlur h ,,. non-biodegradable and having adverse impact on wildlife and human health, has 
,,,uL'd ,111 Order Dated 11/07/2017, prohibiting manufacture, sale, storage, purchase and use of 
sur h threads. 

And whereas, manufacture, sale, storage, purchase and use of such threads endangers 
wilrllife ,111d human health due to several accidents resulting in death and casualties to wildlife 
from time to time in different parts of the country. 

And therefore, 1r1 exercise of the powers conferred upon me U/S-144 Cr.P.C, I Dr.Kinny 
Singh. 11\S, District Magistrate do hereby prohibit sale, storage, purchase and using of any 
t hr e ar! 111,1de of nylon, synthetic material and or coated with synthetic substances which is non 
b.odcgr adable under East Siang District, with immediate effect. 

Violation of this Order shall attract penal action as per provision of law. 

b,llcrl under 111y hand and Seal of the Court on this 111h day of Feb'2020. 

No.J-.13UJ/ 1819 
(OJ.)\ In 

v.:. X' , 
( Dr. Kinriy Singh )IAS 
District Magistrate 
East Siang District, 

Pasighat. 
Dated Pasighat, the 11 •h Jan/2020. 

.l 

1 he secretary, Arunachal Pradesh State Pollution Control Board for information please. 
Tile Superintendent of Police, East Siang District, Pasighat for information. 

,. The ADC-cum- ADM, Pasighat HQ for information and necessary action. 
The ADC Mcbo / Ru ksin/ Circle Officer Sille-Oyan /Yagrung/ Bilat/ Namsing/ Kora 
Ir ir information and to execute the Order in letter and spirit and for compliance. 
I 'resident Secre tary Pasighat Merchant Association for information and 
111·(cssa.ry action. 

·1 Ile St at ion I ),rector, AIR, Pasiahat to broadcast t hr- cont nt of above order 
i hrough their media in English/Hindi and Adi for ten consecutive days. 

7. The DIPRO, Pasighat for wide publicity through print & electronic media. 
8 The PA to DC, Pasighat. 
'l. Notice Board. 
JO. , Jfficc copy. 

District Magisrrate 
East Siang District. 

Pasighar. 

Scanned by CamScanner 



~ 
~ ... , 
APSPCB 

Government of Arunachal Pradesh 
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD 

Department of Environment & Forests 
Naharlagun 

FILE NO.APSPCB- G-b /2020/KTE/MNJH/NGT/ /y ?JO_ /4--&D 
To, 

Date:..1.~./06/2020 

The Deputy Commissioner 
Papumpare/Capital Complex/Tawang/West Kameng/East Kameng/Lower 

Subansiri/Upper Subansiri/Upper Siang/West Siang/Lower Di bang 

Valley /Lohit/Changlang/Tira p/Dibang Valley/ Anjaw/Kurung Kumey/Kra 

Daadi/Kamle/Pakke Kessang/Namsai/Longd ing/Shi Yomi/Siang/Lower 

Siang/Leparada 
Sub: Compliance in respect of directions issued by the Hon'ble NGT vide order dated 

21.01.20 passed in E.A. No.06/2020 in O.A. No. 384/2016-regarding. 

Madam/Sir, 
This is regarding the Order of the Hon'ble NGT dated 21.01.20 mentioned above, 

wherein, NGT directed prohibition of manufacture, sale, storage, purchase and use of 
thread mode of nylon, synthetic material and/or coated with synthetic substance which is 

non-biodegradable for kite flying. 
The Deputy Commissioner, East Siang District has issued an Executive order 

prohibiting the sale, storage, purchase and use of thread made of nylon, synthetic 
material and/or coated with synthetic substance which is non-biodegradable for kite 
flying in the District. Similarly, it is kindly requested to issue prohibitory Orders in 
respective districts. A copy of the Order may be sent to this Office via e-mail at 
arunachalspcb@gmail.com as a part of compliance of the Hon'ble NGT directions in 

compliance to the order. 
The status of the State in regards to this is to be submitted to the CPCB for its 

further submission to Hon'ble NGT, Principal Bench, New Delhi. 

Enclosed: Hon'ble NGT Order copy. 
Yours faithfully, 

Copy to: 
1) The US to the Chief Secretary, Govt. of 

~~~71 
Member Secretaryl'Jlernber secret.al"'/ 

. r,_pSPCB i 
"' Nanar\agun 

Arunachal Pradesh, Itanagar for 

2) 

3) 
4) 

5) 

information. 
The Secretary, GA,DA, Govt. of Arunachal Pradesh for information. 

The Member Secretary, CPCPB, Delhi for information. 
The Regional Director, Zonal Office, CPCB, Shillong for infzormation 

Office copy. 
(T. apak), IFS 

Member Secretary 

Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun - 791110 
Contact: a run achalspcb@gmail .corn, www .a pspcb .org. in 

Scanned by CamScanner 



GOVT. OF ARUNACHAL PRADESH 

WEST KAM ENG DISTRICT:BOMDILA 
Dated Bomdila the 26'11 February,2020 

PROHIBITORY ORDER 

like polythene bags, 

Plastic plates, Cups and wrapping materials, etc. were already banned vide Order No:- BJ­ 

I 714/2019 dated l 1.06.2019; 
AND \VHEREAS, other non-biodegradable materials like Nylon thread, Synthetic 

material and/or coated with synthetic substance which are used for kite flying, fishing net, etc. 

are det.rimental to wild life, human health and entire cco-system. 
NOW THEREFORE, in view of adverse impact of the above mentioned materials 

on wildlife and human health, I, Shri Karma Leki, Deputy Commissioner-Cum- District 

Magistrate, West Kameng District, Bomdila in exercise of powers conferred U/S 133 Cr.P.C do 

hereby ban/prohibit manufacture, sale, storage, purchase and use of thread made of Nylon, 

synthetic material and/or coated with synthetic substance used for kite flying.fishing net,etc. 

which are nun-biodegradable in nature, 
Anyone found violating this order shall be dealt with in accordance with the 

prescribed law in force. 

Memo NO: BJ-1714/19 
Copy to: 

v--- 
(Knrmu Leki) 

Deputy Commissioner-Cum-District Magistrate 
West Kameng District District Magistrate 

Borndila West Kameng Dis1ric1 

Dated Bomdila 26th Fe'df:(~llfflOpradeJ·h 

I) The Supdt. Of Police, west Karneng District, Born di la for information and necessary 
action. 

2) All Administrative Officer, West Karneng District for information and necessary action. 
3J The Town Magistrate, Borndila, for information and necessary action. 
4) The All OC,PS, West Kameng District for information and enforcement of this order. 
5) All Head of offices, West Kameng District for information and wide publicity of this 

order among their staff. 
6) The Bazar secretary. Borndila for information and necessary action. 
7) The DIPRO. Bomdila for wide publicity through his locaL media. 
8) All Shopkeeper of Bomdila Townships for information and strictly compliance. 
9) Office Copy. 

~ (Karma Lcki) 
Deputy Commissioner-Cum-District Magistrate 

West Kameng District 
Bomdila 

Diserict Magistrate 
\Vest Kameng Dis1t1ct, IJomdjJa 

Arunacha; Pradesh 



GOVER 'ME T OF AR ACHAL PRADESH 
OFFI _ OF THE DEPUTY COMM! SIO ER-CU ~-DISTRICT ~AGISTRAT-. LOHIT DISTRICT 

r.r, L ~ 
1 u. l..1- I -L, ( pt. I ) 2 0- _ 1 Dated Tevu. the 23rd Jun· 2020. 

EX[C ·11 L: ORL)[J~ 
( U/S-1-.U Cr. P.C l 

Whereas. 
Direct ion has been i sued b1 the Hon· ble NGT order elated 2 I 10 I 12020 passed in E. E. 

No.06,2020 in O.A. No.384/20I6-regarding prohibition of manufacture. ale storage. purcha e and use 
or thread made of nylon. synthetic material an l.or coated with ·:- nthetic substance , hich is non- 
biodegraclable for kite fl::, ing. 
And whereas. 

1aterials made of nylon. ynrhetic materials and coated with synthetic substances is 
highly inflammable and hazardous to the environment. 
And ,, hercas, 

Manufacture. ale storage. purchase and use ti!' such ihrcuds endangers wildlife and human 
health cau: ing. sc eral a cident- re: ulting in death and casu:1lt: to w ildli lc from time Ill rime in 
di Herem parts of the country 
And whereas, 

The Arunachal Pradesh State Pollution Control Board. aharlagun has also advised vide 
letter o. AP ·pcB-66 2020iKTE/MNJW GT'l-130-I460 dtd. 1810612020 to prohibit the use of' such 

articles. 
· Nm, therefore. 

In e.,erl·ise or the powcr-, conferred upon me l1 S-I..J..J Cr. P.C. I Shri Prince Dhaw an. 
IAS. DC-cum-District Magistrate. Lohit Di .trict.Tezu do hereby prohibit sale. iorage. purchase and 
u e of an~ thread made of nylon. s. nthetic materials and or coated , ith synthetic substances which is 
11011 biodegradable under Lohit District. with immediate effect. 

iolation of this Order hall attract penal action as per pro ision of law. 

~,~" 
( Prince Dhm11(1/I J IAS 

DCccurn-Distdct Magistrate. 
Lohit District.TeZLJ 

Memo 1o.1..1-I-l}( pt-I) 2020-21 1 R 6.-f.J.t - qo ~ l)td. I ,:;u the 2.1r 1 .lu11L··2020 
Copv tu :- 

1) The Member .ccretarv , . runachul Pradesh State Pollui iun Control Hoard. Naharlagun for 
inf rrnation please vide his letter . AP PCB-66,2020,KTEiMNJH 1GT 1430-1'460 dtd. 
18106 2020. 

2) The Superintendent or Police. Loh it District.Tezu for inlorrnation& nece: ary action please. 
') All dmn, Officers for informatiou and strict compliance. 
-l) The EAC.tDe,·)Tezu with original copy received from Member ccy . ide o./\PSPCB- 

66,20201KTE M JHtNGT l-l'0-I-160 did. 18 06 2020 is enclosed. 
5) II HOD.!> Tezu for information & necessary acti in. 
6) The .xecurive Engineer. UD&H. Tezu for stri t compliance. 
7) The DIPRO. Tezu for wide publicity through PA system. 
8) Officer-in-Charge. Police Stari n. Tezu/Sunpura and Wakro lor compliance. 
9) I he Chairman Sl·c:-. !1;11ar l·u111111i11t:e. ·I t.·zu for in!"or111at ion & neces ·ar~ acatinn. 

I0)I.hl·P,\C/\toD .l1.·1u "- • --~ 
11) UfliL"L' Cop:-. "'""'6",.~~/'f.:to 

( Pri11ce Dha11·"11 ) IAS 
DC - u111-Distri t Magistrate. 

I.obit District.Tezu 
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DC 
No. DCA/DEV-037 /2020-21/ 

Dated Hawai the 22 ° Jur.e'2020. 

PROHIBITORY ORDER 

WHEREAS. the Hon 'biP NG T aireuPd proh,b1t1on of manufacture, sale, storage, 

p irchase and use of thread made of nylon, s «uhet« material and/ or coated with synthetic 

~ ostance wn.ch i) non-biodegradable for ite flying vide order dated 21/01/20 passed in E.A. 

,, .,-'\ No. 384/ LUlG. 

NOW THEREFORE, I Dagbom Riba, Deputy Commissioner, Anjaw District, hereby 

pronibirs sale, storage, purchase and use of thread made of nylon, synthetic material and/ or 

.... 

coated with synthet,c substance which is 1on-b,odegradable tor kite flying in the district in 
compliance of directions issued by the Hon'ble NGT. 

1\k·;10 No DCA/Df\'-037;2020 21/ fl)I.Z-- I~ 
Copy to. 

Sd/-(Dagborri Riba) 
Deputy Commissioner 
/\n1 District, Ha -va, 

Dated Hawai the 22 J June'2020. 

1 1h US to the Chief Secretary, Govt. of An nachal Pradesh, Itanagar for inf rrnation 
plea~e. 

) r ne Member Secret..ir , APSPCB, r aharlagun for information please. 

3. The Additional 0Pputy Commissioner, Hay..inant, fur information, with a request to 
disseminate the information to all Circle HQ within their juri die ion for strict 
compliance. 

4 Th"' 5•Jperinte:i:::er.t of Police, AIIJdW District, 
necessary action please. 

5 The Circle Officer. Wafong and Kibithoo fo, information 
G Th Sc:Lre dry, 8d.ldar 

~ /\J~ Board. 
~f;cecop. 

and 

pliance 
mpfiance. 

H~ ''( 
I t't f 
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GOA STATE--POLLUTION CONTROL BOARD ...::..---~· . ~,,~ <1G-q J1~01~s.01 'fsfZ 
(An ISO 9001-2015, ISO 14001 :2015. OHSAS 18001 :2007 Certified Board) 

1 ne Nos. : 0832-2407700 
2407701,2407702 
2407703 

u Fax No. 0832-2407700 

GOA Email Ids: 
Chairman, GSPCB: chairman-gspcb.goa@nic.in 
Member Secretary GSPCB: ms-gspcb.goa@nic.in 
Environment Engineer, GSPCB: ee-gspcb.goa.nic.in 
Scientist, GSPCB: scientist-gspcb.goa@nic.in 
Office: goapcb@gspcb.in 

No. 1/20/20-PCB/--(ecJ..ij 2.Lto2- Speed Post Date 03'06/2020 
To, 
The Director, ~ 'f ~\ A'-..r 'K: 
Department of Environment, -1( \ ,::. )- ~l.' :v· 
overnment of Goa, ~ _ \.V" ':!) \ Q.. '{~ 

Pandit Deendayal Upadhyay Bhavan, ()fV" '6'.c- W ~ 
Near Pundalik Devasthan, Pundalik Nagar, \ ~ ~ 't.'(>r- '"2...--0 \'ti.£\ ';>to 
Alto-Porvorim Goa. ~ 

Sub: Compliance in NGT Order passed 21/01/2020 in Execution Application in 06/2020 
in 0.A. No. 384/2016-Khalid Ashraf Vis. Union oflndia regarding ban on the 
use of synthetic material for thread used for kite flying. 

Ref: 1. Email dated 25/01/2020 received from Judicial NGT 
2. Board letter no. 1/20/19-PCB/Tech/668 dated 30/04/2020 

Sir, 
With reference to the subject cited above, this is to inform you that Board has not 

received any compliance from your office with regard to letter refereed at Sr. no. (2) in NGT 
Order dated 21/01/2020 passed in Execution Application in 06/2020 in O.A. No. 384/2016 - 
Khalid Ashraf V/s. Union of India regarding ban on the use of synthetic material for thread 
used for kite flying(Copy of the letter enclosed). 

In view of the above, you are hereby requested to submit an compliance report in the 
above matter to this office within 7 days from the of issue of this letter. 

Yours Faithfully, 

L-:-- 
(Dr. Shamila Monteiro) 

Member Secretary 
For Goa State Pollution Control Board Copy to, 

~ Shri, Ajay Aggarwal, AD & Div. Head IPC- V, Central Pollution Control Board, Parivesh 
Bhawan, East Arjun Nagar,Delhi - 110032 .. for information 

2. Office file. 3. Guard file 

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa - 03 511 8q 

/ 



MAHARASHTRA POLLUTION CONTROL BOARD 
Tel: 24010437/24020781/24014701 
Fax:24024068/24023516 
Website: www.mpcb.gov.in 

No.MPCB/B-200702 FTS 0093 

To, 
The Directorate of Municipal Administration, 
C/1, Sir Pochkhanawala Road, Municipal Colony, 
Worli Shivaji Nagar, Worli, Mumbai-400 030 

Kalpataru Point, 2nd 
- 4th Floor 

Sion Matunga Scheme Rd.No.8, 
Near Sion Circle, Sion (E) 
Mumbai-400 022. 
Date: 02.07.2020 

Sub : Compliance Reports in respect of directions issued by the Hon'ble 
NGT vide order dated 21/01/2020 passed in Execution Application 
No.06/2020 in Original Application No.384/2016 filed by Khalid 
Sharif v/s Union of India & Ors. 

Ref: 1. MPCB's letter bearing No.MPCB/B-905, dtd.12/03/2020. 
2. CPCB's letters dtd.03/03/2020, 23/04/2020, 15/05/2020 & 

29/06/2020 

Sir, 

May I refer to the MPCB's letter dtd.12/03/2020 on the subject matter, wherein, 
you were requested to inform all Local Bodies in the State of Maharashtra, about 
prohibiting use of thread made of nylon, synthetic material and/or coated with synthetic 
substance, which is non-biodegradable for kite flying and submit the report to the Central 
Pollution Control Board, within 15 days. However, till date this office has not received 
any communication from your end. 

In this regard, the Central Pollution Control Board vide letters dtd. 
dtd.03/03/2020, 23/04/2020, 15/05/2020 & 29/06/2020 directed to provide compliance 
report of order dtd.21/01/2020 passed by the Hon'ble NGT regarding prohibition of 
manufacture, sale, storage, purchase and use of thread made of nylon, synthetic 
material and/or coated with synthetic substance, which is non-biodegradable for kite 
flying and submit the report accordingly. 

You are therefore once again requested to submit compliance report to the 
Central Pollution Control Board with a copy to MPCB within 7 days. 

This is issued with the approval of the Member secretary of Board. 

Thanking you, 
fully, 

._1.rl'° ~-"' on?akke) 
tor(WPC) 

Copy submitted to: 
1. Principal Secretary-I/II, Urban Development Deptt., Govt. of Maharashtra, Mantralaya, 

Mumbai-400 032 - for favour of information. 
2. The Member Secretary, MPCB, Mumbai - for favour of information. 



IVIAHA 
Tel: 2401043 RASHTRA PO !:;x: 24023

51
7~~4:201s1124014701 LLUTION CONTROL BOARD 

ebaita: 024068/Z4 ~-mpcb D44631 - 

No.MPcs, B aovJn ..,,,. 
-"l•r 

Katpataru Po\nt. ~ • 4-. f\oor 
Opp. Cln• Planet C\1\9:rna. 
Near s1on c1n::1e. s1on lE) 
Murnbal· -4.00 022.. 
Dale: ,"'1-f O ,a\ Q... ~ 

To, 

The Dir C/1 . ectorate of Munlci , Sir Pochkh pal Admlnletrallon 
Worli Shivaji N anawala Rd, Municipal Colony 

agar, Worll, Mumbai, Maharaahtra 400030 

Sub: 

Ref: 

Compliance of Order dtd.21/01/2020 paosed by Hon'ble National 
Green Tribunal, Principal Bench New Delhi In Execution 
Application No.06/2020 In Original A~pllcatlon No.36412016 filed b~ 
Khalid Ashraf vis Union of India & ors. 

Order dated 21/01/2020 passed by the Hon'ble NGT, 
Sir, ., .. 

. Mr.Khalid Ashraf has filed the Execution Application bearing No06JZ020 against 
Union of India & Ors., for seeking enforcement of order did 11/07/2017 pasaed by the 
Hon'bleNGTinO · · IA , ' 
s . . ngma ppllcatlon No.384/2016, prohibiting use of thread made of nylon, 
~nthetic matenal and/or coated with synthetic substance which Is non-biodegradable for 
kite flying. Hon'ble NGT directed prohibition of manufact~re, sale, storage, purchase and 
use of such thread. The said directibns was to be enforced by the Chief secretaries of all 
the States / UTs through the respective District Administration. The applicant etated that 
the directions are not being enforced. Several accidents have been taken place resulting 
in deaths or accidents, including casualties of human beings and birds during recent ye11rs. 

Prohibited thread continues to be manufactured, sold and used. 

In the aforesaid Execution Application, the Hon'ble NGT In Its order dated 
21/01/2020 stated that In view of the above allegations, NGT consider It necessary to 
require CPCB to ascertain the status of compliance of the said directions from all the 
States/UTs and directed to furnish a oonsolidated report to the Tribunal within three 
months by e-mail and·directed all the States/UTs may furnish such information to CPC6 

within one rnonth. 
A copy of the Hon'ble NGT Order dtd.21/1n020 is enclosed with a request to lnfonn 

all Loo,I Bod .. In u,e StalB of Moho..-, ''""" p,ohib""' "" of tt>read roadO of ""°" ,ynlhotlO -riol "'"'" o,,ted wllh ''""'"' -· """' 1' """ 
biod•9'"'""' lo<.,_"'"""""""'"'""'"""" th• eemral ·- c-' BoOR!. 
New Delhi within 15 days. 
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I 
~J GT/flying kite/ <:nT.\3/~o~o, / /'J ~ 

)ffif. 

Hon. S.K.Gupta 
AD&Div.Head-lPC-V 

' 

0 9 JUL 2020 

Central Pollution Control Board,Delhi 

~: Compliance of Order dtd. 21/01/2020 passed by Hon ble NGT,.'lew Delhi 

E.A.no. 06/2020 in O.A. 384/2016 filed by Ashraf vs Union of India &ors. 

~: ~- lTT. ~mti~cfi{Ol!'i-:1 fu. ~~/o~/~o~o it~ 
~- if. c=wr -~ «l·kcfch,m- Bt1k1cfi, 1-lt\lZI~ ~~~~-q;r 

--:, 

R. ~~-o~_~o~oq'R_ o~/013/~o~o 

~ ~(Synthetic material ) ~ ~ ~ ~ (synthetic substances which is non­ 

biodegradable) ~ °<lm( chf!<."lll ~ cWR ~ 3-itlc-,lllisilci:fct 1-lT. n$ mt, ITTR, ;icft Rc--01 
~lllf-qcfil s:n. of../~o~o rtoom.~ ~l'6'/~o~f..)m~~. lTT. mt'fITTR,;rcfi~ ~fu. 
~~/~/~o~o {l;il-,;;-ll 3-il~~IHl-il(, 9<frr 3.gfclo1t1l61 qjq(O.Qlct ~-"lff mTl Sli:fil(-i:ZII lli'.QitJ~ ~ 

--:, --:, 

~ q ~ ~ ll i~ lq( fuqfrn qftun-q m J.1 l-i(.'"ll i~ ~ ~ f.rn:rc=ft, ~ ,mor, -@tft 3-ilfur 
cfl'R mcf( ~cfhrn:1041 ct 3TTffi ~. 
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~/NGT/flying kite\Ji cfil.\.9/~o~o, 

~- 
lTI.~({R) 

m.~. qt;Hll(91Mcfil (Bcf) 

1 9 MAR LULIJ 

~: Compliance of Order dtd. ~~/oV~o~o passed by Hon ble NGT,Ncw Delhi 

E.A.no. o'c,J~o~o in O.A. ~l 't/~o~G filed by Ashraf vs Union of India &ors. 

~: ~.m.~mtr~fu. xtot~o~o~~ 
~- it. qfll .m fl1·k%,~ ~-c11ach, ~~~~~1:ft " 

R, ~~.o~.~o~o 

-ll<.lci-1-i, ~~(Synthetic material) fci1cn~~~ (synthetic substances which 
..; is non-biodegradable)~<'f<ffi ~flrll ~"'cf'l'CRmcr3-iflrlliilliild lTT. ~mtr~. '-l'cft 
~ ~ <.li!'¾cfil ~- ol:.,/~o~o (lioo<TT.~ ~l~/~o~I:.,) ~ ~ 3TT%'. !TT. mtf ~.'-l'cft ~ 

"' 
~ fu. ~ ~/~/~ o ~ o ll-3il-i-A 1 ~,~!illjfll(, '«'Pl 3-sfuOlfliJl cl lq(oll ,a ~-<TT 3ffll Slcfil(-i'A 1 '•-IP<liljdi 

1TT1cft ~ q ~ ~ <ii-i-Alq( fuqfm 1'ffi'OTTl1 im ~ 31m ~ f.rrmft, ~.mer, "&T<ft 
.mfuT clTtf{"lllq( ~ QI ci u ll I a ~ 3ITT. 

~ ~ ~l~!illifl ~a:T 6i4Z1iil(iJlcl0A -;i $ilrll~ ~ ~-<Dt-f @cfi!OA <TT tlPlli-c<.ll 

~~cl~"' $ilrll'i:.<ll "QRT ~ ~Be<ii=cl ~ ira 3TT%'. :RT. fu(;c114W ~ 4 ~ 

~. qU<Jlcilci ~~q tjiij$ctlci ~~*~ qcilll-i:.<ll 'QP<li463 ~=rl-n- _,.,.A ...,...+-,, v °' ..,J ..,J C °' ~lc;:'lc;:'71 -;)ilQ, C,tj"Cj 

~ fufcm ~ i:r~ ~ ~ ~ ira 3ITT. ~ ~ fu. ~ ~ / ~ / ~ 0 ~ 0 U-JJ 1-i<l I J:l I~:/ I H BI ( I 
" 



~ ('ft-;, 4f"g.:1.1i-ait ~ ~ ~ ~ moo 1-liilch{~ 311~~11-&-H ~qd<>l::iltc1
1
~

1"kli:TT 

~ ~ 4Ptfcklt ~- ~ ~ ~ NGI ?-JtlllfMt!l!'r zj";sfft@ ~ 

~ct,{Ollch.ifi 'CTTfu; ~c:-l~! ~1~~11=.:ft ~4(.-\Gj;j\jcjOn cl,{O<lla mc:fl 3TTtul ~~ cf>j~tjlf>~iTT ~ 
~~~~jdwater@mpcb.gov.in9~~~~,-;:rc.ft~~fu. 

"' 
~~ ~ ~a~a ~ ~ ch{Ollta ~- <fITTPTT~~ ~gc11a1=.:ft ~>@~ ~ 31P~ 
<1i-i:l41tha fi,--m-+-11<:-1llm ~ cfiUcfi. 

"SIB: ~m ~cw:\\ zj-;fr ~ ~ 1:rni.:P1{q1fcichl/ ·il1{qf{4c;1/-ll1lt.i-i:11ll<l°l <-iii.lchs-1 °' 
~ 'SITT!' -m ~i::-Wl-i-.11 ~ ~ ~illi.1-11cillll:-i dmauidssmt I (wgmai\.corn m ~-l«.1 m 
~~- 



Meghalaya State Pollution Control Board 
Forests & Environment Department, Government of Meghalaya 

'ARDEN' Lumpyngngad, Shillong-793014 "'1v 
_________________ ...;.w;.:e:.:b~si:.:.:te::.:.:.:.;ht.:.:t.::.p:!..:://:..:.m;.:.;e:.!ig~s.::.pc:.:b:.:.i.g~o:.:.v·:.:.:in.:..,_ mspcb __ 

No. MSPCB/LEGAL-216/2020/2020-'21/14 Dt.Shillong the 18th May,2020 

/ Ajay Aggarwal 
AD & Divisional Head, lPC-V 
Central Pollution Control Board 
Ministry of Environment, Forests & Climate Change 
Parivesh Bhawan, C.B.D. Cum office complex 
East Arjun Nagar, New Delhi - 110032 
Email: ipcSdivision.cpcb@gov.in 

Subject: Compliance Report in respect of directions issued by the Hon'ble NGT vide order 
dated 21.01.2020 passed in Execution Application No. 06/2020 in Original 
Application No. 384/2016. 

Ref: CPCB/IPC-V /NGT _06/Kite/2020 dated 3rd March, 2020 

Sir, 
With reference to the above, I am enclosing herewith Action Taken by the Meghalaya 

State Pollution Control Board on the direction in NGT Order dated 21.01.2020 pertaining to 
prohibition of manufacture, sale, storage, purchase and use of thread made of nylon, synthetic 
material and/or coated with synthetic substance which is non-biodegradable for kite flying as 
under: 
1. 

2. 

3. 

MS PCB had written to all the Deputy Commissioners of the eleven Districts in the State 
of Meghalaya on the prohibition of manufacture, sale, storage, purchase and use of 
thread made of nylon, synthetic material and/or coated with synthetic substance which 
is non-biodegradable for kite flying. (Annexure-1) 
MS PCB received copy of letter of Deputy Commissioner of West Jaintia Hills District to 
the Asst-Director, Information & Public Relation, West Jaintia Hills District, Jowai for 
wide Publicity on the prohibition. (Annexure-11) 
MSPCB received information from West Garo Hills District on the none use of thread 
made of nylon, synthetic material and/or coated with synthetic substance which is non­ 
biodegradable for kite flying. (Annexure-III) 
This is for favour of information and kind necessary action. 

Enclosed: As stated 

Memo. No. MSPCB/LEGAL-216/2020/2020-'21/14 
Copy to: 

Yours~·thfully 

MEMBERS CR TARY 
Meghalaya State Pollut on Control Board 

Shillong 

Dt.Shillong the 18th May,2020 

1. The Consultant Judicial, NGT(PB), National Green Tribunal Faridkot House, Copernicus 
Marg, New Delhi - 110 001 for favour of information. Email : judicial-ngt@gov.in 

2. The Regional Director, Central Pollution Control Board, Regional Directorate North East, 
Fire Brigade, Lower Motinagar, Shillong - 793014 for favour of information. 

MEMBER SECRET ARY 

Contact details: Email:megspcb@rediffmail.com; Telephone l~umbers : Chairman-0364-2521217; Member Secretary-2522802; Scientific-2521514; 
Engineering-2521533; Laboratory-2521726; Adm inistration-2520073; Telefax-25 21764 
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f.J,,, MSPCB/LEGAL-216 /2020/2019-'20 ;.;) 

I',,, 
Dt. Shillong the_ January, 20'. 

J. Deputy Commissioner, East Khasi Hills, Shillong. 

2. Deputy Commissioner, West Khasi Hills, Nongstoin. 

3. Deputy Commissioner, West Jaintia Hills, Jowai. 
I/ 

4. Deputy Commissioner, East Jaintia Hills, Khliehriat. 

5. Deputy Commissioner, Ri Bhoi, Nongpoh. 

6. Deputy Commissioner, South West Khasi Hills, Mawkyrwat . .. 
7. Deputy,:_C-etnmissioner, West Garo Hills, Tura . ./ 

- - : ,/. 

8. Deputy Commissioner, East Garo Hills, Willia..'Tlnagar. 

9. Deputy Commissioner, South Garo Hills, Baghmara. 

·IO. Deputy Commissioner, North Garo Hills, Resubelpara. 

11. Deputy Commissioner, South West Garo Hills, Ampati. 

Subject: 
NGT Order date 21/01/2020 passed in O.A. No.384/2016 titled as 
Khalid Ashraf Versus Union of India. 

Sir, 

With reference to the above, I am enclosing herewith NGT Order dated 
21.01.2020 in 0.A.No 384/2016 which prohibits the use of thread made of 
nylon, synthetic material and/or coated with synthetic substance which 1s 
non-biodegradable for kite flying. 

This is for favour of information and kind necessary action. 
Enclosed: As stated 

Yours faf~. fully 
/~IL{, 

MEMBER SE RfrTARY 
Meghalaya State Pollu tion Control Board 

Shillong 
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No. ( :rn/-111 /20 l 8/l'f-11/ i 9.~, Dated .Iow a i, 1011
' lr-b ru a rv , 2020. 

Tn, 

The .,\sst. Uircctw. Information & Public Relations. 
\\.,._.st .luiru iu II ills District .. lo v ai. 

Subjccl:- NCir Order date: 21/1/2020 passed 1n 0.A ·o. 384/2016 title as Khalid 
Ashraf Versus Union of! ndia . 

Sir/ Ma'am, 
.. .. _, 
1· 

With reference to the subject cited abov e. I am to forward herewith a copy 
of letter No. MSPC:I3/1.egal-216/2020/2019-20/2, Dt. Zfl/1/2020 along with NGT Order 
Dtd. 21.1.2010 which is self explanatory with a request to cause wide to give wide publicity 
for information of the pub! ic at large. 

Yours faithfully, 

Memo. No. (;cn/.:t 11 /20 I 8/Pt-11/193-A, 

Copy Lo:- 

~/ 

[Shri. Garod L.S.N Dykes, !AS) 
Deputy Commissioner 

West Jaintia I I ills District, 
[owai. 

Dated Jowai, the 10th February, 2020. 

1. The Chief Ex ectn i \ e Officer . ./(1\, ~,i M unicipal Board .. lu" ai 
1 The :\ddi1il111~1I I ),:put: ( \lll1111i~:-.il1111..T 
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RAM 5/NGHJ /AS 
District Magistrate, 
West Garo Hills District, 
Tura, Meghalaya- 794001 

Phone: 

Fax: 
e-mail: 

03651-223835( 0) ,2 
8787541847/9856071 

03651-221179,222226 
ramias2008@gmail.com 

No. PA/NGT/11/2014/Pt.-I/53, Dated Tura, the 191h February, 2020 

From: - 

To: 

Sub: - 

Ram Singh, IAS 
Deputy Commissioner, 
West Garo Hills, Tura. 

The Member Secretary, 
Meghalaya State Pollution Control Board, 

' 'Arden" Lympyngnad, "' . 
Shillong - 7930014. 

NGT Order date 21/10/2020 passed in O.A. No. 384/2016 titled as Khalid Ashraf 
versus Union of India. 

Ref:- Letter No. MSPCB/LEGAL-216/2020/2019-20/2, dtd. 28/01/2020. 

Sir, 
In-inviting a reference to the above, I am to furnish herewith a copy of report received 

from ChiefE;ecutive Officer, Tura Municipal Board, Tura on matters relating to Hon'ble NGT 

Order date 21/01/2020 passed in O.A. No. 384/2016 titled as Khalid Ashraf versus Union oflndia. 

This is for your kind information and necessary action on the matter. 

Enclo:- As stated. 

Yours faithfully, 

(RamS~S) 
Deputy Corrlmissioner. 
West Garo Hills, Tura. 

\ :, \ \ .. 
). 



OFFICE OF THE '=URA J.VIUNICIPAL BOARD 
WEST GARO HILLS 

No. TMB/NGT/2020/ 11-6 2-­ 

From:- Smt. R.Ch. Sangma, Mes 
Chief Executive Officer 
Tura Municipal Board, Tura 

To, 

~ The Deputy Commissioner 
West Garo Hills, Tura 

Sub- NGT Order dated 2 J -0 1-2020 Passed D.A No. 384/20 J 6 as Kha/id - Ashraf 
Versus Union of India. 

-. .. ..,. ~ ,,. -·---. ·- 

Ref. No.PAjNGT/11/2014/PT-f/48 Dated 11-02-2020. ,. 
.f •. 

Sir, 

\X.(-ith reference to the subject and letter no cited above, I have the honour to 

inform you that there is no report on use of thread m~g_e __ of 1!Yl?n,_jynthetic ma~.E!I 

and or coated with synthetic substance which is non-b(oq_~g~adable for L<i_t f]yfI19 __ oc no --- 
report of any causality or death from Tura Municipal area. 

This is for favour of your kind information and necessary action. 

Yours faithfully, 

(lr;_g 
/R.Ch. s-§'ngma, MCS) 

Chief Executive Officer 
Tura Municipal Board, Tura 

IOo 



Rajastbao 

A I.A .,., c' "' LJ.>.. ... - • - . - -2.. ' 

~ ~ I \Jll s-1 ~q o I Pt li ?IO I J.t o\S ti1 
RAJASTHAN STATE POLLUTION CONTROL BOARD 

4, Institutional Area, Jhalana Doongri, Jaipur. 
Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97 

~p~ec! ~(js t- NGT-MATTER 
MOST URGENT 

No.F.10 (167)/NGT/Legal/RPCB ( 3} Lt 

~ri S. K. Gupta, 
AD & Div. Head-IPC-V 
Central Pollution Control Board, 
New Delhi-110032 ~ ~ ~ ________. 

Dated: U· ~-1-oh 

Sub.:- Compliance reports in respect of directions issued by the Hon'ble NGT vide 
order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original 
Application No. 384/2016. 

Ref: - Your letter no. CPCB/IPC-V/NGT 06/Kite/2020/764 dated 29.06.2020. 

Sir, 

With reference to above subjected matter and referred letter, it is submitted 

that the issue involved in the subjected original application does not pertains to State 

Pollutiton Control Board, for the reasons that State Board does not have any power 

to prohibit the use of Manjha or restrict the majha manufacturers. In this regard, the 

State Board has already conveyed board's stand to Department of Environment 

Government of Rajasthan. The copy of latest letter dated 11.06.2020 written to DoE, 

GoR is enclosed for ready reference. 

Encl: As above. 
Yours Sincerely, 

(Dr. V. K. s· ghal) 
Member S cretary 

Copy to Regional Director, Zonal Office, CPCB, Bhopal for information and 
necessary action 

-5d- 
Member Secretary 

lo I 
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~ '<1\fll ~~01 Pllf°?IOJ J:f0'56-f 
RAJASTHAN STATE POLLUTION CONTROL BOARD 

4, lnstltutlorial Area, Jhalana Doongri, Jaipur. 
Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97 

SPEED-POST 
MOST URGENT 

No. F. l 0(167)/NGT/Legal/RPCB/ \ (-, ~< Date: \ \ · G • 2.o 2 u 

Director-Cum-Joint Secretary, 
Department of Environment, 
Government of Rajasthan, 
Jaipur. 

Sub:- Original Application No. 384/2016, Khalid Ashraf Vis Union of India & Ors. 
before the Hon'ble National Green Tribunal, New Delhi. 

Ref.: 1. Your letter No. F.12(58)/Env./2016, dated 26.05.2020 
2.This office letter dated O 1.12.2016, 27.12.2016, 12.01.2017 and 02.02.2017. 

Sir, 
With reference to above subjected matter and referred letters, it is informed 

that in the above Original Application the applicant has prayed to direct the all the 
States and Union Territories for taking steps under the provisions of Environment 
(Protection) Act, 1986 prevention of cruelty to Animal Act, 1960, the Wildlife 
(Protection) Act, 1972 and Indian Penal Code or any other provisions of law to 
prohibit the manufacture use, sale and purchase of synthetic manja/nylon kite thread 
and all similar synthetic threads use in kite flying and strictly enforce the prohibition. 

The matter was listed before the Hon'ble National Green Tribunal on 
14.12.20 l 6, inter-alia, as follows:- 
"We hereby direct that in the entire country there shall be prohibition on 
procuring. stocking, sale and use of nylon thread which is also called Chinese dory 
and Chinese manza and other synthetic thread coated with glass and such other 
harmful substances for kite flying". 

In view of above facts and circumstances it is requested that the cited matter 
does not pertains to the State Board for the reasons that State Board does not have 
any power to prohibit the use of Manja or restrict the manja manufacturers. The 
photo copy of the letter dated 02.02.2017 is enclosed for ready reference. 

Encl: As above. 

ofc 

Yours sincerely, 

(Dr. V;lnghal) 
Membl:i~rctary 



HEAD OFFICE 
Uttarakhand Pollution Control Board 
"Gauri Devi.Prayavaran Bhawan" 

LT. Park, Sahastradhara Road, Debra Dun 
UK.PCB/HO/ Dated/fd 03.2020 

/ 
To, 

The Ajay Aggarwal, 
AD & Divisional Head IPC-V, 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, 
Delhi-32. 

Sub.- Compliance Status in Respect of Execution Application 06/2020 in O.A. no. 384/2016 reg. 

Sir, 
This has reference to your letter no. CPCB/IPC-V/NGT/06/Kite/2020 dated 03.03.2020. Please 

find enclosed herewith compliance report. 

Yours faithfully 

?(J- 
(S.S. Pal) 

Chief Environment Officer 

"Copy to:-1. Member Secretary for kind information pleases. 
2. Shri R.K. Singh, Regional Director, Picup Bhawan, Ground Floor, Gomti Nagar, 

Lucknow(U.P) for kind information please. I 
Chief Environment Officer 

1'1~ A~ --- 
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HEAD OFFICE 
UTTARAKHAND POLLUTION CONTROL BOARD 

Gauradevi Parayavaran Bhawan 
46-B, SIDCUL, IT Park, Sahashtradhara Road 

DEHRADUN (Uttarakhand) 

\"lctNl'<!JU-5 ~ ~ ~ 
~~ffi 
46-!fi, ~. -mt.it "Qfiff, M~Ellxl ~. 
~(xfalXll'.S{U-5) 

\AJeb: \lVVV\V .ueppcb.uk.gov .in 

,qJiiMhfliifllt!tf.3iT.1 aro-: s3-4s~120201 / / ~ r'? .--- !9" R_; 
~i / 

' ~· qi!1fo=tu1 m:~ l!ci ~ 4Rcktci! 
3m-lF&os ~™ 

~ /0~~3.2019 

~I 

~:- mo ~ 6Rcf 3TT~ &RT~ 3TmGGf ~ 384/2016 c5 ~ 1R ~ ri~T c5 
3t~41<.'1cil c5 ~ i I . 

34{,cn 1 fci .:i cJq:i "iiITGf~- {I~-~ fficf 3ITa:rcITT:OT, ~ ~ &Rf ~ 3~ ffl 3 8 4/2 0 1 6 
(~ 3R-RQ5 ~ P 3ITQ5 ~) c6 ~ 1R ~ 3&~r i:nffif mm ~ ! :- 

This application seeks enforcement of order of this tribunal dated 11-07-2017 prohibiting use of 
thread made of nylon, synthetic material and /or coated with synthetic substance which in non­ 
biodegradable for kite flying. This tribunal noted its adverse impact on wildlife and human health and 
directed prohibition of manufacture, sale, storage, purchase and use of such thread. The direction was to 
be enforced by the Chief Secretaries of all the States/UTs through the respective District Administration. 
3&~r ctr "9"IB -liciilcilcb- 'cp' 1R ~ % I 

~ ~c;£T i illTO ~ 6rnf 3JTamor c5 3&~r c5 sBa:r i ~ "W;~T i fumT <ITT~ c5 
thread made of nylon, synthetic material and /or coated with synthetic substance which in non­ 
biodegradable for kite flying. cf5T ~, ~' af1l5ROT, ~ t!cT ~ cBl" ~ ~c£Rf fcITT) ~ 
c5 ~c;£T i ~™ ffi "R fuJm mm ~ cTTR cjji<Qfol<Q ~ ctr ~ q5T "9"IB (-liclclcilcb-'~') W@ ctr "GfT m % , ~ ~ w ~™ m "R cb, Jc1 ,~ ~ I-ICRilfc£Rf cBl" fufflm ~ cor q)(Z ~ tITt , 

3fcfcftcr 
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DRAFT 
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dlm 2020 

cfi!cJiit1-!.! ~!¥,;,~ ?,Wi 3Tia·i(j5{Ui,~ QL'l'~ 5Rl 'iC'l 3ffq4Gj. ~f 384/2016 (~ 3RRQ5 

~ ~ 3IB5 ~) cf5 "QcITTUT 1R ~ 3TT?;~T "Q1Rc, ~ ~ % :- 
This application seeks enforcement of order of this tribunal dated 11-07-2017 prohibiting use of thread made of nylon, 
synthetic material and /or coated with synthetic substance which in non-biodegradable for kite flying. This tribunal 
noted its adverse impact on wildlife and human health and directed prohibition of manufacture, sale, storage, purchase 
and use of such thread. The direction was to be enforced by the Chief Secretaries of all the States/UTs through the 

respective District Administration. 3cfn raR~T c5 sl5al iR" ~ 3TT?;~T mRcl ~ ufIB "% 

~ ~~T "iR" fcBclt a-ft VcoR c5 thread made of nylon, synthetic material and /or coated with 

synthetic substance which in non-biodegradable for kite flying. Cfll ~, ~' afUsRUT, ~ "(!cf 
~P~~NJTTI 
~ 3TT?;~T cf5 3i141cicil gg ~~ fu:rc;rrf'f.fcoRT 3ITTT~cTco 3i14IC'1cil ~"ifcf ~ I 
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1. clCff«f 3rcR ~ mmr; ~ t:ITTmRITTfcf Jrn-21'8los ~™ ~ ~cl ~ 1 
2 . .+1osc11':3®, ~ tlcr ~ ~, ~/~6-l1c11c.v1 ~ ~cl ~1 

3. cTWo ~ 3ftll~~ 3ftll~ fufc'rr ~/-(')~9<'.11cliNlfi ~~ ~f3rrRq5T~ll 
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Item No. 09 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 06/2020 
In 

Original Application No. 384/2016 

Khalid Ashraf Applicant(s) 

Versus 

Union of India Respondent(s) 

Date of hearing: 21.01.2020 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOJt., CHAIRPERSON 
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 
HON'BLE MR. SIDDHANTA DAS, EXPERT MEMJia 

For Applicant(s): Mr. Tariq Adeeb, Advocate 

ORDER - 
1. This application seeks enforcement of erder 

dated 11.07.2017 prohibiting use of thread made of nylon, 
' 

synthetic material and/ or coated with syn1;]:!eµ6 substance 

which is non-biodegradable for kite flying. this Tribunal noted . ' ' 

its adverse impact on wildlife and human, health and directed 

prohibition of manufacture, sale, storage, purchase and use of 

such thread. The direction was to be enforced by the Chief 

Secretaries of all the States/UTs through the respective District 

Administration. 

2. According to the applicant, the directions are not being 

enforced. Several accidents have taken place resulting in 

deaths or accidents, including death of a four year girl in Delhi. 

Prohibited thread continues · to be manufactured, sold and 

1 



used. There are casualties of birds from time to time in 

different parts of the country. A lady doctor died in Pune and 

an engineer died in Mumbai. 

3. In view of the above allegations, we consider it necessary to 

'require CPCB to ascertain the status of compliance of the said 

directions from all the States/UTs and furnish a consolidated 

report to this Tribunal within three months by e-mail at 

judicial-ngt@,gov.in. All the States/UTs may fun~1ish such 

information to the CPCB within one month. 

A copy of this order be sent by e-mail, to the CPCB, Chief 

Secretaries of all States/ UTs, SPCBs and PCCs 1:>Y e-mail. 

List for further consideration on 19.05.2020. 

Adarsh Ku:mar Goel, CP 

S.P Wangdi, JM . 

Dr. Nagin Nanda, EM 

Siddhanta Das, EM 

January 21, 2020 ,1 

E.A. No. 06/2020 In O.A. No. 384/2016 
A 

}64:/- 


